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LOK SABHA

Friday April 1, 1988/Chaitra 11, 1888
(Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, Sexakxr in the Chair]
ORAL ANSWERS TO QUESTIONB

W13 & rayal (vwiien o) w1 areaw

+
*gg2. ot WWTER WT W :
st wo wye fipklY :

B ¥ awr & fordr v wrdamfy o
t; ok

(v) oY & arww & ot ¥
drerdy sivlY & v WO AT avfwat &
fordr weft sreTT o sqaeqy 7 folr ard
& w1 s1ow §, faw wwT ¥ sy
srarpEfen oW Aww S T e
wrr ot & fodr § 7
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ted s ¥ oo (wo
w gwt fayg ) : (%) of wft 1 it
wt, araet Wy-wre & e ¥, dur
wawe g & fie orfad & wfrer
sy wor # sfer g 8, wife
wifrerat o win wper wfaw geft &)

(W) o FoTr awr-eew 9T ™
feqrmar § | [qevwreg § vwr
tfwd e geto BYo—5958/66]

() == wraw & s faw
vl oot & fag ow AW § 0 fet o
¥ &2 ¥ wrrAw w1 wwvw W WY 9%
¢ | #few, foreeft mfeat Ioeew § o
twd g gfmar v g0 g free
Lol s g (o

oft W WowTEE oW g
oy 7 & fis frw e & &m0 AT
oy ot 3 wur s wqrT & o #
wrg ST A gy, Il ff a
wu § 7w ag ama T fraw g,
o W Wit qete wd W ey
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&, &' ve¥ wroor A feafim o fag
o §

oft WTTHW WY ST : W7 a9y A
aw 7ii & fis & arwer & fog 7y
T o wf ad wff e, 97 dwwrd
¥ am o o g fafaw ol &
Twrd wiardl ye aF T EY § Wi oey
¥ dur & wx ey Fofror vy § 7

Wo T gun oy ¢ Gt ferwroer
& dwwrd o Wi Tu farers oo

Shri B 8, Pandey: Taking into
consideration the great difficulties taat
the passengers have to face, may I
know whether the Railway Ministry
has jotted down a certain programme
by which they promise that they are
going to provide this facility to the
passengers? How much time will it
take?

Dr. Ram Suobhag Singh: We are
planning to provide sleeper accommo-
dation to all the passengers who are
golng to travel for the night time
latest by the end of the Fourth Five
Year Plan. We had undertaken this
work and both for the metire gauge
as wall as for the broad gauge suitable
pumber of sleeper coaches are going
to be constructed, about 550 for metre
gauge and B53 for broad gauge.

ot gware feg: w7 ETRTC W
W e § e oo aw fimty
wrer Gt i goard ww et W e
_aw wear wff ¥ AT | YW e
wt wm ki wowe wrar efife
w1y o ¥ | qy wrf oy av o

APRIL 1, 1088

Oral Answers 8864
& qerw 7 A @ aw i & ) oEw

wrar wifew w3 w1 waTw Af

Ty ot Tk ¥ wurd e feafear 80

& e wigen § g ww A §

O aF AEEAGE G AR |

WMo TW gam fay : wOw § wmew-
ftzer & forg o o fafiem @i
aiwy ¥ wfearf § feeft ofr W &
forg | W wTore & At i A AT
serwat & g waa & fear ¢ fr oo
o fawie & goard v § 99 T aw
g WA @) AfeT woeT w7 Oy
wersq § {6 g ATITOW EORT &1 UwA
T e % | § g5 ae Wi frmmr
wrgen f | fam & s vt # W
fewfewrgz & &vfr o

ot frgdwe T : O OF OOF
XV T IO AN §U AT qeolY A A
warar fe jwwrdc & wfafom aga
wx 2y & wrww ¥ gfaad s
¥\ & gy o wrgew § e s o
gimamwi & faeare # =# o
wr wfsar 8, ot wfaw 2wt ¥
qroRYr ¥ gfaEr st § 8% gEwr

wWEeqT w9 TF 61 e ?

Wre O |W " Ty : waw § grow,
wart, feedly, warm @ 2wt 9T, .

% AreliT e JEAS W

wo TW gun foy : wwt dige
firerad § ag & wreT £ | gt ¥ o
§o mieat aeeft § | wff @i &
mfeat gy st § o ot ariaw
g € Fe 113 YT miEt § st
T wre gE e § prerife mfegt
AT 56138\ T ¥ ¥Aw 113
Td # effor gemEve 1 gfear
B o ¥ so6 war § whifaw e
Forrdfriad aze 1 v ewk g
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fwe wmar g § e wifeg &
Al ¥ Ty AT gvwe A ko
e farear< fira o o & 1 o fefegwe
Frwdc & 2w § wle gat it N 9B
¥ 2 § o wff wiff o qo ot
TaraTsy oy ey wygrR w1 wavE e
ward

ot e o wwT : s SR
iNsRrad s wmmw s
areT q¥en & | 9 ¥ex 7t gfieay mff
frrerft | T FOATC IAE g 59w
ey w1 frearc Tt & 7

w1 ag ava afy B e o dax awe
witfar s ¥ gwc v § Iw ot
a8 ot soar 3w awen & ad & fag
wr wt dar goge< frmrar m
afy g a1 ST w1 w7

o T g Frg : T WK B
"Ig g1 At & Saw g it 0y
TR ¥ famy g wifs ofeamiz
¥ gTedl ¥ g A7 F wnE w1 Y
g & orc & woorw f s oy ox
gfrar fraar wfoa § 1w ot gfe
& o It gz w< faar g o

ag 7% wew ard w1 gEw R,
Jaw! ok vy o efifor s du
ot oy € AT T WX A7 7 oFTAA
woem 453 A ag ¥ fag qw A g @
wrr Y 3y ¥ P 7 e e Ay
#r amy  # wfeart § o e www
fiear argm 1| wgt aw dy o gl
w1 wvx § W Tgw od e & Al ey
spfrma P srwrmra s Ak T
FawY qg ghear 1 firy ang, Lok aret
¥ fog ax gfeay ¥ Ifer oft @
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wew W g

+
*so3. oit fnpfy foyer :
t wo wro fiwndh:

w1 wifewn Fat ag T € FAr
w4 f

(%) w1 o &= § 5 @ wt
qTEN T {F0 40 ¥ 45 W wfw w0
Lo U L L

(w) afz gt, @ wT 1066 ¥
wreTe %7 firwre fegml & ow frger
T 97 qzEA wdmwr s § 7

The Deputy Minister in the Minis-
try of Commerce (Shri S8hafl Qureshi):
(a) and (b), Due to the shortuge of
raw jute crop, the price of Assam
Bottom variety of raw jute delivered
at Calcutta renged between Rs. 11253
and Rs. 178.17 per quintal (corres-
ponding to Rs. 42.00 and Rs. 86.50 per
maund respectively) during the season
1985-86. Th's is already much higher
than the minimum support price of
Rs. 30—per maund and hence there
is no need to purchase raw jute at
any fixed rate,

ot firagf firwr - &wTC X W @ fs
ag Fawe i ¥z 30 TR Wl
T T el mreke ¥ gwe ger
&9 1 TR TIY 7A 47 | WTX WL
ATz ¥ 9z ¥ €T 60 WY T {
waft § 1« & & aren e ¢ e aowrr
w1 (@ T g wave # wded i e
fowrr £ 7

oft wt gelt ;T Ay } s
& widx ¥ THE ¥ ¥ g w6,
ot g ow fafrn e fewe o &
ot gferpon ayE wifter & W
3s way w1 frd spete fem & ) ol
wifwer ax & s oY o0 wrw dww ¥
srege s wngd § Iy fry 3 s
v ¥ wn vy | gl SYfew g #
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fir fafom smew 38 WU % @ 98Y
A% 7 W1d | W AT AT A Fr@ =
it § % W I9g ¥ fF dreww w9
gur § wafag faie ag wh &

oft fipgfer forwt : A 9w 7 AT
o & 1 & g e ae ¥ W
B wrq Gl 77 T G AT AFEATE |
T X T Fg7 91 fF 30 79U AA
W werwar i wdE | ar s mifwe
® 25 39 favwa ur | Sfae wror ey
wifez & 55 w0¥ 51X 60 0¥ fawar §
wrafs gor gt & s ag woeny
# dr\ i 7w Y @A | 7y 9@ T
ar wrafE qifsrear w1 oY 9z %1 ST
AT 97 WX EHTE qZ T WY AT 4T |
& s =g g s aoee feara
s v AR afi g ?

wifiroq wiosht  (sft wwef emy) ¢
oy qufeent w1 amn § fie mdor
AU ¥ TTH &G T § | T WTEAT BT
g WY | e woew 7g A & e
granfos Ty A g 9T gEA A
it srefas few 1 § 99 & wamar
ORI T FT X | 48 a1 w4 Tl war
§ s fores srem o o @0
afer fefe s gy T WY &

ot fiafr frwr : wTrfoe =
firarat & forg o & W gl & g
ot & 1 arerfoe mw & wqETC qETr
iz # 60 W 55 vk nw fawar 8
# e wrgen § 6 eI wewer §
frami ®v wi T v } fe @
e w9 wa AN 7

ot wepenk emg : e o e
‘grgwalie Al W g

oft favifer Frwr : 7 Ty o) W
T | Qar v § f aoeT W
wuft § feamt w) i orgt & avee
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¥ 556X 60 WA WM & & X 30
WY 7 44 wewwr & | gt fag
FTATFHE ~qTq WY AT ¥4 ALY FATG 7
w&i aff |oeT wEwd miwe § 55
¥ W ¥ wdedt § 7

sfapd o T ag  fr
W STew 57 waww a5 § fF w1 T
frar grat s zaw % afse &
mfe W Y, sTeEert ® W §
w9 FaAT & o od, o weer T A
i 1wl & wpww & @ e oy
o WUW qEH FT FAET § W e
firar war v | 77 @Y OF oRE § fe
W R g1 K § WX 80 AW ToUT
52 ara I w1 Swwww gur ¢ W
T T § | Wy e ®Y wEr
o1 ¥ 1 A e e qg W g e
wq1¢ s w1 Wt agr fean g

Taking over of Textile Mills by Siates

+
*894. Bhri S. C. Bamanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Asad:
Shri M, L, Dwivedi:
Shri P, C. Bowoeah:

Will the Minister of Commearce be
pleased to state:

(a) whether it is a fact that the

‘textile mills taken over by the State

Governments have become financial
Uability to the States concerned;

(b) if so, whether the policy of
taking gver of the mills is undergoing
any change; and

(c) the action the Central Govern-
ment propose to take in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshl):
(a) to (c). It is for the State Gov-
ernments concerned to consider the
position; the Central Government
have no information on this as far as
such mills which are taken over by
the Gtates are concerned. Mills being
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run by the Central Government are
generally running well and at some
profit,

Bhrl B, C. Bamanta: May I know
whether the State Governments which
touk over some mills running badly
approached the Central Government
for some financia] help?

Shri Shafi Qureshl: So far 10 mills
have been taken over by the Centre
on the recommendations of the State
Governments.

Shrl 8, C, Samanta: May I know
on what conditiong the Central Gov-
ernment will enter into taking charge
of the mills which arg running at a
loss?

Shri Shafl Qureshl: So far as the
financial lability of the mills is con-
cerned, it will be shared on a AfAfty-
fifty basis. 50 per cent will be borne
by the States and 50 per cent by the
Centre,

oft WTTR W WTHA: T AT
ag Ifva -8 awwet § e for frel
wr Tor gord ¥ /dt § R fm 0
&% ot =g el oy § o< 37 &6 WY
Y g woerT v o gy T g,
wg o ¥ §, ¥ wwE o Y@ W Ay
&y w7y fir § fod soqfiag g0 § W,
N qT A W [ W 6 R
Tt gro werar o g g el
& ww ¥ oo W 7

oft et g : farw e g ant
T wZTT ek sy § o wmre o oy
g & fis Firell Y S q¢ wemar wnq
ot Fae areTaET ot gt 8, -
T A gy & 1 ofe e Wy
FEY 9 AHET W1 ¢ ) fer &
& ok frr & e ot frdf S 2 2%
o 8§, ¥ o v W i A e
#ew o

Shod P. C. Borpoah: May I know
how many textile mills there are in
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the country on the wverge of closing
down, how many of them can be revi-
talised and how many have to be
scrapped altogether and if they are
scrapped whether new mills are going
to be set up in their place?

Shri Shafl Qureshi: So far infor-
mation only about 10 mills is available.
We have taken over 10 mills,. Whea-
ever any necessity ariseg and after in-
vestigation is held it is found that
some mills are not running at a profit
or they cause unemployment, govern-
ment wlill step in and take them over.

oft e etfomr @ g &
WYX ¥ =T fer &7 w1 Frvw fiear
a7 o W fva = feg 3o e o
B 1y § 1| Wit % 3w faw e weman
aft b Ty & aw e
Tag e &2 1 & o W
fis ¥ob a ¥ g W wrharf W
oft §, arfs oy & aedy xm fawr WY
awT AT ' 7

The Minister of Commerce (Bhri
Manubhai Shah): If I may supplement
the answer to the previous question,
there are 583 mills in the country.
of which only 18 are affecied by the
threat of closure, of which 10 have
been taken over by the Cenire. Out
of the remaining 8, investigaticn is
golng on with regard to 3 mills, 5
mills are declared to be scrapped, be-
cause they are no more fit for econo-
mic working, Out of the 10 mills
tiken over, 2 are run by the Central
Government and the other 8 are run
by the State Governments. About the
Muir Mills, which the hon, Member
referred to, it has already been taken
over by the authorised controller and
orders have been lssued to give them
a loan of Rs. 60 lakhs. We hope that
during the month of April the mill
will start working.

8hri D. C, Sharma: May I know on
what principles the Government of
Inﬂ. a2 4 A I._l‘. a mm h 14
beukmaverbynauuuomnmens
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or by the Central Government, and
whether these principles have been
followed all along the line?

Shri P. C, Borooah: My gquestion is
not angwered, Sir.

Shri Manubhal Shah: The broed
principles are these. Both the govern-
ments are the same ag far as taking
over the responsibility is concerned,
because in law even when a State
Government runs it, it is really under
the proper ownership and total legal
control of the Central Government.
The distinction is only this that where
the mills are smaller or where the
corpus of the fund required is not a
very large amount, the local govern-
ment expresses a desire that they
would like to run them and the Cen-
tral Government generally permits
them to run them on their own finan-
cial responsibility. Where the corpus
of the fund is very large or where for
particular reasons the Centre leels, for
instance, in the State of Pondicherry
or some other area, that the Central
Government should move in, then it
is generally run by the Central Gov-
ernment. There are no hard and fast
rules because both the things, State
and the Centre, mean the same thing
here.

ot et o o ¥ A oF
T ot § | TEE! AR E X T
A WA o AT wE o feg W F
Ty et faan fe wogT @weT w1 A
o Tt 3 Ay s o awar & &
ag s avgan § e s s wgea
W TR & il g § #
wifasy # worgT SIS W TET WA
faet w wer € weufa @i o ag
gt frmr s ?

ot sk o fad o e
wit § i o ¥ el wORT w9
% wew ge & 59 ¥ e s
w1 & T o feT e g
ar<r dar IAwy AT Oy K s @
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sqragifon ar it § | @fer gt A
¥ s # T G &, Wi
e @y A am §eft & agh ae
o wnifesy #, ofieestogg w
Penifram W, FAC s o8-
winifess #Y g7 TR v §

8hri R, 8. Pandsy: Sir, generally,
it has been found that so long as the
management get profit they go on
running the mill, When there is no
profit or less profit, they try to hand
over the mill, like a dead baby, to the
Government. Before the Government
takes over textile mills which are
closed down, there must be a proner
investigation to find out the reasoms.
1 know of several mills where the
managements have tried to exploid
the funds and when they found that
there wag nothing left in them they
tried to hand them over to the Gov-
ernment.

Mr, Speaker: The hon. Member is
giving information.

Shrl R, S, Pandey: I want to know
what is the hesitation on the part of
the Government in nationalising those
millg that have been closed down?

Bhri Manubhal Shah: The hon
House will appreciate that every year
more than 30 to 40 new mills are
coming up. It will be a very wide
exaggeration to suggest that all the
mills, all the 600 of them which I
mentioned, are running at a loss or
that the industrialists are running the
mills and mismanaging them. I agree,
there are bad people and bad manage-
ment,

Shri R. 5. Pandey: What about
them?
Shri Manubhal Shah: I am coming

to that, First 1 must remove or dispel
the anxiety in the minds of hon. Mem-
bers of this House created by the ques-
tion that has been put, that all mills
are running in a bad way, I must
say most of the mills sre in fact run-
ning very efficiently and producing
good cloth, There are marginal, 28
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or 25, mills which are running for the
last 50 or 100 or 1560 years and which
either due to mismanagement, bad
machinery or lack of finance changed
hands. In those cases, as I have al-
ready submitted to this hon. House,
we are bringing a Bill ding the
Industries Act whereby, where a mill
is taken over by the Centre or by
the State Government and where
they find that the corpus is worth
‘running economically, instead of hand-
ing them over back to the old man-
agement, the controlling interest in
such mills will be taken over by the
Central Government or the State
Government.

ot gen wr ey oo S
otz & o wfasi & g &
w0 W2 ¥ et § Ik ww ¥
qT g ¥ gw a7 frarc fiear
a1 &3 fF 25 qWiz 99 # T ae
wr fger g, 25 oz ¥W=0m FOAIC
* g S} qurw sfawa qwgd w1 g
W IEE WiET 93 39 fae wy a=m
g R e @A Awgd e A
mifadz &% & ww §, IEET W wAd
¥ & ¥ o o g § 7

Shri Manubhai Shah:
gestion for action,

It is a sug-

Shri 5. M. Banerjee: In reply to a
question by Shri Rameshwar Tantia
the hon. Minister stated that Govern-
ment is glving Rs. 60 lakhs for the
running of the Muir Mills. T want to
know whether it is a fact that Muir
mills has not been re-opened because
its financial requirementy is more
than Rs. 1 crore. I would also like to
know whether this money has been
paid or is being paid because the
State Government has assured that
the Mil] will be re-opensd on the
1st of May 1048,

Shri Manubhai Shah: I do not
know from where the hon. Member

CHAITRA 11, 1888 (SAKA)

Oral Answers 8874
has collected his figure., Qur preli-
minary estimate of their requirement
is Rs. 60 lakhg and not Rs, 186
crores. If further amounts gre
needed for renovation, they will be
paid.

Bhri 8, M. Banerjee: Has
amount been paid?

the

Shri Manubhai Shah: We have
already passed orders. The State
Bank of India will give Rs, 60 lakhs
to the authorised Controller of Muir
Mills of which Rs. 10 lakhs has
already been paid. Another Rs 50
lakhs will be paid to him soon. 1f
more funds are required in future
we shall look jnto it,

Bhri Jashvani Mehta: What is the
total capital investment of the
Central and State Governments in
the mills which have been taken over
by Government?

Shri Manubhai Shah: Generally
speaking, capital invesiment does
not arise because we have no prop-
rietary rights in thesc mills, We are
only taking over as authorised Con.
troller for a period of 5 or 10 years
Therefore, all the amounts are
debited as loans to those institutions,

Shri Jashvant Mebia: What is the
amount?

Shri Manubhai Shah: It is differ-
ent for different mills.

Shri P. B. Chakraverti; In the con-
text of the working of the textile
mills in Bengal, may I know whether
they are rejuctant to go in for gew
designs? Have Government indicated
to all the mills that they should take
lo rationalisation instead of going #o
Government for gid?

Shri Manabhal Shah: I am glad the
bon. Member has asked this question,
I had the privilege of opening a mill
in Bengal two months back. Ons of
the most modern mills called Kalyani
was set up in West Bengal. Nobody
wants to put up a mill which is out-
moded. The other day I had the
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pleasure of opening a mill at Jaipur,
called Podar Textile Mills which will
rank as perhaps one of the best in
the whole world.

Shri K. D. Malaviya: Am I correct
in my presumption that when some
mills becomes inefficient from any
point of view, Government have a
right to take them over and they do
take them over and after some time
when they become efficient they
hand them over to the same old
party which is inefficlent and which
has not done its duty to the soclety?

Shri Manubhal Shah: We are now
examining that aspect. Very soon a
Bill will come before the House
under which we will take controlling
interest over such mills where it is
worth taking over controlling interest
‘because they have become profitable
.after taking over by Government.

Tractors' Unit in MP.

+
*896, Shri R. S, Pandey:
Shri Shiva Dutt Upadhayaya:
Shri Ulkey:
Shri A. §. Salgal:
Shri R, 8, Tiwary:
Shri Chandak:
8hri J. P, Jyotighl:
Shri Onkar Lal Berwa:
Shri Wadiwa:
Shri Parashar:
Will the Minister of Industry be
- pleased to state:

(a) whether the application from
‘Madhya Predesh Government for the
setting up of an agricultural tractors
marufacturing unit in Madhya Pra-
desh has been rejected on the ground
of non-avallability of spares capacity;

and

(b) whether, in view of the urgent
need of the increased productlon in
agricultural, Government propose to
revise the target capacity and re-
consider the application?

The Minister of Indusiry (Shri D.
. *Banfivayyn): (a) and (). Schemes
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envisaging adequate capacity for
meeting the anticipated demand for
tractors at the end of the Fourth Plan
period had already been approved by
Government when the application of
the Madhya Pradsh Government was
recelved. As there is no scope for
further licensing, the State Govern-
ment's scheme has not been approved,

Shri R. 8. Pandey: Taking into con-
sideration the necessity for producing
more foodgrains, may I Ilmow
whether Government are going to
give serious consideration to the pro-
posal to give substantial aid to
Madhya Pradesh In order to estab-
lish a tractor factory?

Shrl D. Sanjivayya: The whole
question was reviewed sometime
towardg the end of 1963 and we
found that the gap .between demand
and installed capacity was too much.
Therefore, a public notice was issued
on the 13h January 1964, inviting
applications for the manufacture of
tractors. The last date was 20th
February 1964 and the application of
the Madhya Pradesh Government
wag received only towards the end of
1084. In the mean while, a decision
was taken on the 10th November
1864 to allot quotag of tractors as
follows: 20 to 35 HP TAPE, Madras
7,000. International Tractors 7,000;
Tractors and Bulldozers 2,000; Es-
corts 7,000; Eicher Tractors Corpora-
tion 2,000; 35 to 50 HP Tractors and
Bulldozers 5000. In addition, there
will be g factory in the public sector
to manufacture 12,000 tractors, The
total estimated demand at the end of
the Fourth Plan ls 40,000 per annum.

Shri R 8. Papdey: The hon. Min-
ister says that the application from
the Madhya Pradesh Government has
come a little late. Instead of being
strict on that technical point will
Government consider that applica-
tion of the Madhya Pradesh Govern-
ment also and Include it for imple-
mentation in the Fourth Plan?

Banjivayya: As I said
expected demand Pper

Shri D.
earlier, the
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year would be about 40,000 tractors
and we have now licensed for the
production of 42,000 tractors. I do not
think there is any need now for fur-
ther licensing.

Shri Harish Chandra Mathur: Is it
not g fact that in various sectors of
industry you have licensed for beyond
the target fixed and, if go, how is it
that in this particular sector of the
industry where we are giving all the
emphasis for agricultural davelop-
ment and where the application is
from a public sector and g State
Government. It is being treated in
such a manner?

Shri D, Sanjivayya: As I said, the
requirement was only 40,000 and we
have licensed for 42000. Excepting
the public gector project the remain-
ing five are existing factories which
have applied for expansion and which
hag been granted. Their performance
during the Third Five Year Plan
period has been satisfactory and we
have no doubt whatsoever that they
would not fall short of production.

Shri Harish Chandra Mathur; The
«question was, whether in almost all
the sectors of industry, they have
licensed far beyond the targets fixed
and, if s0, how is it that in this parti-
«cular sector of industry this is being
done. If that is not so, ha showd
refute that they have not done it
that is, it is only wupto the target,
fixed that they have done the licens-
ing. What I submitted was whether
in almost all the t of industry
they have licensed far beyond the
targets fixed. How is it that in this
particular industry, they are doing
like thiy where a public sector and a
‘State Government are concerned?

Shri D. Sanjivayya: I heve already
answered that question, namely, that
it is not a question of permitting any
private sector project to come into
being. Private gector projects are al-
ready there. Their performance dur-
ing the Third Plan period has been
satisfactory and we have confidence
shat they would fuifil the targst and,
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therefare, there is no necessity to give
any more licence.

Shri Harish Chandra Mathur: Sir,
are you satisfled with the answer?
My question was whether they have
been been licensing far beyond the
targets in almost all the sectors qr not.
But here, they want 40,000 tractors
and they have licensed for 42,000 tra-
tors. Why in this particular sector of
the industry are they doing like this?

Bhri D. Banjivayya: Tt is correct
that in wvarious sectors; the Licensed
capacity is much more than the anti-
cipated production or the required
production. But that is so whenever
we think of licensing new parties. But
here are parties who have been al-
ready licensed and who are in pro-
duction and thelr performance is satis-
factory. We feel confident that they
would certainly fulfll the target.

oft TwmTw fey @ W oORTC Oy
e wwdt ¥ Br omer wRw # ferk
RS O § Ay v fad feck §
X g et e ¥ o awd,
X I% T [H FTH Y & ¥t
WX % IF STRIRTC WAT ¥ HT I
L

Shri D. Banjivayya: That is very
difficult for me to answer.

Bhrli Eapur Singh: Have Govern-
ment considered the urgency of setting
up a tractor manufacturing unit in
Punjab snd, if not, why nott

Shri D. Sanjivayys: 1 have already
given the programme for the Fourth
Plan period and I do not think there
is any necessity to set yp another fac-
tory eithar in Punjab or in Uttar Pra-
dash or any other place.

Sbrl Kapur Singh: [ asked if not,
why not. He has not answered that:

Shri D. Sanjivayya: As | said, one
project in the public sector Is
to be started. The location has npt
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been decided upon, So, Punjab is mot
ruled out.

sft vRwraTR wTE § sfawac
B fmm § W 99 & aw O ordt
i §, a¥ o ag i@ § ) & o
wmga g e v W dar g & e
o1 @ § W A6 & W0 o=y ) a%
mfe & &= ¥ wfew ¥ wfaw wfa
fewT g @ i gamt SaTe # wigw
¥ ufes 3fy & a%

Shri D. Sanjivayya: There are also
tillers and other smaller implements
that are being manufactured.

Shrimati Lakshmikanthamma: Is
the Government aware that there is a
dearth of tractors, boring machinery
and bull-dozers, and that farmers even
after applying for two or three ycars
are not able to get them, and if so,
may I know whether new factorivs in
the public sector will be set up in the
Fourth Five-Year Plan?

Shri D. Sanjivayya: I do not know
about other machines. So far as trac-
tors are concerned, there is demand
and, therefore, we are trying to pro-
duce more.

Shri Warlor: In view of the fact
that the Centre has not as yet even
decided where the tractor factory
should be set up, may I kmow why
the application of the Madhya Pra-
desh Government which 1is already
there cannot be considered favourably
and why the Centre should take the
responsibility?

Shri D. Sanjlvayya: This iz a Cen-
tral project and we are doing it with
Czech collaboration. They are pro-
viding some credit, and, therefore, we
are taking advantage of that. Madhya
Pradesh also will not be ruled out.

Bhri Firodia: What will be the
horse-power of the tractor which will
be produced in the public sector?
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Shri D. Sanjivayya: In the publie
sector, it will be between 12 and 18
horse-power.

&t gew wex e : § ag s
wrEat g e we ww wfw ger 9w
ofar §, T &W # wEy gy W
W wigsr % &1 s A o A

wgr § & g gt @y w1 e
T HEY A1 T T HTCATT A Gry
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afan wmr svens § I fly g
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Shri D, Sanjivayya: Licences have
already been given, There is no ques-
tion of issuing further licences. For
the production of the new tractors in
the public sector undertaking, it will
take 18 months from 1st January 1967.

_M.r. Speaker: On what considera-
tions were the licences given? That
is what he wants to know.

Bhri D. Sanjivayya: As I said, so
far as the expansion programme is
concerned, no new licence was issued.
They are already there: one in Madras,
another in Baroda, yet another in
Bombay, still anothet in Faridabad,
etc, Therefore, there is no gquestion
of considering any locations,

Decontrol of Cement

+
897, Shri Vishwa Nath Pandey:

Will the Minister of Indusiry be
pleased to refer to the reply given to
Starred Question No, 781 on the 10th
December, 1965 and state:

(a) whether Government  have
considered the proposal to set up a
Committee composed of Members of
Parliament to watch the working of
the experiment of decontrol of cement;
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(b) if so, the composition of the
Committee; and

(c) the functions and powers there-
The Minister of Industry (Shri D.

Banjivayya): (a) to (c). Taking into
account the various points made in

the course of the debate, it is
proposed not to constitute a
separate committee composed of

Members of Parliament to watch the
working of decontrol of cement; ins-
tead, it is proposed to bring up a
quarterly review of decontrol before
the Informal Consultative Committee
concerned with this Ministry.

st faware qtig : & g oA
agm g fF w@ ¥ a7 @i
@ faar ggrfmiaadins
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% W &g A A 9 § S s
wEc g gar g ?

Shri D. Sanjivayya: Cement is avil-
able; the price also hag been fixed;
therefore, at a fixed price cement is
avajlable. But, all the same, a few
complaints have been received and
they have been passed on to the orga-
nisation set up by the cement manu-
facturers’ association called Cement
Allocation and Co-ordinating Orga-
nisation and they arc looking into
them. As I promised, there will be a
Teview every quarter.

it famwarw qtig : & gz AT
srgan § & o ag g gerar mar v
T TAVIEHE ©F $7 & q7 wufy w9 &7
g ? owafden #faw o7 fieqr mar &
a1 qee afiw ax feavmar g ?

Shri D. Sanjivayya: Whenever a
decision is taken, it will stand umless
we revoke it. Unless there are suffi-
cient reasons, for instance, the decon-
trol does not work properly or there
are difficulties for the consumers or
other organisations, there is no ques-
tion of going back
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Shri P. C. Borooah: May I know
whether there is any increase in the
production of cement since it has gone
off the control gector and what is the
increased production expected by the
end of the decontrol period?

Shri D. Sanjivayya: There will be
an increase in production, of about
a million tonnes by the end of Jully
or September.

Stri Bhagwat Jha Azad: The Al
India Cement Producers' Association
and those who have favoured decon-
trol say that the position of cement
has easeed in the market. May I know
from the hon. Minister whether, in
these three months when decontrol
has been there, the production of
cement had increased or the shortage
which was there during control has
disappeared because there was collu-
sion between the producer and the
dealer?

Shri D. Samjivayya: The question
of increase in production will not de-
pend on the control of cement. But
according to the decontrol order, we
contemplate that the increase given in
the price would be funded and that
should be utilised for expanding exist-
ing cement plants or putting up new
cement plants. They would save
at the rate of Rs. 4 crores per year;
80, in the next five years, the amount
would be about Rs. 20 crores, and this
money would be utilised for expand-
ing the existing units or for putting up
new units. Thaet way we increase
cement production.

Mr, Speaker: He wants to know
whether cement production has in-
creased as a matter of fact

Shri D. Sanjlvayya: How can we
say in these three months? It iz very
difficult.

Shri SBham Lal Saraf: May I know
whether with the decontrol of cement,
care is being taken to see that cement
is made available in far off places,
particularly places like Jammu and
Kashmir and other States?
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Shrl D. Sanjlvayya: Yes, 50 per cent
is given to all State Governments and
also the Central Government under
what is known as the rate contract
system, and the price will also be less,
Of the remaining 50 per cent, 30 per
cent will be given to stocking and
wagon-loar consumers for meeting the
requirements of the public for repair
new constructions, and for agricul-
tural purposes in mofussil areas, 10
per cent to organised industries which
were hitherto looked after by autho-
rities such as the Director-General of
Teohnical Development, the Textile
Commissioner, the Coal Controller ete
and 10 per cent to quasi-Government
organisations, small-scale industries,
agriculture ete. as suggested by the
State Governments.

Shri S. Kanflappan: Even after the
decontrol of cement, in Madras, even
the small farmers who want to pur-
chase one or two bags of cement are
asked to submit authorised forms
from the village munsiff or the kar-
nam in order to get the cement.
What is the purpose behind this?

Shri D. Sanjivayya: I shall make
enquiries whether such a thing is
there.

Shri Eashi Ram Gupta: The hon,
Minister has just stated that he has
received some complaints about the
non-avallability of cement, May I
know whether these complaints have
been received from the dealers to
the effect that the manufacturers
are not giving them supply in time?

Shri D. Banjivayya: The complaints
are not from dealers, but on the other
thand, they are from consumers and
also from some Btate Governments.

Shri Eashi Ram Gupta: The com-
plaints have been sent by the dealers
to the hon. Minister, and copies of the
seme have been received by me also.

Shri Firodia: Is it a fact that the
State Governmenis and the Central
Government had lifted much less than
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what they wusually lift, during the
three months after the decontrol?

Shri D. Sanjivayya: I shall not
be able to say what amount they have
lifted.

Bhri D, C. Bharma: May I know
what percentage of this decontrolled
cemment iz getting into the blackmar-
ket, and whether the incidence of
blackmarket has not been ironed out
more than it had been when cement
was under control, and whether Gov-
ernment have made any investigation
into that problem?

Shri D, Sanjivayya: It has not been
brought to our notice that cement has
gone into blackmarket. If it is
brought to our notice, we ghall certain-
ly investigate.

Shri Kapur Singh: We would like
to know what blackmarket means in
the context of a free, competitive and
open market? How can there be a
blackmarket where there is laissez-
faire?

off oz e : fE A R
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Shri D, Sanjivayya: If any com=
plaint is received, we shall certainly
ask the manufacturers, as I said eaf-
lier. to see that cement is made aval-
lable,

Bhri Jashvant Mehta: At the time of
the deeontrol of cement, the price of
cement had been increased and it was
stated that Government wanted the
profit earned by the increase In price
to be ploughed back. May I know
whether Government have evolved
any machinery to keep a check on the
private manufacturers sbout how they
plough back this amount in the in-
dustry again?

Bhri D, SBanjtvayya: Yes, they have
to maintain separate sccounts for this
increased amount, and no ple out of
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it should be spent without the permis-
sion of Government, and it should be
spent only for expansion of for setting
up new units,

Allahabad High Court's Judgement
Regarding Rallway Administration

+
*898. Shri C, K. Bhattacharyya:
Shri D. N, Tiwary:

Will the Minister of Rallways be
pleased to state:

(a) whether his attention has been
drawn to the judgement of Jjustice
Shri Dhawan of the Allahabad High
Court in December, 1968, criticising
the Railway administration for ralsing
technical objection to defeat a suit for
compensation;

(b) the principles of Kautilya's
Arthasastra prescribing the conduct of
the public sector quoted by the judge;
and

(c) whether he has directed the
Railway administration to follow those
principles?

The Depuly Minister in the Minisiry
of Rallways (Shri Sham Nath): (a)
and (b). Yes, Sir.

{c) Suitable Instructions have been
issued to Railway  administrations,
that purely technical objections should
not be taken to defeat payment of
claims otherwise due.

Shri C, K, Bhatiacharyya: May I

take it that a gemeral instruction has -

been issued that where parties suffer
due to the failure of the State or the
Railways, the Btate or the Railways
would help the parties concerned to
establish their claims rather than try
to defeat those claims by taking to
technical and minor objections?

Shri Sham Nath: The Railway Ad-
ministration had always instructions
that claims should be fairly disposed
of and no claim should be repudiated
purely on technical grounds These
instructions have now been re-empha-
sised.
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As regards the other part, it is al-
ways the policy of the Railway Board
and the Railway Ministry not to resort
to purely technical objections. But in.
this case, I accept that a teachnical
objection was taken which ought not
to have been taken,

Shri A, P, Sharma: Tooking to the
fact that most of the cases brought to
the courts against the rallways have
been lost by the railways, may I know
whether these losses or unfavourable
decisions are due to the fact that these
cases are not fit to be contested? Oris
it due to the inefficient working of the
law department? If one or both gre
true, what action do Government pro-
pose to take to rectify matlers?

8hri Sham Nath: [ have not got the
figures of the cases the railways have
lost and so could not say in how many
of them it was due to inefficlent handl-
ing of the cases. But as far as I know,
no such complrint has come to our
notice that there was eny inefcient
handling of any cases of the rallways,

Shri A, P. Sharma: Will he make
enquiries and let us know about the
position because it is our general ex-
perience that the railways are losing
all the cases..

MWr, Bpeaker:
Trivedi.

Order, order, Shrt

Shri U. M. Trivedi: Has it been
brought to the notice of the Ministry
that the conduct of rallway cases has
always been found to be most ineffl-
cient, and except that lawyers engag-
ed for the purpose make money by
sitting in the courts and watching the
number of cases to come up, no tangl-
ble result is obtained in railwvay cases
by these lawyers?

Shri S8ham Nath: I do not admit
that the position is as bad as stated by
the hon. Member,
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Merger of Indian Bureau of Mines
with Geological Survey of India

+
*899, Shri P, B. Chakraverti:
. SBhri Onkar Lal Berwa:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government have de-
tided to transfer the prospecting, dril-
ling and mining divisions of the Indian
Bureau of Mines to the administrative
and operational control of the Geolo-
gical Survey of Indis;

(b) how far the new system will
help the operationa] control, specially
regarding the detailed probing opera-
Hons as distinct from exploratory dril-
ling;

(c) whether the variuos units and
-physical analysis laboratories will
continue to work as separate entities
of the Geological Survey of India; and

(d) the work that will now rest
with the Indian Bureau of Mines?

The Deputy Minister in the Minsi-
try of Mines and Metals (Shri S. A,
Mehdl): (a) Yes, Sir. The transfer
took effect on 1-1-1966.

(b) Under the revised arrangements,
the responsibility for the entire pros-
pecting operations wil] vest in one
organisation ie., Geological Survey of
India. This wil ensure continuity of
background knowledge, expertise and
operational control and avoid possible
overlapping and duplication of func-
tions between twg different organisa-
tions.

{c) Yes, Sir,

(d) The Indian Bureau of Mines
will be responsible for thg administra-
tion of Mineral Conservation and
Development Rules, 1858, collection
and printing of statistical data of
minerals and ore dressing laboratory.

8Shri P. R. Chakravertl: With the
introduction of this new method, will
the Indian Bureau of Mines be =a
department of the Geoclogical Survey
;Jr will it be practically merged with
t?
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Shri Mehdi: At the moment, it is a
department of the Geological Survey.

8hri P. R. Chakravertl: What is the
specific extent of improvement likely
to be introduced by this innovation?

The Minister of Mines and Meials
(Shri 8. K, Dey): I think the House
will appreciate that there is an acute
limitation of technical talent in the
field of geology, geophysics, geoche-
mistry and geo-engineering. Apart
from this, there is also an acute
shortage of equipment such as drills
and also equipment for laboratory
tests in the field of geology and geo-
chemistry, Naturally, we  cannot
afford, in the conditions of today, to
allow overlapping of functions bet-
ween two organisations working for
the same purpose.

Shri Sham Lal Saraf: As we under-
stand it, the Geological Survey of
India was set up for the general sur-
veys, and as far as intensive surveys
are concerned, certain areas were
marked out where Indian Bureau of
Mines would conduct intensive sur-
veys., May I know what action will
now be taken by which the country
will be assured that wherever areas
are marked, there will be intengive
surveys, and what will be the agency
that will look after intensive surveys?

Shri §. K. Dey: The same func-
tions will be carried out even more
intensively because both the organisa-
tiong will work together, and they
will deploy their resources according
to priorities.

Shri K, D, Malaviya: While accept-
ing the correctness of such integra-
tlon between the two and making the
Geological Survey of India the
main administrative wunit, am I
correct in  presuming that the
entire  detailed exploration and
the proving of mineral ore will be
left to the Indian Bureau of Mines snd
not be divided between the Geolcgi-
cal Survey of India and the Indian
Bureau of Mines?
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Shri 8. K. Dey: As has been men-
tioned in the reply, a part of the old
organisation of the Indian Bureau of
Mines has been transferred to the
control of the Geological Survey of
India. It will function as a separate
organisation called the Exploration
wing of the Geological Survey of India.

Shri K. D, Malaviya: I am referring
to the detailed proving.

Shri 8. K. Dey: That will be done
by the Exploration Wing of the
Geological Survey of India,

Delegation from Nepal

+
*900. Shri P. C. Borooah:
Shri Ram Hark Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether a Nepalese Trade
Team recently visited India; and

(b) if so, what trade arrangements
were thrashed out as a result of the
discussions with that team?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir. The
Delegation visited this country in
January, 1966 at the invitation of the
Federation of Indian Chambers of
Commerce end Industry.

(b) The Delegation was in main
interested in exploring poasibilities of
Indian collaboration in joint ventures
in Nepal. No Trade Arrangement
was finalised although trade matters
were in genera] terms discussed with
the Delegation.

Shri P. C. Borooah: May 1 know
whether this delegation sought Indian
collaboration in the manufacture of
certain items in industries, and if so,
in what types of industries, and what
is the response from the Indlan
counterparts?

Shri Manobhai Shah: They were
very friendly, and they wanted closer
and closer economic and trade co-
operation between India and Nepal
As a matter of fact, they evinced
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great interest in several industries
which Indian  industrialists elong

with Nepalege industrialists could get
up in Nepal. ’

Shri P. C. Borooah: What is ths
present balance of trade between the
two countrieg and how far will the
trade between these two countries be
expanded under the present trade
agreement?

Shri Manobhal Shah: The trade
between our two countries has gone
up three to four times—in the last
few years. As for the balance of
account, there is no convertible cur-
rency, nor is there a rupee account.
Nepal and Indian rupees are inter-
changeable in terms of monetary
wvalue.

Shri Bhagwat Jha Azad: Do we have
any idea of the size and the industries
in which the delegation was seeking
Indian collaboration?

Shri Manubhaj Shah: They wanted
some weaving factories, some fruit
juice factories, cheese and some
assembly of cycles end some utensil
factories.

Ancillary-Industries Sub-Committee

+
*002. Shr| Hukam Chang
Kachhavaiya:
Shri A. 5. Saigal:
Shri R. 5. Tiwary:
Shri Chandak:
Dr. Chandrabhan Singh:
Shrl Wadlwa:
Shri Parashar:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 482 on the
12th November, 1865 and state:

(a) the names of personnel in the
Ancillary Industries Subcommittee
established for Madhya Pradesh;

(b) how many meetings of the
Committee have since taken place;
and

(c) whether the Committee has
made any recommendations?
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The Minisier of Industry (Shrl D.
Samjivayya): (a) A statement is laid
on theTable of the House. [Placed in
Library. See No. LT-5859/66]

(b) The first meeting has since been
held.

(c) Recommendetions are awalted.

st grv W wgEn o T S
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# fow frg wwi¢ & qAm AoE R
Tt e § 7

Shri D. Sanjivayya: As I said, the
first meeting took place very recently
on 5th March at Bhopal. We have not
yet received the minutes, and unless
we receive them, I will not be in &
position to say what suggestions were
made.

ot gem WA weE: Ty qin
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Bhri D, Sanjivayya: Yes, we know
that Madhya Pradesh is a backward
area industrially. We will certainly
keep the opinion of the hon. Member
in mind.

Shri Jashvant Mehta: As Govern-
ment had invited applications in May,
1965 for manufacturing scooters, may
I know whether any final declsion has
been taken regarding the allocation of
finance for manufacture of new
scooters?

Shri D. Sanjlvayya: This does not
arise out of that. Probably he has
the previous question in mind.

Shri Bhagwat Jha Asad: May I
know whether the formation of this
commiltee the details of which ware
given ig only for Madhya Pradesh or
it is part of a story for the country
and whether any time-schedule has
been fixed for their report or they
will take their own time?

APRIL 1, 1966

Oral Answers Bigz

8hri D. Banjivayya: It is not merely
for Madhya Pradesh. The small scale
industries board set up an ancillary
industries committee which advised
that regional committees should be
established. To start with they
started in Delhi, Bombay, Calcutta
und Bangalore and later on in Gujrat,
‘Madras and Bihar. M. P. also request-
ed that they should have a regional
committee. Tt has been donc. Mean-
while Assam and U.P. have sct up
their own committees. Later on it was
suggested in the informal consultutive
committee of this minlstry that a sub-
regional committee should be appoint-
ed for each state. It is being examined.
So far as any time-limit is concerned,
we have not fixed any time-limit.

Mr. Speaker: Next question

Shri P. C. Borooah: Sir, this ques-
tion in identical words appeared as
an Unstarred Question No. 2028 on
11th March and it was transferred

Mr. Speaker: 1 will get it examined.

Shri P. C. Borooah: My name is
missing here.

Mr. BSpeaker:

chamee,

I will give him a

Small Car Project

+

*903. Shri Yashpal Singh;
Shri Vasadevan Nair:
Shri Warlor:

Will the Minister of Industry be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
published in the *Times of India’,
dated the 28th February, 1988 (page
4) to the effect that a local automobile
firm in Trivandrum has produead a
small car;

(b) if so, whether any inquiry has
been made in this regard; and

(¢) whether Government propose to
develop this wénture as a small car
project?



8893 Oral Answers

The Minister of Indusiry (Bhri D.
Sanjivayya): (a) Yes, Sir.

(b) Full details were called for
from the firm, These have since been
received and are being examined.

(¢) The question of establishment
af such a project in the country during
the Fourth Five Year Plan is under
consideration.

ot awrer Fag : 7y @9 w1 W,
aq g "o fayer Agw ¥ g ¥
#WEA wT & ofsew & fag §9 Uga
dar w0 oY 9w ar feiw
& avm ?

8hrl D. Sanjivayya: At the moment,
the proposal to start a project in the
public sector js under consideration
and so far as the industries depart-
ment is concerned, they have examin-
ed the case thoroughly and it will go
before the cabinet.

«oft e fay : o oF  fwo
T &I F FIGT AT, & T FF WH
o ¥ fisawr wwg W W &, e
femr aw 7= wr o &, frady e W
amx g7

8hri D, Sanjivayya: For a Fiat car,
it will take fifteen years to get one,

«ft gww wr wema : § ag ar
wgn g s e e dw W
GO ¥ 9T §F WVIT ¥ WA T
wg § fe 3 ot w1 T gy § ok
W1 FORX I ¥ AR 33 ¥ fAau
et ; dr g A T www A
wn ferl o 1 g ?

Shri D. Sanjivayya: There are
applications from private parties to
produce a small car but we do not
want to take any decision on that
unless we take a decision whether we
can start one in the public sectar.
Some three years ago in the puble
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sector a French firm quoted that they
would be able to produce a small car
at a price of Rs. 5100 exclusive of
excise duty if they were asked to pro-
duce 50,000 cars per year. If it was
20,000 cars the price will be Rs. 6,000

Shri P. C. Boreosh: May I know
whether the manufacture of scooters
and buses was given preference to the
manufacture of small cars?

Shrl D. Sanjivayya: As I said there
are some applications and we have
not taken any decision. '

Shri Eapur Singh: Is it true that
the reason for not allowing a small
car to be produced in this country is
precisely identical to the reason which
stands in the way of colorisation of
vanaspati?

Bhri D. Sanjivayya: I do not know
about vanaspatl ghee. 5o far as this
is concerned, T am particular it should
be done in the public sector.

Shri Kapur Singh: The ignorance
of the government is colossal.

Bhri 8. M. Banerjee: Is the hon
Minister aware that the price ot
Ambassador car is being increased
practically every day, and that of Fiat
also, and it has become impossible for
people 1o purchase it unless they pay
Rs. 4,000 or more in blackmarket? If
g0, what steps have been taken by
Government to see that the prices are
reduced by the manufacturers?

Shri D. Sanjivafya: It is very diffi-
cult to reduce the prices, because the
price of tyres is going up and the cost
of labour is going up and so many
other factors are coming into play.
Therefore, it is very difficult to ask
them to reduce the prices.

Shri Dinen Bhattacharya: Mar I
know whether it is a fact that apart
from the price structure, the quality
of the Ambassador car manufactured
by Hindustan Motors is deteriorating
daily and, it so, whether there is any
machinery to check the quality of the
car that is manufactured?
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Shri D. Sanjivayya: Some com-
plaints have come. We are just
examining as to how we should go
into this question and ask them to
improve the gquality.

Bhri Harish Chandra Mathur: Do
Government realise that they have
reduced themselves almost to a ridicu-
lous position Iin not being able to
decide this question for the last
15 years, that more then six Cabinet
Ministers have dealt with this ques-
tion and more than half a dozen times
this has gone to the Planning Com-
mission and tp the Cablnet and, if so,
may I know whether they will redeem
their honour by deciding this ques-
tion within a month's time?

Shri D. Banjlvayya: It is very diffi-
cult to fix any date within which a
decision can bet aken. But the Plan-
ning Commission and the Govérnment
of India will have to take into con-
sideration the priorities and the neces-
sities of the people of this country.
In fact, the other day, there was the
question about television sets. (Inter-
Tuption). Let me finish. Two hon.
Members of the House got up and
said that it was a luxury item and we
should not manufacture them. There-
fore, Government will have to con-
sider all these aspects.

ot fow wmomw ¢ W R WX
fager ot w@ o Fror AH v IR
¢, &t T T T WY ATERe e
AT FT A HT CH B GT AT WAL
T E ! 99 qg ag TASH KT IH
t fr aw ghoferz dmiedt @ o @
% aw maAHe a® W gF W A
i § 7

wwow wgw ¢ fafer s A
o owE R
Shri D, Sanjivayya: Birlas and

Tatas need not look to the amenities
and facilities of the publie.
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Shri D, C. Sharma: Evidently, from
the replies given by the hon. Minis-
ter, it appears that the Government
is on the horns of a dilemma. It does
not want to undertake the production -
of the small car by itself and it does
not want to hand over the work
of production of small cars to private
enterprise,. May I know if some
foreign experts will be invited by the

- Planning Commission and by the Gov-

ernment of India to help the Govern-
ment of India out of this predica-
ment?

Shri D. Sanjivayya: Thers is no
need for such a thing. Government
themselves can, take a decision.

Shri Bakar Ali Mirza: Is it not a
fact that there is idle capacity in this
automobile industry and it is not
utilised?

Shri D. Sanjivayya: No, Sir. On the
other hand, they have produced much
more than the capacity. The capacity
is 20,000; they have produced 24,000.

oft Wit T e oww e A
g A F AT &, W EF W v A
T W gR oar Jgr 7 ag swer
N WL & A AT T@m g, 99 W
TGA F T WO IH AT G FAAH
g & ?

Shri D. SBanjivayya: They have pro=-
duced a car at Rs. 9,000 odd. But
they have used several parts; for
instance, the engine is the Fiat engine;
it is an old engine they have used.
Similarly, there are wvarious other
parts. The whole matter is under
examination by the Technical Deve-
lopment Committee.

Shri Bhagwat Jha Azad: In a debate
raised in this House by me and my
hon. friend, the then Minister said
that there is difficulty in the production
of ‘these cars and therefore the
Government is giving active cob~
sideration. Now, again, we are told
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that it is still under consideration, Do
we understand that the principle itself
is still under consideration or is it just
under consideration?

Bhri D. Sanjivayya: It is just under
consideration. DBecause on the Sth
August, 1962, a statement was made
by one of my predecessors saying that
the time is not propitious. And then
we have again revived the question.
We are considering it and we will take
a decision soon.

Shri Tyagi: As my hon. friend has
said, it is becoming difficult for us to
justity this delay. May I know what
is the protective duty in percentage
against these cars which are import-
ed? For instance, for the imported
Fiat, what is the customs duty charg-
ed per car?

Shri D. Sanjivayya: I will not be
able to say immediately.

Shri Tyagi: Is it double the price
of the car itself?

Mr. Speaker: Seth Achal Singh.

st e fag : w7 9g Tw wE AE
¢ e w1 T e Apdect B,
I a wifww § e S w1 AT
i Ag @ amw, afy & s @
WATET EAAT IS qH !

Shri D. Sanjlvayya: No, Sir.
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fafew Tt & wrazw #, fordt fagre
wisa §, o4 & e vt s g
dr |

() s @ 7 geaT

Cashew Industry

*895. Shri Karni Singhjl: Wil the
Minister of Commerce be pleased to
state:

(a) the amount of forelgn exchange
earned by cashew industry in the
country during 1985-66;

(b) whether Government are aware
of the set back suffered during 1965-68
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owing te the shortage of tin con-
tainers for packing cashew kernels for
export; and

{c) if =0, the action taken in this
regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) Rs. 22.T4 crores
(April-December, 1865).

(b) and (c). No set back in exports
has been suffered. Some difficulty
with regard to supply of tinplates was
brought to the notice of the Govern-
ment. Necessary arrangements were
made for supply of tinplates from
alternative indigenous sources. A sum
of Rs. 10 lakhs free foreign exchange
was also released for import of block
tin for tinning indigenous black tin
sheets to be utilised entirely for the
cashew industry.

Manufacture of Cars and Beooters

*901. Shri DhuleshWar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
plessed to state:

(a) whether it is a fact that the out-
put of cars and scooters has consider-
ably gone down in the country;

(b) if so, the reasons therefor; and

(¢) the action taken by Govern-
ment in this regard?

The Minister of Industry (Shr D.
Sanfivayya): (a) The overall produc-
tion of cars and Scooters has not gone
down so far,

(b) and (c). Do not arise,

Modernising Coal Mines

*34. Bhri B. C. Samamia:
8Shri Sabodh Hansda:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government have
drawn up any plan to help the coal
industry in modermising the mining
operations in the public as well a» the
private sectors;
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(b) the foreign exchange allotted
for import of mining equipment and
parts during the last five years, Sector-
wise; and

(c) the amount being earmarked for
1966-677

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Foreign ex-
change is released for importing min-
mg equipments against specific
demands depending upon the overall
foreign exchange position. No plan
as such has yet been drawn up to
modernise mining operations.

(b) The foreign exchange released
during the last five years for the
import of mining equipment by the
public sector amounts to Rs. 26.87
crores and that by private sector
Rs. 13.78 crores.

(c) The requirement is being usses-
sed and the allocation will be inade
depending upon the availability of
{foreign exchange.

Supply of Pilpes by Hindustan Steel
Ltd.

*905. Dr. Raneq Bem: Wil] the Minis-
ter of Iron and Steel be pleased to
state:

(a) whether it is a fact that the
Hindustan Steel Ltd. does not accept
orders from clients for Electric Resist-
ance Weld Pipes for less than a certain
amount or weight and size resulting
in difficulties for consultant companies;

(b) whether it is also a fact that
Hindustan Steel Ltd. does not run pip-
ing section throughout the year; and

(c) if so, whether Government have
any plan to remedy this state of
affairs?

The Minlsier of Irom and Steel (SBhri
T. N. Singh): (a) Orders of less than
a wagon load are normally not accept-
ed by the plants as they are un=-
economic but such orders can be
booked through authorised stockists
who book smail orders when placing
indents on the steel plants.
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(b) The Plant bas had to operate
at reduced capacity from time to time
for want of sufficient orders; and

(¢) Strenuous efforts are being con-
stantly made tn secure orders both
from the Home as well as the foreign
markets.

1dle Capacity of Industries

*g06. Shri R. Barua: Will the Minis-
ter of Supply and Technical Develop-
ment be pleased to state:

(a) whether the scaling down of
maintenance imports has increased the
idle capacity of the Industries;

{b) if so, the main Industries affect-
ed by this process, and

(¢) the steps proposed to be taken
by Government in this regard?

The Minister of Supply, Technical
Development and Materials Planning
(Shri K. Raghuramaiah): (a) and (b).
Yes, Sir. The main industries in
which short-fall in production is
already noticeable are non-ferrous
metal processing industries, such as,
galvanised pipes, tubes and sheets,
road Trollers and passenger cars,
scooters and motor-cycles, industries
dependent on imported alloy steels,
dry batteries, sulphuric acid and fer-
tilizers dependent on sulphur and
rock-phosphate and asbestos cement
products,

(¢) Steps instituted are broadly:

(i) substitution of imported mate-
rials to the maximum extert
feasible;

(ii) enhanced allocation of free
- foreign exchange;

(iii) diversification of production;

(iv) development of ancillury in-
dustries with a view to allow
manufacture of items which
were being imported;

{v) Export Promotion Schemes
facilitating import of rTaw
material and components; and
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(vi) Import facilities under the
National Defence Remittance
Scheme.
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New Rallway Project for Bastar
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*908. Shri R. 5. Pandey:
Bhri Yashpal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether the report of the ex-
perts in respect of the new Rallway
Project for Bastar, Madhya Pradesh,
has been submitted to Government;

(b) whether Government have con-
gidered the report and taken a deci-
slon in the matter; and

(c) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Raillways (Shri Sham Nath):
(a) to {c). Presumably the hon. Mem-
bers are referring to the Report of the
team headed by Dr. Nagaraja Rao for
Techno-Economic appraisal of the
Indravati and Sabri Basin submitted
to the Ministry of Rehabilitatlon in
October, 1066. With a view to assist
in the integrated development of
major jndustries in the Dandekaranya
area, the Railways, are also conduct-
Ing certain investigations for new links
In the area. A decision regarding the
construction of a new line will be
taken after the investigations are com-
pleted and plans evolved simultane-
ously for the development of the

associated  industries and mining
projects,
R et & wrvareh i

e
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Muir Mills Ltd., Eanpur

*911. Shri S. M. Banerjee: Will the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 218 on the 26th Feb-
ruary, 1968 and state:

(a) whether it is a fact that the
Muir Mills Ltd., Kanpur has not start-
ed functioning;

{b) it so, whether this is due to the
fact that the financial assistance pro-
mised by the Centre has not been
given so far; and

(c) it so, the steps proposed to be
taken in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) Yes, Sir.

(b) and (c). It has been agreed that
the Central and State Governments
should stand guarantee to the State
Bank of Indla for the advance of the
necessary loan to the mills. A part
of the loan has already been advanced
to the mills and steps are under way
to make the balance available within
the next few daya

8506
Revision of Lists of 8.C, and S.T.

*912. Shri D. C. Sharma: Will the
Minister of Soclal Welfare be pleased
to state:

(a) whether any decision has been
taken for revising the lists of Sche-
duled Castes and Scheduled Tribes
on the recommendations of the Advi-
sory Committee; and

(b) if so, the nature thereof?

The Deputy Minister in the Depart-
ment of Socia] Welfare (Shrimatl
Chandrasekhar): (a) and (b). The
whole guestion {s still under conside-
ration.

sreTt  gETe wTowT
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HE.C, Ranchi

“814, Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Heavy Engineering Corporation at
Hatia has been spending Rs, 60 lakhs
per month on establishment; and

(b) whether it is a fact that the
Industry has got no work to do?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). No, Sir.

Licensing of Powerlooms

*915. Shri Vishwa Nath Pandey:
Shrl R, Barua:
Shri R. S. Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 633 on the 3rd
December, 1885 and state:

(a) whether the report regarding
the system of licensing of powerlooms
has since been considered by Govern-
ment; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of <COommeree (Shri Shafl
(a) and (b). -
Government’s decisions are expected
to be announced shortly,

10-year Perspective Steel Plan for
Heavy Engineering Corporation,
Ranchi.

*916. 8hri P, R. Obakraverti: Will
the Minister of Irdm and BSieel be
pleased to state:

(a) whether Government have
drawn up a 10-year perspactive plan
for steel to take up a firm decision
with regard to the production sche-
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dule of the Heavy Engineering Cor-
poration Ranchi.

(b) whether the H.E.C., Ranchi has
been fully cquipped and rationalised
to meet the requirements of the blast
furnaces for the country's steel plants;

(c) how far the steel plants have
agreed to utilise the indigenous re-
sources in their different stages of ex-
pansion for the next 10 years; and

(d) whether the HE.C., Ranchi has
been asked to make ils enormous
engineering capacities available for
this purpose to tackle the foreign ex-
change crisis?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) A ten-year perspec-
tive plan for steel has yet to be fina-
lised. The Heavy Engineering Corpo-
ration, have however, worked out
their tentative production programme
on the basis of 16:5 million tonnes
ingot steel capacity by 1070-71 and
28 million tonnes by 1875-76,

(b) Yes, Sir.

(c¢) and (d), It iz fully agreed that
all available indigenous resources
shall be utilised to the maximum ex-
tent possible. Orders for plant and
equipment will be placed as and when
the requirements of the steel plants
actually arise,

Import of Newsprint from USS8R.

*917. Shri Yashpal Singh:
Shri P, C. Borooah:
Shri Rameshwar Tantla:

Will the Minister
pleased to state:

(a) whether it is proposed to imporl
more newsprint from Soviet Union;

(b) if so, the quantity to be import-
ed; and

(e) how it will be distributed?

Tho Minister of Commerce (Shri
Manobhai Shak): (a) Yes, Sir.

(b) The Soviet Uniom, under the
Trade Agreement recenily concluded,
have agreed to supply increesing

of Commerce be
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quantities of Newsprint from 35,000
tons, with additiona] possibilities of
10,000 tons in 1986 to 75,000 tons in
1970.

(¢) The distribution of imported
Newsprint after allowing some buffer
slock will be made primarily to actual
users on the recommendation of the
Registrar of Newspapers, Ministry of
Information and Broadcasting,

Manufacture of Tranwistor Sets

*$18. Shri P. C. Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Induastry be
pleased fo state

(a) whether there is a proposal for
the manufacture of cheap transistor
sets in India;

(b) if so, whether it is proposed to
manufacture such sets in the public
sector; and

{c) the estimated price at which
these sets are likely to be available in
the market and the salient features
thereof?

The Minister of Lhdunsiry
Banjivayya): (a) Yes, Sir.

(b) No, Sir,

(c) The estimated price is approxi-
mately Rs. 70 each. The sets would
be medium wave Transistor receivers
as per specifications indicated in the
statement laid on the Table of the
House. ([Placed in Library. See No.
LT-5%80/88].

Steel Plant st Bailadfila

*919. Shril P, B. Chakraverti:
Shri Lakhmu Bhawani:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Bailadilla area In
Madhya Pradesh Wwhh its iron ore
potential was to have a oteel plant;
and

(Shri D,

{b) it s0, when Government propose
to turn this area into an Industrial
tub of the country?
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The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b), Balladilla
is one of the possible sites being consi-
dered for the location of the fifth
public sector steel plant. A decision
on this lpcation has not yet been taken,
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Toy Manufacturing Unit in Kerala

3085, Bhrl A, K Gopajan: Will the
Minister of kndustry be pleased #0
state:

(a) whether Governynent propose to
start a toy manufacturing unit ot
Kallai in Kerala using saw dust;
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(b) if so, the capital required for
the establishment of this unit; and

(c) when the work on this is likely
to begin?

The Minister of Industry
Banjivayya): (a) No, Sir,

(b) and (c),

(Shri D,

Do not arise.

Slate Pencill Manufacturing unit in
Kerala

3089, Shri A, K, Gopalan: Will the
Minister of Industry be pleased to
state:

(a) whether a Slate Pencil manufac-
turing unit is likely to be started at
Cheruvannoor, Kerala;

(b) it so, the capital required for
this unit and its employment potential;
and

(c) when it is likely to be started?

The Minister of Industry (Shri D,

Sanjivayya): (a) No, Sir.
(b) and (¢), Do not arise,

Emakulam-Trivandrum Rallway Line

3090, Shri A, K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived any representation to convert
the Ernakulam-Trivandrum
line into broad gauge; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minls-
try of Railways (S5hrl Sham Nath):
(a) Yes.

(b) The proposals for conversions
to be taken up in the Fourth Plan are
yet to be finalised. In the studies of
the different sections, to determine the

justification for their conversions, In
future, the Quilon-Ernakulam section :
will also be kept in view. However, '

APRIL 1, 1968  Written Answers

8912

from a preliminary study of the avail-
able capacity and the traffic prospects,
it appears that this section may not
merit adequate priority to justify its
inclusion in the Fourth Plan, especially
with the paramount need for maxi-
mum economy in expenditure at
Ppresent.

Shelter over passenger platform at
Bahadurgarh

3001, Shri Jagdev Bingh Siddhanti:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that provi-
sion of shelter over the passenger
platform at Bahadurgarh on the Delhi-
Bhatinda Section was made in the
Works Progrimme of the Northern
Railway for 1965-86;

(b) if so, whether the work in ques-
tion has been started;
(¢} if not, the reasons therefol;: and

(d) the steps being taken to get the
matter expedited?

The Minister of State in the Minls-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes.

(b) Yes.
(e) Question does not arise,

{d) The drawings and estimates have
been approved and sanctioned. The
fabrication of steel work is in hand.

railway -

Train betweea Delhi and Rohtak

E 3092, Shri Jagdev Singh Siddhanti:
Will the Minister of Rallways be
pleased to refer to the reply given to

~ Unstarred Question No. 1405 on the

| 3rd September, 1065 and state:

; (a) whether Government propose to
introduce an additional train/shuttle
from Delhl towards Rohtak between
11.10 and 16.40 hours as soon as line
capacity between Delhi Kishanganj
and Shakurbasti is augmented; and
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(b) it so, when the line capacity
between the aforesald stations is likely
to be augmented?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Bingh): (a) The introduction of an
additional train from Delhi towards
Rohtak will be duly considered when
line capacity between Delhi-Kishan-
ganj and Shakurbasti is available,

(b) The requisite capacity will be
created after the doubling of this sec-
tion which has been programmed in
the Budget for 1966-67 is completed.
The tota] cost of the work is estimated
to be Rs. 54 lakhs out of which Rs, 8
lakhs only is proposed as outlay for
1966-67. The date of completion of
the work will depend on the avail-
ability of funds for such works in the
coming years.

Accommodation in through Bogies

3093, Shrimati Ramdulari Sinha:
Will the Minister of Rallways be
pleased 1o state:

ta) whether it i{s a fact that due to
over-crowding by the local and short
distance passengers, long distance pas-
sengers do not pet any accommoda-
tion in through bogies meant for long
distance passengers;

(b) whether it is a fact that pre-
viously there used to be clear marking
on such bogles indicating the distance
restriction;

(c) if so, under what circumstances
that marking has been remowved; and

(d) whether Government propose to
re-impose the distance restriction and
marking system?

The Minlster of Siate in the Ministry
of Railways (Dr, Ram SBubhag Singh):
(a) No,

(b) and (c). Yes. Even now indi-
cation boards/markings are provided
on certain trains.

8g14

Most of these long distance coaches
have been replaced by TIT class sleeper
coaches where, in the matter of re-
servation, preference is given to long
distance passengers,

(d) Does not arise,
Rallway Feoder Roalls

3004. Shrimati Ramdglari Sinha:
Will the Minister of Rallways be
pleased to state:

(a) whether the Railways used to
make lumpsum grants 2o District
Boards for maintenance of Railway
feeder roads in Bihar and other States;

(b} it o why this practice has been
stopped;

(c) whether Government are aware
that due to the discontinuance of such
practice, the railway passengers have
to face much difficulty; and

(d) whether Government propose to
restore the previous practice?

The Depuly Minister in the Minis-
try of Rallways (Shri Sham Nath):
Presumably the Hon'ble Member s
referring to the maintenance of Rail-
way stationn approach roads, if so,
the reply is as under:

(a) No,
(b) to (d).

Tea Stalls on Eaflway Stations

3095, Shrimati Ramduolari Sinha:
Will the Minister of Rallwayy be
pleased to state how, in what manner
and by whom the quality and quan-
tity of supply of tea from the tea-
stalls in earthen cups on various
stations Is checked up?

The Minister of Stais in the Minkstry
of Rallways (Dr. Ram Bubhag Singh):
Quality and quantity of tea, sold in
earthen cups is checked at frequent
intervals, during inspections of cater-
ing establishment, by officers and
supervisory staff of Commercial and

Do not arise,
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Medical Departments, including the
Station Masters at the BStation.
Quality is judged by tasting tea, and
quantity by comparing the contents
with the prescribed quantities as land
down, wiz, 200 c.c. for cup of bigger
size and 100 c.c, for the smaller cup.
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fosrada § 1 afs 9 sgafedl ¥
wifaa ¥ famr m &1 o+F erefaar
o gt o

Transport of Potatoes from U. P.

3097, Shri Ram Harkh Yadav:
Wil the Minister of Rallways be
pleased to state:

(a) whether it is a fact that U, P.
hag approached the Central Govern-
ment for more liberal supply of rail-
way wagons for the movement of the
potatoes to other States; and

(b) if so, Government's reaction
thereto?

The Minister of State in the Minisiry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes.

(b) Action to meet the demands for
movement placed on the Railways in
coordination with the Uttar Pradesh
Government, bas already been initiat-
ed.

Railway Siding at Mannargudi
Statien

3098. Shri M. G. Thengondar: Will
the Minister of Rallways be pleased

to state:

(a) whether there is a proposal to
have a railway siding connecting
Mannargudi Station (Southern Rail-
way) to the foodgrain godown which
will reduce the cost of handling and
transport; and

(b) if so, at what stage the pro-
posal stands?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
() Yes: as a private siding.

(b) The cost of the proposed sid-
ing from Mannargudi to the food-
grain godown has been advised to
the Civil Supplies Department, Gov-
ernment of Madras for their accept-
ance, which is awuited.
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Manafacture of Tractors

2101. Shri Shashi Ranjan:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:
(a) whether

Government
banned the import of 48/50 H.P. 'l‘ru-
tors from USSR.;

(b) if o, how far the indigenous
manufacturers have been able to meet
the demand of the country;

(c) whether any factory has been
st up for the manufacture of trac-
tors; ‘and

LY
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(d) how far the prices aof the trac-
torg indigenously manufactured com-
pare with the prices of the imported

ones, particularly from U.S.S.R.»

The Minister of Comumeroe (Shri
Manubhal Shah): (a) Import of 48/
50 H.P. Byelarus Tractors from

USSR. has been discontinued In
view of the availabllity of 50 H.P.
‘Hindustan'" Tractors from indigénous
production of M/s. Tractor & Bul-
ldozers Litd, Baroda.

(b) and (¢). It is expected that
the indigenous manufacturety can
meet the entire demand of the eoun-
try in 50 HP, range. To meet the
demand of the tractors of -varlous
ranges the following companies have
been licensed for the manufacture of
agricultural tractors—

§. No. Name of the Range  Nos,
Cuompany H.P. per snnum

1. Messrs Tractors &
Farm Equipmem

Ltd. Madras 20=30 T.00C
2. Moesers Tractors &

Bulbdozers Ltd, 30-30  2.000

Bom bay over 35 5,000
3. Mewrs Bscorts Lid.

New Delhi 20-30  TH00
4. M/s Eicher Tractors

Corp New Dclhi  20-30 2,000
5. M/s International

Tractors Bombay 20-30 7,000

30,000

(d) The prices of indigenous tractory
are generally higher than the import-
ed ones. As against the sale price
of Re, 11,760/~ and 14,235/~ ex-go-
down, Delhi of Byelarus and MTZ-50
PL tractors of 48-50 H.P. respective-
ly the sale price of 'Hindustan' Trac-
tors is Rs. 16,100/-. The prices of the
indigenous tractors of other ranges
are:

TAFE (Ferguson-

35 BHP) Rs. 15,750
EICHER (265 BHP) Rs, 14,4083
International Harvester

(25 BHP) Rs. 10,380
Hindustan (33 BHP) Rs. 12,500
‘Eacorts (345 BHP) Ra. 14,669
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Export of Drieg Prawn to Borma

3102. Bhri Vasudevan Nalr:
8hri Warior:

Will the Minister of Commerce be
pleased to state:

Written Answers

(a) whether the export of dried
prawn to Burma declined during
1985-66;

(b) it so, the steps taken to boost
up their export to Burma; and

(c) the foreign exchange earned
by export of dried prawn to Burma
in 1064-65 and 1985-1066?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The Embassy of Indla in Ran-
goon are in touch with the Burmese
authorities with a view to persuad-
ing them for more purchases of dried
prawn from India.

(¢} The foreign exchange earned
by export of thig item to Burma
amounted to Rs. 21°39 lakhs in April-
December, 1964 and Rs, 1555 lakhs
during the same period, 1065, res-
pectively.

Closure of Parvathi Milly in Eerala

3103. Shri Vasudevan Nalr:
Shri Warlor:

Will the Minister of Commerce be
pleased to state:

(a) whether the Parvathij Mills,
Quilon, and Alind, Kundera (Kerala
State) have been closed down due to
power cut;

(b) if so, the number of workers
affected by this closure; and

(e} the estimated loss in wvalue of
production per month due to this
closure?

The DNeputy Minister ia the Minks-
try of Commerce (Shri Shafi Qureshi):
(a) Parvathi Mills, Quilon, closed
down from 10th March, 1968, due
to power cut; but the power-cut at
Alind, Kundera, was only 50 per cenk
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(b) 980 workers were affected in
Parvathi Milly and twelve thousand
man days lost in Alind.

(e) The estimated loss ig of Re. 16
lakhs due to closure of Parvathi Mills
and Rs. 28 lakhs due to power-cut in
Alind,

Deraliment mear Ferozepore

3104, Shri Ram Harkh Yadav: Wil
the Minister of Rallways be pleased
to state:

(a) whether the engine of the
Fazilka-Ferozepore Passenger derail-
ed on the evening of the 15th March,
1966 near the outer signal of the
Ferozepore Railway Station;

(b) if so, the details thereof; and

(c) the loss of life and property, if
any?

The Deputy Minister in the Minks-
try “of Rallways (Shri Sham Nath):
(a) and (b), On 15-3-668 at about
13-38 hours, while mixed train No. 4
FF Down was approaching Ferozepore
City, the train engine derailed near
the outer signal.

(e) There was no loss of life. The
cost of damage to railway property
was estimated at approximately
Rs. 600/-. '

Demand for Tractors

3105. Shri Maurya: Will the Minis-
ter of Commerce be pleased to state:

(a) the demand for various types
of tractorg in the non-agricultural
sectors; and

(b) the steps Government Ppropose
to take to ensure that the tractors
meant for agricultura] uses are not
diverteq to non-agricultural uses?

The Minister of Commerce (Shri
Manubbal Shah): (a) and (b), There
is no restriction on sale of tractors
excepting those imported from
U.S.S.R., which are meant mainly for
agricultural purposes. Tractors upto
50 Draw Bar Horse Power are mainly
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required for agricultural purposes.
While most of the imported tractors
are utilised for agricultural purposes,
a small number igz diverted by Gov-
ernment for purposes other than agri-
cultural purposes keeping in view the
urgency and importance of the re-
quirement, like that of compost making
farms ete.

€ement Factory in Andhra Pradesh

3188, Shri Eswara Reddy: Will the
Minister of Industry be pleased to
state:

(a) whether any private party has
been given licence to set up a cement
factory at Yerraguntla in Cuddapah
District, Andhra Pradesh and, if so,
the name of the party;

(b) the estimated cost of the fac-
tory, its production potential, and
when it is scheduled to be completed;
and

(c) whether any preliminary work
has been done to set up the factory
and the nature of progressy made S0
far?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). M/s. Hin-
dustan Sugar Mills Limited were
granted a letter of intent for setting
up a cement factory at Yerraguntla
in Cuddapah District, Andhra Pradesh
for an annual installed capacity of
200,000 tonnes. The party’s estimate
of the cost of the project was
Rs. 401.5 lakhs. The applicants re-
ported having purchased 262 acres of
limestone bearing land in Yerragun-
tla from another Firm which had
conducted prospecting operations in
the area. ‘The party indicated that
they hoped to go into produetion by
about the middle of 1870. Meanwhile.
the validity period of the letter of
intent has expired on 31st December,
19685 and the party has applled for
extension,

Reservation Office Staff

3197. Shri H, N. Mukerjee: Will the
Minister of RaMlways be pleased to
state:

(a) whether it is a fact that under
4 (ai) LS—3.
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the existing railway regulations the
reservation office slaff is entitied to a
day of rest afler every 8 working
days;

(b) whether it is also a fact that
at Madras and other places this staff
sometimes do not get any day of rest
even after working continuously for
10 to 25 days:

(e) whether this practice of not
giving the staff regular day of rest
after every 6 working days has been
in existence since 1980; and

(d) if so, the measures taken to
secure adherence to the regulations in
respect of the day of rest?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (8) Yes.

(b) In the Enquiry Office at Madras
due to casualties, there have recently
been some occasions when the staff
had to forgo their weekly off. Such
a situation has not come to notice
at other places.

(c) No.
{d) Stepg have been taken to pro-
vide Necessary additional staff.

Meanwhile, as a temporary measure
services of other suitable staff are
utilised to enable weekly off being
given when casuslties are high,
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Export of Trucks and Buses
310%. Dr, P. N. Khan:

Will the Minister of Commerce be
pleased to state:

(a) whether trucks and buses are
exported from India;

(b) if so, to which countries; and

(¢) the number out of them ex-
ported in 1964 and the value of those
exports?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(b) and (c). A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-SNI;BB].

(Shri

Export of Coal
3110. Shri Subodh Hansda:

Shri M, L, Dwivedi:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any possibility
to boost up the export of coal;
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(b) if so, to which countries;

(c) which are the countries that
consume Indian Coal; and

(d) the quality of coal consumed
by them?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.,

(b) to (d). Till recently, we were
exporting coal only to Pakistan; their
requirement was mainly of Grade I
non-coking coal with some quantities
of Select Gradeg of non-coking coal,
Since the middle of 1964, we have
also re-entered the Burma market and
the present contract extends  till
1967; their requirement is also  of
non-coking coal, with some quantities
of coke. Lastly, from the end of
1966, we have regained the Ceylon
market; their requirement is of Select
A Grade of non-coking coal. We are
also exploring possibilities of export-
ing gsome non-coking coal to other
destinations such as Singapore and
Hong Kong. In this region, barring
Japan, consumption of coal is not
very  substantial and in several
countries is in fact on the decline due
to replacement by cil. In the Japa-
nese market, there is a heavy demand
for coking coal but, in that category,
we do not have at prescnt surplus for
exports.

Traing run with Diesel Locomotives

3111. Shri Linga Reddy: Will
the Minister of Rallways be pleased
to state the number of trains run at
present with diesel locomotives, both
goods and passenger, separately?

The Minister of Siate in the Minis-
try of Rallways (Dr. Ram  Sublhag
Singh): The actual number of goods
trains hauled by Diesel Locomotives
daily varies from day to day, depend-
ing upon the traffic and operating
conditions, ©On an approximate
average, the following numbers of
trains are run daily by Diesel Loco-
motives.

(Shri

Goods Passenger
Broad Gage 512 4
Me're Gauge 124 —
Narrow Gauge 28 12



Bga2s

wciy  site w2l & e
wTeTT w1 W Wow

3112 st geR W W
it amrare fag

T te® HT 26 ATET, 1965
 wardfew wW HWGT 1332 % IET
% geaed ¥ gg aATy oY guv w6 fin

(%) =7 6/7 wHgaT, 1965 *Y
qF W & e ot gfniw 2w &
i AEmE F 42 A WY wa
- FwAeR ¥ St ww ol B oy
mt .

(&) afz zi, a 3awr sy

3

i sarwm & oo wft (W
™ g feg ) : (%) o= (@)
o1 gi, #feT a W w7 o arETOr
ATAAT 4T | TAET FT GO TR
qfm ¥ t@ AR Y ST Y Ay
I oot wfew foid F war & e
WG g dfgm Y e ave ¥
R W g A e

atelt & firer oot et

3113, &t gW W wEET :

it awarw fay -

T bl w26 AT, 1965
F ariifes 9w d%4T 505 F IACK
Fraed ¥ U qATA &1 AU ORG fE

(%) "1 8 AAEAL, 1965 W
A ¥ e wesn o w3
el & fiw T § gl o &
wray w1 AT v gy R Wk

(&) afr g, A 76 ®WrT .|l
g7

ta siwvem ¥ Trem Rt (W
™ g oy ) (%) o (W),

Written Answers CHAITRA 11, 1888 (SAKA) Written Anawers

8926

W AT ¥ | agdt saferdl w g
T T | R § A oW wwe
wT foar mar 8, & ) frrer aff &
ot W IR avw sfwr s @
aTa 169 % st fogy T firmr o
uw F9 ¥ § ofr g foerer oy
e ¥ gt sfe o oaw
FT § W IR # woerd Wa
gfm I freware s o wifrr w7
W oy wwEr wEEa H &
Textile Mills in African and Latin
American Countries

3114. Bhri P, C, Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri §. C. Samanta:
Sbri Subodh Hansda:
Shri R. S, Pandey:

Will the Minister of Coammeree be
pleased to state:

(a) whether there is a proposal for
an Indo-Japanese collaboration for
the supply of complete textile mills
to  under-developed countries in
Africa, Asia and Latin America; and

(b) it so, the progress so far made
in this regard?

The Minister of Commerode
Manubhal Shah): (a) No, Sir.

(b) Does not arise,
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Heavy Engineering Corporation,
Ranchi
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3116, Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to refer to the reply given
to Unstarred Question No. 2257 on
the 10th December, 1865 and state:

(a) whether Government have since
considered the scheme for setting up
o model farm at Ranchi with  the
collaboration of the Government of
Bihar to utilise the effluent for the
purpose of agriculture;

(b) the main features of the
scheme; and

(¢} the decision taken by Govern-
ment in this regard? v

The Minister of Indusiry (Shri D.
Sanfivayye): (a) to (c). Govern-
ment of Bihar had originally agreed
to the establishment of a vegetable
farm in village Tanke where the
Sewerage Treatment plant was to be
set up. On the advice of Public
Health Experts, the site of the plant
has been shifted to village Jaratoli,
two miley away from the original
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site; Heavy Engineering Corporation
Limited, are exploring in consultation
with the State Government the pos-
sibility of selting up a farm in the
new place. -

Ban on Excavation of Sand

3117, Shri Bibhuti Mishra: Wiil the
Minister of Mines and Metals be
pleaseq to state:

(a) whether it is a fact that re-
cently a ban has been imposed omn
kisans to excavate sand from under
the land for brick-making or for
other building purposes unless they

pay royalty to Government for the
sand;
(b) whether five years ago there

was no royalty and kisans were free
to use the sand; and

(¢) whether Government propose
to-give full and free facilities to
kisans to use the sand?

The Minister of Mines and Mefals
(Shri 8. E. Dey): (a) and (b), No,
Sir, We are not aware of any such
restriction on the use of sang for
brick making or building purpoaes.
Since sand is a minor mineral,.the
State Governments have been em-
powered lo mmke rules under Sec-
tion 15(1) of the Mines & Minerals
(Regulation & Development) Act,
1057 in regard To The grant of mining
rights. They are competent to pres-
cribe royalty also.

(e) It js for the State Govern-
ments to consider the matter and
take appropriate decision.

Halr offered Im Tirupafl Temple,
Andhra
1118, Sh-j P. R, Chakravertl: ..
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Sh-1 Dasartha Deb:
Shri Seshivan:

Will the Minister of Commerce be
pleased to state:

(a) whether the Tirupati Temple
in Andhra has agreed t{o export hair
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offered to the Deity by thousands of
pilgrims every duay;

{b) whether Government have ex-
plored the prospects of  euarning
foreign exchange through the export
of hair for the manufacture of wigs
which are in great demand in the
West; and

{e) whether it is a fact that w»n
American Company has offered to
«colleborate in setting up =& factoy
here to manufacture wigs?

The Mindster of Commerce (Shri
Manobhai Shah): (a) Yes, Sir. The
“Tirupati Tirumalai Temple authori-
ties have agreed tq ‘sell the hair
offered by the pilgrims to State
"Trading Corporation for export
purposes. =]

(b) Strenous efforts are being
made to explore foreign markets and
augment exchange earnings through
the egport of human hair processed
and mianufactured into wigs and
wiglets. The export of human hair
has been entrusted to State Irading
Corporation who have entered Into a
collaboration agreement ‘with a
Hongkong firm for manufacturing
wigs and wiglets for export... .ﬁ- pilot
plant has already gone into
-operation.

(¢) No, Sir.

Textlle Industry in West Beugal

. 3119, Bbri P. R, Chakravertl:
Shrimati Renu Chakravartty:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
vewved any report from the
Government of West Bengal (hat the
,textile industry there was facing a
crisis due to over-production;

L3

(b) whether Lhe market for tradi-
tional textiles dwindled because of
severe competition from the Bombay
mills who are placing new designs
ot textiles in the market;
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(c) how far the Pakistani eggres-

gion hag added to the slump in the

market; and

- (d) the extent to which this crhisls

will lead to loss of employment to

the textile workers, thereby creating
& fresh problem.for West Bengal?

The Deputy Minister in the Min-

istry of Commerce (3hrl Bhafl
Qureshi): (a) No, Sir.
(b) No, Sir. The West Bengal

Mills proguce textile goods mostly of
medium and coarse varietles which
have a traditional market of their
own.

(c) and (d). It is not possible to .
specify the extent of depression that
might -have bekn ‘clilsed by '‘the
Pakistent agiression. The general
recession In’ the trading activity
witnessed for sometime following the
recent hostilities with Pakistan
reportedly had its impaci also on the
textile trade, The textile market
has since started reviving and there
has been an appreciable decline in
mill textile stocks.

Export of Human Halr

3120. Sarl Daljit Blagh: Will the
Minister of Coiimerce be plensed to
refer to the reply given to Unstarred
Question No, 1850 on the 10th Sep-
tember, 1885 and state:

(a) whether any length ig fixed in
respect of the human hair being
supplied to some foreign countries;
and

(b) if not, whether the collection
of human hair can be extended to
barbers for more export?

The Minister of Commerce (Shri
Manubhai Sbah): (a) There is no
foreign regulation regarding the

length of human hair that could be
exported. Since, however, hair less
than 6" in length cannot be used in
the manufacture of wigs, wiglety or
Hair pieces. Wig Manufacturers
abroad generally prefer to buy Human
Hair of 8" and more length;
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(b) As regards ordinary halr- The Deputy Minister in the Min-
cutting saloong and barber shops, Istry of Railways (Shri Sham Nath):

the hair normally available with
them is wusual in the form of
sweepings consisting of hair in very
short length. However, collection of
hair can be extended to any source
if supplies are forthcoming and there
is demand from foreign countries at
workable prices.

Rallway Lands

3121, Shri Maheswar Nalk: Will the
Minister of Rallways be pleased to
state:

(a) whether the authorities of the
South Eastern Railway have offered
cultivable railway lands along the
rail tracks to the Governments of
the States it serves in order that it
may aid the Nations' drive for self-
sufficiency in food; and

(b) the total lands thus made
available and also the land which
will serve the purpose of plsciculture”

The Minister of State in the Min-
istry of Rallwayg (Dr. Ram Subhag
Singh): (a) Yes.

(b) About 4839.44 acres of South
Fastern Railway land is available for
purposes of cultivation out of which
about 1743411 acres have been taken
over by the State Governments con-
verned. Besides, there are about 123
tanks of various sizes which can be
utilized for purposes of pisciculture.

Shortage of Wagons

3122, Shri Dhuleshwar Meena:

Shri Ramachandra Ulaka:

Will the Minister of Rallways be
pleased to state:

‘a) whether there iz any shortage
of wagons at present;

‘b) It so, the shortfall of carrying
capacity at the end of 1863; and

(c) how long the shortage will
continue and the action taken to
meet the shortage?

(a) No,
(b) Does not arise,
(e) Does not arise,

Small Tractors

3123, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Indusiry bLe
pleased to state:

(a) the present demand for
tractors in the country; and

small

(b) the manner and extent to which
it has been met?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Small
tractors can be divided into two types,
viz. 4-wheeled and 2-wheeled. The
latter is usually known as power tiller,
The demand for small 4-wheeled trac-
tors (in the range below 20 HP) has
been estimated as about 12,000 Nos,
per annum, As power tillers have not
so far been extensively used in the
country, it has not been possible to
assess the demand for it with any
degree of accuracy. A tentative target
of 60,000 p2r annum by the end of
4th Plan period has been recommend-
ed,

2. Only one firm had been licensed
for the manufacture of small 4-wheel-
ed tractors. This firm has not, how-
ever, made any significant progress so
far. The present demand for this type
of tractors is being met to the extent
possible by imports from Russia. As
regards power tillers, there is only
one unit now in production with a -
licensed capacity of 3.000 Nos. per
annum. This unit is being expanded
to produce 6,000 tillers per annum, In
addition, Letters of Intent have been
issued to 5 parties for a total capecity
of 57,000 Nos, per annum. Two other
schemes for a total capacity of 27 000
have also been approved, In the mean-
time, with a view to familiarise the
farmers with the use of power tillers
and to enable a proper assessment of
d d, arrang have been
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made to import about
tillers,

1,000 power

Fali in the Prodoction of Coal

3124. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that the
production of coal has gone down;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) No, Sir. The
production of coa] in the year 1065-86
is expected to be about 88:5 million
tonnes as compared to 62'8 million
tonnes in 1064-85.

(b) and (c), Do not arise.

Production of Ball Bearings

3125, Shri Ramachandra Ulaka:
Shri Dhualeshwar Meena:

Will the Minister of Industry be
pleased to state:

the
gone

(a) whether it is a fact that
production of ball bearings has
down;

(b) if so, the remsons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Industry (Shri D.
Banmjlvayya): (a) No, Sir. The pro-
duction of ball bearings has actually
gone up from 58,84,603 Nos. in 1984 to
82 49,060 Nos. in 1965.

(b) and (e).

Over-bridge at Rayagada

8126. Shri Ramachandra Ulaka:
Shri Dholeshwar Meena:

Will the Minister of Rallways be
pleased to refer to the reply given to

Do not arise.
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Unstarred Question No, 1360 on the
26th November, 1985 and state:

(a) whether Government have re-
ceived any reply from the Orisga Gov-
ernment regarding the selection of the
site far the over-bridge and the align-
ment for the approaches; end

(b) If so, the details thereof?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
In spite of two reminders, the reply
from the State Government is still
awaited,

(b) Does not arise,
Handjeraft Industries in Orissa

3177, Bhri Ramachandra Ulaka:
Shri Dhuoleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the amount actually given by
the Central Government to Orissa for
the development of Handicraft In-
dustries in the State durtng 1065-86;
and

(b) the amount proposed to be
given to that State for the same pur-
pose during 1966-877

The Deputy Minister in the Minls-
try of Commerce (Shri Shafi
Qureshi): (a) Rs. 47,000 towards grant
and Rs. 17,000 towards loan, making
a total of Rs. 64,000,

(b) For the Year 1886-67, the total
Plan allocation for development of
Handicrafts in Orissa is Re 2.0] (i,
the quantum of Central Assistance
included in this amount has not yet
been decided.

Colonies for 8.C. and 8.T. In Orissa

3128, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of SBoclal Welfare
be pleased to state:

(a) whether there is any proposal
for the construction of colonies for
the Scheduled Tribes people in Orissa
during the current financial year;
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(b) it so, the details thereof; and

(c) the total amount sanctioned for
the purpose during the same period?

The Deputy Minlster In the Depart-
ment of Social Welfare (Shrimat]
ChandrasckhaT) (a) Yes, Sir,

(b) Provision for the construction
of 115 houses has been made during
1965-846.

(c) Rs. 1.28 lakhs.
Amber Charkha Trainlng Course
in Orissa

3126. Shri Ramachandra Ulaka:
Shri Dhuieshwar Means:

Will the Minister of Cegar be
pleased to state: =

(a) the number of Amber Charkha
training courses conducted in Orissa
during December, 1965; and

(b) the total number of trainees
who took part and the total expendi-
ture incurred thereon during the same
period?

The Deputy Minister in the Minis-
try of Commerce (Shii Shafl Qure-
shi): (a) 15

(b) 342 trainees took part. Infor-
mation in respect of the expenditure
incurred is awaited from the Khadi
Commiasston,

Small Scale Industries in Orissa

3130. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:
{a)l whether any schemes have

becn creived for thke development of
small scale industries in Orissa dur-
ing 1966-67; and

(b) if sp_ the nature thereof and
the amount proposed to be allotted?

The Minister of Industry (Bhri D.
Banjivayya): (a) and (b). The State
Government of Orimsa have included
the following schemes {n their State
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Annua] Plan for the year 1966-67 and
the Working Group on Village and
Small Industries have recommended
a provision of Rs. 13.30 lakhs for the
same.

1. Loans under State Aid to In-
dustries Act.

2. Share and working capital loans
to industrial cooperative socie-
ties

3. Participation in equity capital
of Panchayat Samiti industries.

4, Subsidy for
power tariff.

equalisation of

5. Investment in Small Industries
Corporation, Pilot Projects, ﬂ-r:.

8. Training of Audit and Accounts
staff of {ndustrial cooperatives.

7. Subsidy to financing agencies
on jnterest payable by the in-
dustrial cooperatives.

Exports to Pakistan

3131, Shri Badshah Gupta: Will the
Minister of Commerce be pleased to
state the annual value of exports of
coal, iron and bidi leaves separately
to Pakistan during the last three
years? .

The Minister of Commerce (Shrl
Manubhal Shah): Figures of exports
of coal, coke and briguettes, iron and
steel and bidi leaves to Pakistan dur-
ing the last three years were as fol-
lows:—

(Value in lakhs of Rs.)
1963-64 1964-85 1965-68

(April 82
to
Bept. 856)
Coal, coke
and bri-
quetteg 213 350 177
Iron and
steel - 40 80
Bidi leaves 8 41 7

During 1965-88, no exports were
made to Pakistan after the 10th Sep-
tember, 1985, on account of suspen-
sion of trade with that country.
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Export of Tea toe UK.

3132. Shri Basumatarl: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the Tea
‘Exports from North India to Britain
‘declined sharply during 1965;

(b) it so, the reasons therefor; and

(c) the action proposed to be taken
1o increase the export of tea to UK.?

The Deputy Minister in the Ministry
«©of Commerce (Shri Shafl Quroshl):
«a) Yes, Sir.

(b) The main reasong are the short
4all in production in North India, the
wvery large stocks of tea in London,
‘higher internal auction prices of tea
in Indig than ip the auctions in the
U.K.. and the tight monetary position
in the UK. resulting in less money
‘being available for the purchase of
tea from the London auctions,

(¢) To increuse exporis of tea to
UK. it is necessary to promote tea
<consumption in that country, which
‘has tended to remain static. The
Government of India has, therefore
organised in collaboration with the
Goverrment of Ceylon and the UK.
“Tea Trade an intensive “DRINK
MORE TEA" campaign involving an
annual cxpenditure of £600,000 with
a view to establish the image of tea
as a more fashionable, exciting,
-modern and youthful beverage and to
win the younger generation over to
drinking tea in preference to other
<competitive beverages.,

Sales Section in Eurepe

3133, Bhri Kolla Venkniah:
Shri M. N. Swamy:
Shri Laxwml Das:

Will the Minister of Commerce be
pleased to state:

(a) whether the Public Sector
{ndustria! units ang other units have
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sent anv scheme to establish a sales
section in Europe;

(b) if so, the broad details thereof;
and

(c) the decision taken by Govern
ment thereon?

The Minister of OCeommerce
Manubhal Shah): (a) Yes, Sir.

(ShH

(b) Apart from the sales offices
already functioning in Europe, the
following proposals for opening addi-
tional sales offices by the Public Sec-
tor Undertakings have been received.

I. Hindustan Machine Tools

(i) A Sales office-cum-show-room
in Frankfurt (West Germany)
for sales and servicing of
machine tools;

(#i) Posting of an officer at Ams-

terdam (Netherlands) for co-

ordinating efforts to promote
exports to East European

Countries  alongwith State

Trading Corporation,

1. State Trading Corporation

In order to assist our mutual trade,
the State Trading Corporation has
proposed opening of an office in G.D.R.

MI. Handicrafts and Hamdlooms Ex-
ports Corporation of Inéia

(i) Sample office-cum-retail shop
in Paris for wholesale as well
as retail sale of our goods, for
advising on the steps to be
taken in improving the sale
of our goods and for under-

taking extensive publicity
campaign.
(¢) While the proposal of the

HHEC. for opening u sample office-
cum-retail shop has been approved
by Government, other proposals are
still under consideration.
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Eggs booked from Tirur

3134. Bbri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state:

(a) the totul number of consign-
ments of eggs booked from Tirur,
Eranakulam Junction, Changanacheri,
Calicut and Madras Central to Delhi
Junction and to the different railway
stations of Northern Railway via Delhi
Junction during the period from 1st
April to 31st December, 1865;

(b) the number of consignments
which have not reached destinations
or had reached destinations in pilfered
condition; and

(c) the total amount of claims paid
by the Railway Administration for
these shortages?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
2875 consignments for Delhi Junction
and 2805 for stations of Northern
Railway via Delhi Junction.

(b) 63.
{c) Rs. 678.57,

Betel Leaves booked from Tirur

3135. Shri Onkar Lal Berwa: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
consignments of bete] leaves booked
from Tirur to Bareilly and via Bareil-
ly and Rampur railway stations which
are received at Delhi railway station
for transhipment are not despatched
by the direct train 376 Down; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
Yes.

(b) The betel leaf consignments
numbering about 2000 from Tirur are
received at Delhi in a sealed van by
17 Dn. Madras-Delhi Janata Express
at 18.20 hours. Tt is not possible due
to operational difficulties to unload
and sort out all parcels received in
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the sealed van before the scheduled
departure of 376, DN Delhi-Allahabad
Passenger ot 22.30 hours. The con-
sigmment are, however, cleared by the
next available train 2MD leaving
Delhi at 04.25 hours.
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H. M. T. Factory

3138. Shri Daljit Bingh: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the
HM.T. factory at Pinjore in Punjab
is running at a loss; and

(b) if so, the annual loss end the
reasons therefor?

The Minisier of Indusiry (Shri D.
Banjivayya): (a) Yes, Sir.
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(b) Loss in 1865-86 upto January
1966 was Rs. 54.92 lakhs. This is due
to the poor off-lake of the sophistica-
ted all electric milling machines manu-
factured in  this factory, as a result
of the general slowing down of in-
dustrial activity.

Closure of a Colliery

31395. Dr. Kanen SBen: Wil the Minjs-
ter of Mines and Metals be pleased to-
state: )

(a) whether the Serampur Colliery
in Gididih under the N.C.D.C. is likely
to be closed down soon; and

tb) if so, the reasons therefor?

The Minister of Mines and Metals
(Shri 3. K. Dey): (a) and (b). As a
result of working for more than 00
years, reserves of goal in Serampur
Colliery Fave been depleted. This
mine is being progressively clesed.
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Vegelarian Kitcheas om Railway
Stations.

3142. Shri Bade: s
Shri Hukam Chand
Kachhavaiya:

Will the Mimister of Railways be
pleased to state:

(a) whether it fs a fact that facili-
ties for separate vegetarian Kkitchens
have been withdrawn at most of the
stations such as Ludhiana in Punjab;

(b) if so, the reasons for ignoring
the religious sentiments of the*pure
vegetarians; and

() whether Government propose ‘o
change the present mixed food .. kit-
chens into vegetarian ones only as all
the non-vegetarians can take the
vegetarian food?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). No. Separate
kitchens for cooking vegetarian and
non-vegetarian meals are available at
Ludhiana.

(e) No.

Export of Monkeys

3143. Shri-Bade:
Shri Hukam Chand
Kachhavaiya;

Will the Minister of Commerce be
pleased to state:

{a} the number of monkeys export-
ed during the last five years;

(b) the average age and we-ig-llil of
these monkeys and the total foreign
exchange earned;
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(c) the names and addresses of the
main exporters and importers and of
the towns and jungles from where
they are brought to Delhi;

(d) whether Government are aware
that these monkeys are transported
under very inhuman conditions with-
out any supply of water and food for
as long as 18 hours and many of them
get fainted and wounded during the
transit; and

(e) the number of other species of
animals exported for vivisection?

The Minisier of Comwnerce (Shri
Manubhai Shah): (a) The number of
monkeys exported during the last five
years have been as under:—

Nos. in "000°
1961-62 03
1962-83 80
1963-64 76
1964-65 L H]
1065-88 28

(upto Dec’ 05)

(b) It iz difficult to determine the
average age of monkeys exported.
However monkeys which weigh less
than 4 lbs, are treated 'baby monkeys’
and the same are not allowed for ex-
ports. Adult Rhesus monkeys weigh-
ing 4 Ibs. and above are alone allowed
for export. The value of exports of
monkeys from 1981-62 to 1065-66
{upto December 1985) is given as un-

der:—
Valde in lakhs of Rs.

1061-62 , 55
1062-63 T 45
1063-84 88
1964-85 22
1965-66 13
(upto Dec." 88)

(c) A list of the approved exporiers
of monkeys along with the list ~of
foreign consignees iz laid on the Table
of the House., [Placed in Library. See
No. LT-5962/66). Monkeys are brought
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to Delhi for exports mostly from
Kanpur, Saharanpur and Shahjahan-
pur areas of U.P. State,

(d) As a pre-requisite for grant ol
export licence, all the approved ex-
porters of monkeys give an undertak-
ing to the Government to the“~ffect
that during the transit the animal
will receive humane treatment which
will include proper protaction from
the elements, adequate supply of food
and water and proper handling during
transit and further that mon-perish-
able food-stuff (mixed grains or grain,
maize, grams, groundnuts etc.) will

be provided on the scale of |1b. per
monkey per day, augmented with
fresh vegetables. Moreover all the

monkeys, before air lifting, are certi-
fled by veterinary Surgeon sp far as
the size of the cage and the health of
the monkeys are concerned. The con-
signments are test checked by the Ins-
pector of Monkeys appointed for the
purpose by the Government.

(e) No other gpecies of animals
other than monkeyg are exported for:
viviseetion.

Diseovery of New Mines in Bihar

3144, Shri Yashpal Singh: Will the:
Minister of Mines and Metals be pleas-
ed to state:

(a) whether it is @ fact that a new
mine has been discovered in the Singh-
bhum District of Bihar which is cap-
able of producing 'Apelite’ which is
good for fertilizers; and

(b) if so, the exact quantity likely

to be available there?
-

The Minister of Mines znd Metals
(8hrl 8 K. Dey): (a) No, Sir The
deposit of Apatite in SBinghbhum dis-
trict was discovered in village Itagarh
in 1963-84. The grade of the ore s
somewhat poor, The ore is, however,
suitable for upgrading by beneficlation
processes, The product thus obtained
is considered suitable for manufacture
of phosphatic fertilizer.

(b) The reserves have been estimat-
ed to be of the order of 1.08 million-
tonnes. -
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Attendants of Upper Class Passengers

Written Answers

3145, Shrimati Ramdulari Sinha:
Will the Minister of Rallways be
pleased to state:

(a) whether it ig a fact that in the
:absence of any specific rules in regard
to permitting attendants of the upper
.class passengers, 10 go in upper class
-Compartment, whenever required, the
utility of the attendamt is minimised
and gometimes such attendants are
<harged when found even in the cor-
ridor of the coaches; and

(b) if so, whether Government pro-
pose to amend these rules suitably at
least in the case of ladies travelling
in I Class with an aftendant holding
a tricket of III class?

The Minister of State in the Ministry
-of Rallways (Dr. Ram Subhag Singh):
(a) Attendants can attend to upper
-class passengers only during halts at
stations. They are not gllowed to
travel in the corridors of firs{ class
coaches.

(b) Rules already provide for a lady
travelling alone or with children
under 12 years of age at night in a
First Class compartment reserved for
ladies, to take with her in the same
compartment gne female attendant
holding a Third Class ticket for the
portion of the joutney performed bet-
ween 8 PM. and 6 A.M. This relaxa-
tion, however, does not apply when
two or more ladies are travelling in
the same compartment.

‘Changes in Rallway Fares on Tickets

3146, Shrimati Ramflulari Sinha:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that changes
regarding the increase or decrease in
‘the railway fares are carried out on
the tickets of previous stock as and
when such changes are announced;

{b) whether this creates a lot of
eonfusion in the minds of passengers
.about the correctness of the changes;
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(c¢) whether Government propose to
prohibit the sale of tickets of the pre-
vious stock and issue fresh stencilled
lickets in order to eliminate malprac-
tices of chaging excess fares according
to the revised rates; and

{d) how does the arrangement for

,stencilled tickets and self-typing mach-

ine differ in working and cost?

The Deputy Minister of State in the
Minisiry of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (c). No, because wide pub-
licity is given In the press to such
changes and revised fare tables, in
both English and the regional langu-
age are put up at booking
windows, Prohibiting the sale
of tickets on hand would ential
considerable wastage and it would
not ‘be feasible, within the time avail-
able, to issue millibns of tickets, to
thousands of stations.

(d) There is no system of issuing
stencilled tickets, The cost of stencil-
ling tickets hag naturally not been
estimated,

Paneity of Funds for Purchase ef
Wagons

3147. Shri Yashpal Singh: will
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that the Rail-
ways are not in a position to buy more
wagons from the private manufactur-
ers for want of funds; and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbhag
Singh): (a) and (b, The regulation of
deliveries of wagons during the year
1966-87 has become necessary in con-
sideration of the fact that the traffic
expected to be generated during the
Third Five Year Plan has not fully
materialised with the result that sur-
plus wagons are idling even in the
present month when usually there is
peak trafic. Considering the diffi-
cult ways and means position of Gov-
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ernment and the reduced overall eapi-
tal gllotment for the Railways, the
allotment of funds for procurement of
Rolling Stock has had to be made con-
sistent with the requirements of roll-
ling stock and the need for keeping up
the production at a reasonable level.

Shoeting of a Rallway Fassenger at
Sahawar Siation

3148, Shri Vishwa Nath Pamdey:
Will the Minister of Rallways be pleas-
ed to state:

(a) whether it is fact that a
passenger in a third class compartment
of the 121 Up Farrukhabad-Kasganj
Passenger was shot dead outside the
railway compartment at Sahawar Rail-
way Station on the 5th March, 1066;
and

(b) if so, the action taken in this

regard?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, but the passenger
was shot dead inside the compart-
ment itself on 4-3-1966.

(b) The Government Railway Police
Kasganj, have registered a case under
section 306{302 1LP.C, and are investi-
gating it. No arrest has so far been
made.

Accident at Moradabad Station

3149, Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
persons were run over and killed and
injured by 51 Up Sealdah-Pathankot
Express on the 5th March, 1968 at
Moradabad Railway Station;

(b) if so, the causes of this acci-
dent; and

(¢) the action taken in this regard?

The Deputy Mimister in the Minis-
try of Rallways (SBhri Sham Nath):
(a) One pessenger was run over and
killed while gnother sustained in-
Jjuries.
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(b) The accident was due to the
passengers trespassing the railway
yard instead of using the overbridge.

(c) The travelling public are ex-
torted not to trespass through the
public address system at stations and
are advised of the hazard involved
in trespassing.

Closure of Spinning and Weaving
Mills in Madras

3156, Shri Balakrishnan: Wil the
Minister of Commeree be pleased 10
state:

(a) whether it js a fact that the
spinning and weaving textile mills In
Madras State are closed for the last
few months;

(b) if so, the reasons therefore; and
(c) the action taken in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) 5 cotton textile mills, compris-
ing 3 spinning units and 2 composite

units, are lying closad in  Madras
State.
(b) The main reasons for closure

are reported to be financial difficulties
and labour trouble,

(c) It is understood that the State
Government is making efforts for re-
starting these units.

Educational Development among nom-
Christian adivasis.

3151, Shri H, C. Soy: Will the
Minister of Social Welfare be pleased
to state:

(a) whether it is a fact that the
educational development among the
Non-Chrigtian Adivasig is too low as
compared to the educational develop-
ment among Christian Adivasis and
the major share of the educational
and other welfare grants meant for
Adivasis is being appropriated by
Christian Adivasis; and

(b) if so, the corrective steps to be
laken in the next plan?
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The Deputy Minister im the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) and (b). No
survey or studies have been under-
taken to investigate this matter. How-
ever, all the facilities under the pro-
gramme for the welfare of Backward
Classes, including those for their edu-
cational development, are extended to
all Scheduled Tribes, irrespective of
the religion which they profess. The
question of  providing educational
facilities in tribal areas, where they
are not adequate, is under examina-
tion.

Retremchment in  Chakradharpar
Rallway Division.

3152. Shri H. C. Soy: Will the
Minister of Rallways be pleased Lo
state:

(a) whether it is a fact that large
retrenchment of class IV employees
has been effected in Chakradharpur
Railway Division in the South-Eastern
Railway and also employees in the
authorised pay scales have bean
deprived of their pay scale; and

(b) it so, the reasons therefor?

The Minister of State in the Minls-
try of Rallways (Dr. Ram  Sabhag
Singh): (a) No.

(b) Does not arise.
Small-scale Industries in Maharashira

3153. Shri D. D. Manirl: Will the
Minister of Industry be pleased to
state:

(a) the number of small scale units
benefited by the Industrial Extension
Service in Maharashtra during 1865~
88; and

(b) the amount of loans ;ﬂpled to
such unity in Maharashtra during the
same period?
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The Minister of Industry (Shri D.
Sanjivayya): (a) The required infor-
mation is as follows:

lq-‘-s-l;‘-ﬂ
L . upt~ Feb.
1. Techmical Assistance ¢ 1966)

Numhcx'nl'plrllcs{.‘nnlacied

including units visited by Tech-

nical officers to render on the

spot advice. . 20,109
2. No. of parties given pu.reI

technical advice. . y 3,347
3. No. of parties given informa-

tion to start new industries. 41457
4. No. of demonstrations given

(other than mobile workshops) 570
5. No. of parties gwtn othrr

assistance. . . 9535
I1. Mobile Workshops :
1. No.ofdemonstrations held 1,013
2. No.of artisans rrained. 1,878
1. Activities of Workshops :
1. No.of parties actually assisted

injob work. . - 1,557
IV. Publications :
1. No.of model schemes prepared 86
2. No. of d.cslgm & drn\rmn

prepared. . 127
3. No, of blue prints prepared. . 1,296-
4. No. of Technical Dullating

prepared. . . 13

1965-66
(upto MNov.

V. Enlistment under Govt, Stores 19650

Purchase
1. No. of units registered with

NSIConthe rccomm:ndauons
of the SISL . . 89

(b) Lump-sum loans afe given by
the Centre to the State Governments
for utilising their schemes, namely,
advancing of loans to  Small-scale
Units under the State Aid to Indus-
tries .Act, Industrial Cooperatives,
Common Service Facility Centres/
Workshops, Production Centres. The
Central Assistance, according to the
existing procedure for the above

Programme
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mentioned schemes, is sanctioned at
the end of the flnancial year on the
basis of the annual statement of actual
expenditure for the first three quar-
ters and the anticipated expenditure
for the fourth quarter, and the State
Governments’ meet their expenditure
out of the “Ways and Means Advances'
placed at their disposal by the Minis-
try of Finance. However, a loan of
Rs. 14.89 lakhs as provisional pay-
ment for the development of Small
Scale Industries for the Maharashtra
Government has been sanctioned
during the year 1965-86,

Tribal Blocks in Maharashira

3154. Bhri D. D. Mantri: Will the
Minister of Soclal Welfare be pleased
to state:

(a) the number of tribal blocks at
present in Maharashtra State;

(b) the number of such blocks pro-
posed to be opened during 1066-87;
and

(c) the number of tribal blocks pro-
posed to be opened in Bihar District of
Maharashtra during 1966-677

The Depuiy Minister in the Depari-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Forty four.

(b) Four.

(¢) The information is being collect-
ed and will be placed on the Table
of the House as soon as received,

Handicrafts Industry in Maharashira

3155, Shri D. D. Mantri: Will the
Minister of Commerce be pleased to
state:

(a) whether any amount was given
by the Central Government to Maha-
rashtra for the development of Handi-
crafts Industries in the State in 1985-

68. and
{b) if so, the details thereof?

The Depuly Minister |n the Minis-
try of Commerce (Shri Shafl Gureshi):
(a) Yes, Sir.
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(b) Rs. 18,000 as Grant and Rs. 8,000
as Loan, making a total of Ra 26,000.

Export of Labour-intensive Products

3158. Bhri R. Barua: Will the
Minister of Commerce be pleased to
state:

(a) whether any assessment has
been made of the labour-intensive pro-
ducts with a view to boost up the
exports thereof to countries where
such products are produced with im-
ported labour and/or st = higher cost;
and

(b) if so, the result thereof?

The Minister of Commerce (Bhr
‘Manubhaj Shah): (a) and (b). Ne,
8ir. In the matter of exports, no dls-
tinction is made between labour-
intensive products and others. Efforts
are made to push up the export of all
commodities in general and mnon-
traditional items in particular.

Import of Cars

3157. 8hri P. C. Borooah: Will the
Minister of Commerce be pleased io
state:

(a) whether it is a fact that diplo-
matic staff of foreign embassies Im
India is given permission to import
cars; and

(b) if so, the number of cars im-
ported and wsold to State Trading
Corporation during the last five
years?

‘The Minister of Commerce (Bhri
Manuobhal Shah): (a) Yes, Sir.

(b) Information relating to the
import of cars by diplomatic staff of
Embassies duting the years 1963-65 is
given below:

Year No. of cars jmported
(Personal use) (Official use)
T 1083 27 174
1964 an 288
1085 283 U4
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Information relating to years 1081 and
1962 is being collected. Information
about - the number. of cars purchased
by the S.T.C. from diplomats and the
diplomatie misslons during the last
five years is given below:

- 1961-62 Nil
1962-63 24
1963-64 300
1064-63 36
1965-66 356

(upto 31-12-1885 Total 1058
Production of Coffee
3158. Shri Linga Reddy: Will the

Minister of Commerée be pleased to
ate:

(a) whether there is a shortage in
the production of coffee during the
current year;

(b) whether the prices of coffee nre
consequently rising;

(c) the steps taken to arrest the
rise in prices and to make the country
self-sufficient in coffee production; and

(d) the quantity of coffee grown in
Mysore along with its acreage?

The Deputy Minister in the Minks-
try of Commerce (Shri Shafl Qureshi):
(a) to (c). Estimated production of
coffee this year (1965-66) is almost
the same as last year’s iz, 60,000
tonnes. There is thus no shortage in
production of coffee, in which the
country is already self-sufficient. The
recent rise in prices of coffee iz due
to a larger allocation for export out
of the current crop than from the pre-
vious year's crop. To minimise com-
petition among dealers participating
in the internal sales, which pushes up
the price, and to distribute the avail-
able guantity to as many dealers as
possibl the r | of
coffee that can be declared to a dealer
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(d) Season (Produttion in
a Mysoreé)

{Tonnes)
1961-82 31,900
1962-83 40,800
1p63-64 52,685
1964-65 43,780
1965-68 44,180
(Estimated)
Average for 5 years: _about 42,700

tonnes.

Fire in Howrah-bound !:xpu- at -
Balikuda

31598. Shri P. C. Borooah: Will the
Minister 'of "Rallways be pleased to
state:

(a) whether it is a fact that a par-
ce]l van of the Howrah-bound Madras
Express cought fire on or about the

12th March, 1088 at the Balikuda
station; "
(b) it so,

the extent of damage
suffered; and .

(c) the cause of the fire?

The Minister of State in the Minis-
try ‘ol Railways (Br: Ram Sllilu'
Singh): (a) Yes.

(b) Rs. 16,300, including value of
parcels. '

(c) Prima facie cause is suspecied
to be some electrical defect, but no
definite conclusions have been arrived
at so far:

Manuofacture of Road Rallers

3160. Shri Maniyangadan: Will the
Minister of lnduslr! be *pleased to
state:

(a) whether it is a fact that =
licence was issued for the setting up
of a factory in Kerala for the manu-

in internal auctions has been reduced: facture of road rollers;
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(b) whether the site for the factory
hasg been allowed to be shifted from
Kerala and, if so, the reasons there-
for;

(c) whether licence has now been
imued to some other person or con-
cern to start the factory in Kerala;
and

(d) if 0, why the first licence was
eancelled and a new licence issued to
the other party?

The Minister of Industry (Shri D.
Sanfivayya): (a) Yes, Sir.

(b) The party applied for permis-
sion for change of location of the pro-
posed new industrial undertaking
from Kerala to Bangalore in Mysore
State, amongst others, for the follow-
ing reasoms:

(1) Bangalore is centrally situat-
ed in the southern part of
India.

(2) The demand for road rollers
in Mysore State is compara-
tively greater than that in
other States in the south.

(3) Land, power and water are
easily available in Bangalore.

(4) Because of the development
of ancillary unite in and
areund Bangslore, procure-
ment of bgught-out items,
other accessories and raw
materials would be compara-
tively easier.

(5) The location of the factory
in Bangalore would result in
considerable saving in freight
in the movement of raw
materials and finished road
rollers. After careful com-
sideration of all factors, the
Tequest of the party was
allowed.

(e) No, Sir. Kerala Government
have been advised that on the termi-
nation of the present ban on indus-
trial licensing, any worthwhile scheme
ponsored by that Governmant will be
eomaidarad.

{d) Does not arise.

8938

Heavy Plate and Vessels Project

3161. Shri Maniyangadan: Will the
Minister of Jndesity be pleased to
refer to the reply given to Unstarred
Question No. 924 on the 25th Feb-
ruary, 1966 and state:

(a) whether the opinion of experts
has been obtained regarding the loca-
tion of the Heavy Plate and Veasels
Project;

(b) which are the places, in the
order of priority, suggested by the
Committee; and

(c) whether any decision has been
taken in this regard?

The Minister of Industry (Bhri D.
Sanjivayya): (a) The recommendation
of the Czechoslovakian Experts in
regard to the location of the project
has been obtained.

(b) They have considered the sites
Madras, Visakhapatnam and Cochin
suitable, but have recommended that
ag correct deta regarding contours,
soil bearing capacity, etc, were not
available at the time of their visit,
a final decision could be taken omly
on the basis of more detailed data to
be collected for these three sites

{c) No final decision has so far
been takep in this regard?

weelt B o
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Price of Coal

3163. Shri Mohammad Ellas:
Shri 5. M. Banerjee:

Will the Minister of Mines and
Metals be pleased to state:

(w) aar
|

(a) whether it is a fact that the
price of coal available at Asansol and
Dhanbad has been raised; and

{b) if s0, the increase in price and
the reasons therefor?

The Minister of Mines and Metals
(Shri S, K. Dey): (a) and (b). A
price increase of 60 paise per tomne
of coal was granted with effect from
the 3rd February, 1866, in the case of
Bengal-Bihar coal-flelds, due to the
increase of royalty rate in the case of
pre-1948 mining leases,

Jute Factory in Tripura

3164. Shri Dasaratha Deb: Will the
Minister of Commerce be pleased to
state:

i

(a) whether it is a fact that the
Union territory of Tripura has asked
for Central assistance for establishing
a jute factory inm Tripura;

{b) If so, Government's reaction

thereto; and

(c}) whether Government intend to
start a medium size jute factory in
Tripura during the Fourth Plan
period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) The Tripura Administration had
recommended the grant of an Indus-
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trial Licence for a new jute mill im
Tripura.

(b) A Letter of Intent has beem
isgsued by Government to the pary
recommended by the Tripura Adminis-
tration.

(e) No, Sir.

Licensing of Powerlooms

3165. Shri 8. Kandappan: Will the
Minister of Commeree be pleazed t8
state:

(a) the present total number eof
powerlooms installed, State-wise;

{b) whether the licensing policy is
uniform in all the States; and

(c) what is the impact of this see-
tor on handlooms?

The Deputy Minister im the Minls-
try of Commerce (Shri Shafi Qureshi):
(a) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-5963/66].

(b) Yes, Sir.

(¢) The impact of the growth of
powerlooms on the handloom industry
has on the whole been beneficial. Om
the one hand it has reduced the straim
of operation of handloom weavers and
on the other, it has increased thelr
efficiency end productivity and in-
creased their earnings.

Revision of List of B.C. and 8.T.

3186. Shrimati Subhadra Joshi: Wil
the Minister of Soclal Welfare be
pleased to state:

(a) when Government Propose te
bring forward a Bill to revise the lisks
of Scheduled Castes and Scheduled
Tribes; and

- (b) whether the Tharus are going
to be included in the list of Scheduled
Tribes?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimasl
Chandrasekbar}: (a) The whole Ques-
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tion iz under consideration and no
final decisions have been taken yet.

However it is hoped that the matter

would be finalised and a Bill brought

forward very soon.

(b) Yes.

Alr-conditioned Coaches

3167. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
rate:

(a) whether it is a fact that the
Morthern Raflway ls imtroducing first
elass air fitiomad arcommodati
on certain trains and expanding simi-
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lar accommodation on others from the
1st April, 1088; and .
(b) if so, the traina on which the
air-conditioned first class accommoda-
tion is to be introduced and expanded?

‘The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The air-condi-
tioned accommodation is augmented
during summer months every year
having regard to the requirements of
traffic. Accordingly, in the time table
to come into force from 1st April,
1968, first class air-conditioned accom-
modation will be provided on the
following trains running on Northern
Railway:

Train No.

Stations between and frequency.

Remarks.

1 U f%. Dn Howrah-Delhi-Kalka Delhi and Kalks (Daily)

S —_——

The present triweekly service will
be replaced by a duly service.

41 Up/42Dn. Mussooric Expres- Dehli & Dehra Dun (Daily) e\i:-;:indi;ioned accommeodation
. [l

Dn/33 Up and 34 Daj4 U
3 Proatio st s

a1 Dnfz2 Up Expresses.

Bombay Central and Pa-
thankot (Daily)

ng introduced from 1-4-66
o 15-10-66 as is done every yesr

Du“ uir-candlﬂabn::lcmdé runny

at present between Bom

Cenmrmd Amritsar by 3 l)b.n'Ir
3; Upand 32 Dn/4 Up will be

iverted to run between Bom-

bay Central and Pathankot by 3
Dnf33 Up and 34 Dn/4 El’
during summer months, as K
done every year,

Madras & New Delhi This is being provided by with
(Five days & woek) i

:duwins partially gir-condition

y At rﬂoent. runni
tri-weeklyon ,T.B:pmm.n‘
19 Dn/20 Up Dehra Dun Ex- Kota and Delhi (Tri- The existing biweekly partial sir
gprn’au. P weekly). conditioned service on
traing between Ko and Dehra

91 Upjoz Dn, Bikaner Mails. .

93 Up/o4 Da. Jodhpur Mails.

Delhi and Jodhpur (Tri-
weekly)

Dun will be curtailed to runonly
berween Kota and Delhi and
s frequency increased to trie
weekly.

Dwethi & Bikaner (Biwedkly) Broom 1 -4-6610 31-7-66 as is done
EVETY year,

Present biweekly service fs being
made tri-weckly.
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Paper Plants in Bihar

3168. Shri Dasaratha Deb: Will the

" Minister of Industry be pleasad to
state:

(a) whether the Japanese expert
team now on tour in the State of Bihar
has submitted any report on the posgi-
bitities of starting paper plants In
Bihar;

() if so, what were their findings;
and

(c) whether Government have
asked the team to explore the possi-
bility of starting paper plants in
Assam and Tripura?

The Minister of Industry (Bhti D.
Banjivayya): (a) Not yet, Sir.

(b) Does not arise.
(e) No, Sir.
Trade Delegation from Bulgaria

3189. Bhri D. C. Bharma: Will the
Minister of Comrherce be pleased to
state:

(n) whether a Five-member Gov-
ernment Trade-Delegation from Bul-
geria visited India during the third
week of March, 1986 for discussion on
trade expansion; and

{b) if so, the outcome of their visit?

The Minister of Commerce (Shri
Manobhdi Bhah): (a) and (b). The
negotiations are going on currently 1o
formulate the Indo-Bulgarian Trade
Plan for the year 1966.

Damage to Rallway Property th
Punjab
3170. Shri D, C. Bharma:

Shri Daljit Singh:
Shri Kolla Venkaiah:

Will the Minister of Rallways be
pleased to state:

(a) the extent of damage caused to
the Railway property in Punjab
during the recent Punjabi Suba riots;
and
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(b) the steps taken in this regard?

The Minister of Stite in the Misk-
try of Rallways (Dr. Ram Babhag
Singh): (&) The loss on actount of
damage caused to Railway Buildifigs,
Coaching Stock, Signal Equipment
etc. has been estimated at Rs. 53,000
approximately. The damage done te
the Railway property of City Book-
ing Agency, Jullundur City {s being
assessed,

(b) Beécurity arrangéments wére
made before the anti-Punjabi Suba
agitation started in the Punjab. The
Armed Wing personnel of the Rail-
way Protection Force were deployed
at stritegic points in the Punjab, Fite
Service staff of the Rallway Protec-
tion Force were alerted to meet any
eventuality. Two companies of Special
Emergency Force of the Railway Pro-
tection Force were also detailed for
duties in affected areas. Necessary
linison between the State and Rall-
way authorities wag maintained.

Booking offices at Bontalai and Bakanj
Stations.

3171. Shri Had Vishau Knmath:
Will the Minister of Rallwaysk be
pleased to state:

(a) whether it is a fact that at
Sontalai and Bakanj stations un the
Central Railway (Itarsi-Jabalpur
Section) there are still no booking
offices for passenger traffic;

(b) if so, the reasons therefor; and

(c¢) when such booking will com-
mence?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
{a) and (b). Sontalai crossing sta-
tion is already open for passengers
and their luggage in local booking.
Booking is done by the Assistant Sta-
tion Master from the Assistant Station
Master's room. Bakan) crossing sta-
tion is, however, not open for passen-
ger booking as ils opening for peseea-
ger traffic was not found justified.
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(c) Opening of Bakanj station for
passenger traffic will be considered
as and when the area develops and
the traffic prospects improve.

Rubber Factery in Kerala

3172, Shri Vasudevan Nair: Will
the Minister of Indusiry be pleased
1o . state:

(a) whelher it is proposed 1o sct up
2 large scale rubber factory in Xerala
in the Cooperative sector;

(b) it so, the details thereaf; and

(c) when the factory is expected to
be set up?

The Minister of Industry (8hri D.
Sanfivayya): (a) to (c). Information
is being collected and will be laid on
the Table of the House.

Production Centre in Kerala

3173. Shri Manlyangadan: Will the
Minister of Industry be pleased to
-ntgr.e:

(a) whether there is any proposal
1o hand over the production centre of
Ettumanocor, Kerala to the State Gov-
ernment or to any Corporation;

(b) if so, the details thereof and
the reasons for such handing over;

(¢) whether any represen‘ation has
‘been: received: from the public ob-
jecting to any change in the present
set up and;

(d) if so,
thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The atten-
tion of the hon'ble Member i; invited
to the answer given by me on 25-2-66
in reply to a similar question No, 918

Government's reaction

by Sarvashri Vasudevan Nair and
Warior.

(e} Yes, Sir.

(d) Tt is not proposed to transfer

any of the Production Centres in
Kerala to the State Governmept or
any Corporation or to alter the exist-

ing set up under which the Production
Centres in Kerala are part of Orga-
nisation of the Devélopment Com-
missioner, small gcale Industries, in
the Government of India, Ministry of
Industry.

1
Parcel siding at Chandigarh Statien

3174, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that there
is no covered shed in the Parcel sid-
ing at Chandigarh station resulting in
damage to parcels during the rainy
season; and

(b) if so0, the steps taken in this
regard? ’

The Minister of State in the Minis-
try. of Rallways (Dr. Ram Subhag
Singh): (a) There is no separaie parcel
siding and no covered shed on any
siding at Chandigarh station How-
ever, there is a parcel godown at the
station where parcels are stored. In
case of overflow of parcely the same
are kept on the open platform and are
covered with tarpaulins to prevent
any damage,

(b) A proposal tp construcl a large
parcel godown and a parcei uffice at
Chandigarh station is under consi-
deration. '

Halt of Bliaspur-Indare Express at
Bankhedi o,

L
3175. Shri Hari Vishsu Kamath:
Will the Minister of Rallways be
pleased io state:

(a) whether it is a fact that repre-
sentations have been made urging a
brief halt of the Bilaspur-Indore
Express at Bankhedi (on Ttarsi Jabal-
pur Section, Central Railway);

(b) whether thesc representations
have been considered; and

(e) if so, the result thereof”

The Minister of Statp n the Minis-
try -of Railways ' (Dr, Riin ' Subbag
Bingh): (a) No representation for
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[Dr. Ram Subhag Singh])
provision of stoppage of Bilaspur-
Indore Expresses at Bankhedi has been
received recently.

{b) and (¢). An examination of the
pattern of traffic offering at Bankhedi
has shown that the quantum of long
distance traffic dealt with there is
to0 meagre to warrant stoppage of
Bilaspur-Indore Expresses. Two pairs
of trains scheduled to stop there have
been found adequate to cater to the
needs of traffic offering.

—

12 hrs,

RE. SUSPENSION OF MEMBERS
Mr. Speaker: (Calling attention

motice. Shri Mukerjee.

Wo T wige wifyar: (v
W) : WWE WY, AT AeT
s

werw s ¢ W sqeeT W
wer A 93T 0 qEd WY &% AT |

o T WA Wfgw ;&
WITH! 9% T AT )

wow wiew A, ww &
aTey |

WMo ww wage wfigwr : ww
T o wTiETE %3 & g wizfagt
w age Femrmr

www wiew : & qarea A
T f, wiw dz angd

o TW wAge wifgar : wmavar
it WY oqR Ay A A

oW e A7 e A
w e ko

APRIL 1, 1966

12.01 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC

IMPORTANCE
HEALTH OF CERTAIN MEMBERS IN
DEeTENTION
Shri H. N. Mukerjee (Calcutta

Central): Sir, 1 call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-
portance and 1 request that he may
make a statement thereon:—

““The deterioration in the health
of Dr. Saradish Roy, M. P. now
detained under D.ILR. in Dum
Dum Central Jail, West Bengal.

Mr. Speaker; I have received ano-
ther notice about two other Members
of Parliament this morning.

ot gwR WA weA (gAw)
forwa oF €Y &, gawr v frawaT

Shri 8. M. Banerjee
Shri Biren Dutt.

Mr. Speaker: Would it not be better
if a sgtatement is made about all to-
gether or would he want it to be made
today?

Bhri Dinen Bhattacharya (Seram-
pore): There is another Member of
Rajya Sabha.

Shri H N. Mukerjee: As you like,
Sir. I only want information,

S8hri Eapur Singh (Ludhiana): Sir,
if we take them together, jt will be
better.

Mr. Speaker: A statement might be
made on Monday.

The Deputy Minister in the Minis-
of Home Affairs (Shri P 8.
Naskar): Including this, Sir?

Mr. Speaker: Including this.

Shri 5. M. Banerjee: But let him
say sbout his condition. How is he?

(Kanpur):
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RE. POINTS OF ORDER

Mr. Speaker: Papers to be laid.
We T wAWET wifgar (wEaT-
ANT) : WEW AEET ...
ww K e A
LU
wo TW wAmy sifgaw : &
AT T T ISAT AEEAE |
WSIR AT RNET sqEeqy
§ s w wew amr A g
Mo ww wAge wifgan : d &
g ¥ % 376 ¥ Immrw 2 MY
aTH WY ST i g § o
weaw Wi ¢ 376 ¥ d6t ey
w A g

o Tw soiige wifgmy : Ky
wT g g, w9 g7 afadr

oW wWElem ;. o EIEN,
a9 far awg  wemE A wfEy

o T watge Wifgar : & fadw
s@r g\

werw wNw : §F 376 %
t

WMo T wAMT wifgar : TwAY
wEra (2) |

waw wpm o v ferm
¥ Ay sgTT e § )

Dr. Ram Manohar Lohia: “..re-
lates to maintenance of order In, or
arrangement of business before, the
House "

T et w7 ow 9T & Frerer v §
drwrplt weda w0
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. www wpwn . wg fradw T
I

o T gAIET S : ay fawde
W A aT §

oW WiNw ;AR HTEN,
g v i §, Feowme e g & wpd
wH | W uTe &§, gy w, oy Se gy
]

e T wage Wfgnr ¢ &
367 Femww Hegniwigm | T

gt sy,
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WsOW WHNw @ W WTHAT %% 1965. [Placed in Library. See No.
w g E, IO o A g oo/
g ¥ w1 TR FFRA A w Norrrrcatrons unper Essentian Com-
af ¥, cw AT W T SRSET. A

1204 hrs.
PAPERS LAID ON THE TABLE

AwnuaL Rerort or THE MINEZRALS AND
. MEeTALS TRADING CORPORATION OF INDIA

The Minister of Commerce (Shri
Manobhai Shah): I beg to lay on the
‘Table a copy each of the following
papers:—

(1) Annual Report of the Minerals
and Metals Trading Corpora-
tion of India Limited New
Delhi for the year  1964-85
along with the Audited Acco-
unts and the comments of the
Comptroller and  Auditor
General thercon, under sub-
section (1) of section 618A of
the Companies Act, 1856.

(2) Review by the Government on

the working of the above
Company.

[Placed in Library. Sece No, LT-
5954/66]

‘CoLLrery CoONTROL (AMENDENT) ORbER

The Minister of Mines and Metals
(S8hri 8. K. Dey): 1 beg to lay on
the Table a copy of the Colliery Con-
trol (Amendment) Order 1866 publish-
ed in Notification No, GS.R. 383 in
‘Gazette of India dated the 18th March,
1908, under sub-section (8) of section
? nf the Essential Commodities Act,

The Minister of State in the Minis-
try. of. Rood, Agriculiure, Community
Development and Cooperation (Shri
Govindz Menon): I beg to lay on the
Table & copy each of the following
Notifications under sub-section (8) of
section 3 of the Essential Commodities
Act, 1855:—

(1) The Foodgrains (Prohibition
of Use in Maunfacture of
Starch) Order 1966 published
in Notification No, G.S.R. 426
in Garette of India dated the
21st March 19686,

(2) The Wheat Roller Flour Mills
(Licensing and Control)
Amendment Order, 1966, pub-
lished in Motification No. G.S.
R, 462, in  Gazette of India
dated the 24th Mar:h, 1966

[Placed in Library. Sce No. LT-
5056/66).

CoFFEE (AMENDMENT) RuLzs

The Minister of State in. the Minis-
try of Railways (Dr. Ram Subhag
Simgh): On:behalf of Shri Mohammad
Shafi Qureshi. I beg to lay on the
Table a copy of the Coffee (Amend-
ment) Rules, 1966, published in Notifi-
cation No. G.S.R. 302 in Gazette of
India dated the 5th March, 1086, under
sub-section (3) of section 48 of the
Coffee Act, 1042, [Placed in Library.
See No. LT-5857/66].

12.65 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to repgrt the
following messages received from the
Secretary of Rajva Sabha:—

(i) “In accordapce with the pro-
visions of sub-rule (8) of rule 188
of the Rules of Procedure gnd
Conduct of Business in the Rajya
Sabha, I am directed to returm
herawith the Kerala Appropria-
tion Bill, 1086, which was passed
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by the Lok Sabha at its sitting
held on the 24th March, 1866, and
-transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill

(ii) “In accordance with the pro-
visions of sub-rule (8) of rule 186
eof the Rules of the Rules of Pro-
cedure and Conduot of Business in
the Rajya Sabha, I am directed to
return herewith the Kerala Appro-
priation (Vote on Account) Bill,
1966, which was passed by the Lok
Sabha at itg sitting held on the
26th March, 1986, and transmitted
io the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill."

12.65) hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 25th March, 1966:

(1) The Seamen's Provident Fund
Bill, 1068,

(ii) The Appropriation (Vote on
Account) Bill, 1866.

11.08 hrv.

BUSINESS OF THE HOUSE

The Minister of Parliamentary Aff-
alrs and Communieations (Shri Bxtya
Nirayim Shaha): With your permis-
ston, Sir, 1 rise to announce  that
Government Business in this House
for. the week commencing 4th April,
1988, wil) consist of:-

(1) Consideration of any item of
Government Business carried
over from today's Order

Paper.
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(2) Discussion and voting of the
Demands for Grants relating
to the Ministries of Transpors
and Aviation; Irrigation and
Power; Labour, Employment
and Rehabilitation; Health and
Family Planning,

Shri §. M. Banerjee (Kanpur): Sir,
I would like to refer to two or three
points which I want to be included
The first thing is that a motion hes
already been tabled by Professor
Ranga and others regarding the ser.
jous sitvation in Bastar. You, Bir, ia
vour wisdom, disallowed the adjourn-
ment motion, but you said that yow
would consider such a motion if it ise
tableu. Since the situation is very
serious and our information is that
more than 200 men (Interrup-
won),

An hon. Member: 600.

Shri S. M. Banerjee: Since more
than 600 men have been killed and
there is a serious situstion, discussion
should take place next week.

The second point is that a statement
should be made by the Home Minis-
ter on the proposed hartal on the 0th
April in Calueuwtta. Shri Jyoti Basu,
the Leader of the Opposition in  the
West Bengal Assembly, has sent a
letter to Shri Dinesh Singh in the ak
sence of Indiraji requesting him %
ask Shri P. C. Sen to ensure that the
hartal called by the United Leftist
Front on 6th April is allowed t0 ba
observed peacefully. He has asked
for intervention. If the letier has
been sent by Shri Jyoti Basu to Shri
Dinesh Singh and if Central interver-
tion can avert the crisis, 1 would re-
quest that a statement should be made,

The third point is that we have read
in the newspapers that the Air-India
strike is still going on emd there is
the news that Shri Poonacha, with the
help of some hon. Members here—I
must thank them—has arrived .at somse
settlement. 1 would request that
some statement should also be made
about it next week.
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[Shri S. M. Banerjee]

So, I want these three things, name-
ly, discussion about Bastar, and state-
ments about the Bengal situation and
Alr-India to be taken up next week.

BO.H.

Shri EKapur Singh (Ludhiana):
From what I have just now heard
trom the statement of the hon. Minis-
ter of Parliamentary Affairs, it seems
that a discussion on the Demands of
his Ministry is not going to be taken
up during the next week. I want to
know whether that is the true posi-
don. This item we had on the agenda
day before yesterday.

Shri Satya Narayan Sinha: It will
be taken up on Monday.
Bhri M. R. Masanl (Rajkot): To-

wards the end of the proceedings the
other day you were good enough to
observe that the motion which my
leader, Professor Ranga, had given
motice of would be considered for
admissibility in regard tothe develop-
mentg in Bastar or such part of them
a8 would not be involved in the sub-
judice rule. I think, in view of the
wurgency of the matter and the wun-
animity of feeling on the part of all
Opposition groups which, I am sure,
s ghared by many Members of the
raling party themselves . . .

Some hon Members: No.

Shri M. B. Masanl: . . .an early
spportunity should be provided for
discussion of those aspects of the mat-
ter which are not concerned with the
Commission of Inquiry. I hope that
you will give us that facility in con-
multation with the Leader of the House
at a very early date.

Shri H. N, Mukerjee (Calcutta Cen-
tre): As a co-signatory with Professor
Ranga to the motion to which refer-
ence has already been made, I would
request you, in view specially of what
bappened the other day, that a dis-
cussion is held as soon as possible be-
cause in the meantime we are get-
ting all kinds of telegrams and let-
ter from that area and some people
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have actually arrived in order to re-
port the state of things which alleged-
ly is extremely serious. The other
day the Minister himself had said that
even though the entire district of
Bastar may not be a scheduled unit,
a large part of it is and comes very
definitely within the ambit of the
Central Government and the Minister
of Social Security, who belongs to
the totality of Government, is respon-
sible in regard to that. That being
so, we feel that a very early discus-
sion is necessitated and the situation
in that area, which is a particularly
delicate and sensitive area on account
of being inhabited by the Adivasis in
such large proportions, is such that
a very early discussion is indicated
most seriously and wurgently. Even
though the financial business is there-
on the agenda and we have to make
whatever haste we can possibly make
in regard to that, at the same time
you will surely, considering this as-
pect of the matter, give the House
an opportunity to discuss it. Even-
though some of us may not be here
in this House and we may not be able
to take part in the discussion, the
matter has to be taken note of by
Parliament and a discussion ought to

be allowed as soon as ever you
permit it to be done.
Shri U. M. Trivedl (Mandsaur):

Sir, about Bastar, we are receiving.
different types of messages. It is
vexing our mind since the last four
days and it would be quite meet and
proper for the government to decide
to have a discussion on this Bastar
affair as soon as possible next week,

At the same time, our country 8
losing &bout Rs. 50 lakhs—it has al-
ready lost—in this hartal by A.h'
India navigators. Under these cir-
cumstances, 1 would like that the dis-
cussion on the Demands of the Minis-
try of Transport and Civil Aviation
may be taken up earlier than the De-
mands of the Ministry of Works,
Housing and Supply next week, That-
will help in solving this question.
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Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, 1 would res-
pectfully support the request for a
very early discussion on Bastar. I
am one of those who would not at all
be inclined to prejudge a matter which
will have to be considered by the
Commission of Inquiry. But I think
Mr. Masani was right when he said
that there is genera] feeling of not
only disquiet but of deep distress in
the country. I think the government
here would be very wise indeed to
allow a discussion, because the adi-
vasis are the direct responsibility of
the Centre. 1 wou!d appeal to the
Home Minister to assume direct res-
ponsibility in this matter, Mr. Chat-
terjee has made it clear that it will
cast no reflection on the Judge. But
since the State Government has
virtually become a principal aceused,
the Centre must assume responsibi-
lity and suo motu associgte somebody
else with this enquiry, so that the
enquiry will not only be impartial,
but will seem to be impartial.

Shri N. C. Chatterjee (Burdwan):
Sir, I want to make it clear, with
your permission, that there is no
question of casting aspersions on a
High Court Judge. As a matter of
fact, I only want to remind that
Ministers who are sitting there that
when the Chief Minister of a State
‘was concerned, they associated with
the enquiry Mr. S R. Das, an ex-
Chief Justice of India. Then again,
for the investigation of the conduct
of an ex-Chief. Minister of Jammu
and Kashmir, we have associated with
that enquiry a retired Supreme Court
Judge, Mr, Justice Rajagopala
Iyengar. Thereore, there is no ques-
tion of any aspersion or reflection on
the integrity of any High Court
Judge, but having regard to the issues
invo'ved and the charges levelled
aguinst the Chief Minister, in his own
interest, the State Government should
welcome this opportunity of associat-
ing a Supreme Court Judge or an ex-
“Chief Justice of India. There is no
question of any rigid legalistic atti-
itude in this. The whole country is
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_interem of all concerned, specially
in the interests of that State and the
Government here who have got some
responsibility with regard to the
adivasis, the matter should be thrash-
ed oul in this House

oY T® i A Ym o (w-
) w faww o Gy e
@ w AT fem wafewr fe
g frwrdr  fasg ®t aw gemn
1 mfwm ) fFumwy wd v
STgaT § 9w wig oy awr 3 aw
Wt fraw ¥ 9T W amp Y am §
wifs o frarod w1 fawg §
a fFcagw w193 ¥ e @ Wi
W} O Fear & G7ATT ag A
Q% ST g 9 2

% Smaat g e wrid aww ¥
w7 T a1 fE 8 wow orE
Ia¥ A A at ¥ frar go e
fasft ot fasTodt www 9 o flt
I & WHA q7 A9 wfqww & amwd
§IT agr 9T aEw A€ weA § e
ot Wi agH &, wraTor WEH G ¥
g A we At & A ot g g
wEr = & oafwar & fraw ase
% aon Wi g g

oW AR o Afew ey
& tgm o e ot § dw g

“A Member while speaking shall
not refer to any matter of faet...”

I0 AT W w7 AT ¢
l o W AT WIfgTT - WA
% g9 A0S o frerw awar X
fraw w9k oy go ¥ AT T
go T ¥ ook frt oW &
aroE faeTs e $T QI —

wt Wo wie fgadt (gofiqe ) :

deeply perturbed. Therefore, in the ¥ W& & fraw &1
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Yo TR WAy wWfgwr ;o &
g g fe we g1 frae 9 wa
mm ¥ st K sTaw § ok
& oo ¥ ft geefre wean ¢ wro ot
®T | WU PO TETT 9T A A
qraT & A W wg® 9 W 91 g
Wfer R e & ag Wt w7 g
B wrf frarod arg v fr A
e owror gz g Wt Wi faerd
ke At A Y AT A ATR A
W agt W owgr £ 5 ag wiw 0w oy
warFa i

“To inquire into and report on
the disturbances in Jagdhalpur on
the 25th and 26th March resulting
in the deaths of some persons.”

R FaH

‘“Report on whether the firing
was justified.”

Wt At wam F e i

“Report on the adequacy or
otherwise of the action taken to
deal with these disturbances

T AT FH YT WET F wqEAT
o &, wewd ¥ @aw ¥ F oo
wZ T 25 W 26 1 g€ IEY H AT
% § . &few o ggr 9w wqna geEmE
¥ OrUoar 193 % IO wEw I
FERN A A% w7 §, T Ry
T & afsfafa & & 0 g@rdy
At ¥ 31 faww & fag wx
ag wfaa §i g fe wer wdw w1 a0€
aEET Al W TR T F
arer wriarf w7 @ R 7g feer 3o
# 3 sfret w1 wfare @
or foaw ¥ s\ § AT I9F A@-
TAT &7 WY U1 47 AW AT F GE-
fag fF TEroen TaT, awT b W
qiaf@l #1 w1 w1 FTE A O
gy & W ag wert ¢, I ag A
s QI W
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weow Wiw . Ag @) w= LW
B marEw QIR

wo T wege wifgw - IEY
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¥ wur g7 37 A w1 & 9) St wre
f 1 g TR S awr &1 Ql SAEr
wfiy fy toed wReT g9 IW @¥

qR W g ¥ AR @ A
wifgu | #w @ w1 FlAr wifgw AT
drw agr gf | FE g w1 oAoe

ag 7 & {5 oFaTEr FAATE | W@
A ge mEigw § TER! %7 Q6T
et Ad freraer whr

WS WPRW @ q§ §TU STHer
™ mﬁaﬁtl fad 7 =Y
iw’taﬂ

vﬁ[t!i‘l‘ltlll ot

Mo
off & aw o qg qriRe g
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war fs wg ww ot fesr wary fas
FamH ¥ Q@r dear ¥ AR A e
it ¥ wafsy avgrey ¥ w feum ar
W wn<ag o g wwar ¢ fv s
A= o At ofoer Teve fow ¥
¥ .

L uﬁw X WY 3
ey i -
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ot st faan ang

weaw WRY . we oF & 1 g,
S T FT A AEAFL | W
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G Ag, f fErws g ¥
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# gana qafas A § ol ww
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fearw ag & 5 siq w1 W1 wrf W
AT § &Y g a ¥ gw agw ¥ fAg
f e dafe o 7 waw
sifegn el &1 doaTw oy}

fe g% Y 3 92 A wgw A FA

wfgr W woEr TEAT fIwE
¥t adzm ¢ ¥ wrf fowra af)
oA wifae ) g#% va & o g Ay
o ouwx freht e T 91 ¥
o1 ax-7fvg § 39 9 1A A4 A WA
¥ 3aar w gu o o waafew
T gl ¥ wRA § oW gt |
IT 97w W OO A & A
rd o 1 g¥ Feer & 9a4Y garwa
tw afig @ w s o
v |

Mr, Speaker: The Home Minister.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on the last occasion you
did not glve me an opportunity. .
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Mr. Speaker: I will call him later.
The Home Minister wants to say

something about this particular mat-
ter, Let us hear him,

ot weTenire wedy - (faw 717) :
wW  WERE, g W o ¥ %E
I OAEN ...,

Mr. Speaker: I cannot understand’
this. If the:Home Minister is going
to say something particular which
might satisfy the hon. Members, why
should they be in yuch a great hur-
T¥. . « » .
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The Minister of Home Affairs (Shrl
Nanda): May I submit that bafore
my hon. friend, Shri Tyagi, rose I
was prepared to say something in line
with the kind of request that he has
made, I may assure you and the
House that even the other day there
was no question of any reluctance on
our part to have any discussion, But
the only thing is, the House has to
consider and you have to comsider
whether anything and everything can
be discussed here. There are certain
rules.

Shri Hari Vishnu Kamath: That the:
Speaker will decide. “Why- should you
say that?  (Interruptions). Why
shou'd you but in there?

Shri Nanda: I was submitting. . ..

Mr. Speaker: Government have just
to give their reaction,

Shrl Nanda: Subject to the

rules:
governing the procedure. . .
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Mr. Bpeaker:
regulate.

That I will have to

Bhri Nanda: That is right. We are
prepared to have a discussion on the
subject which will not be covered by
the inquiry or other ruleg which may
rule out any such discussion.

Mr. Speaker: The rules part I will
ensure,
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Shri Dinen Bhattacharya (Seram-
pur): I support what Shri 5. M, Baner-
jee has gtated regarding the West
I only want to add
that military personnel are being
called by the West Bengal Govern-
ment and discussion is going on. We
apprehend that from the Government
side a situation maey be created where
it will very soon go beyond their con-
trol. So, I would request the Centre
not only to make a statement but to
intervene so that there may not be
unnecessary use of military and police
which will provoke the people and
make the situation still worse,

Bengal situation.

Shri Nath Pal (Rajapur): Mr.
Speaker, Sir, I have been trying very
humbly to catch your eye since dey
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before esterday and I feel that some-
how there is a premium on the volume
of those who try to catch your eye
and I hope things will improve, We
would like to cooperate in this I
tully endorse the plea entered by Shri
Masani, Prof, Mukerjee. . . .,

Shri 8. M. Banerjee: I raised it first.

.Shri Nath Pai: Doeg he promise to
behave? If he promises to behave,
yes, even by Mr. Banerjee. I should
like to point out in this context that
everyday, as those who preceded me
have pointed out to you, strange kind
of telegram:, avalanche of them, are
landing at the flats of some of the
M.Ps, and some of them are so dis-
turbing like the one sent by the
brother of the late Maharaja. We,
therefore, think that it is appro-
priate that the Government should
agree to this. I am glad Mr. Nanda
did it.

Sir, before 1 sit down, I would like
to point out that it is precisely this
kind of failure on the part of the
Treasury Benches and the Leader
of the House to take the initiative at
the proper time that has brought
about this situation. Today we have
-come in the light of your clear pre-
ference for a discussion as you indi-
cated during the unhappy proceedings
of day before yesterday. In any
-event, it was the duty of the Leader
of the House to come forth and say
that the Government is willing to

have a discussion. It is this continued .

failure which is one of the main
-causes that leads to the events like
the ones which happened the day
before yesterday,

Shri Sham Lal Saraf (Jammu and
Kashmir): The contention expressed
by the hon. Members on both sides
-of the House is that some discussion
should take place. You expresseq it
the other day and now the Govern-
ment has expressed ity mind. I do
not know what purpose will be serv.
-4 by discussing it further.

Shri Harish Chandra Mathar
AJalnre): Sir, can I catch your eye?
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been standing half a dozen
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I have
times.

Mr, Speaker: Everybody compialns
about it. I have been calling them.
He may also have his say.

Sthri Harksh Chandra Mathur: 1
would like to submit that we do not
consider the subject to be a party
issue at all, I do not know how you
consider it to be a case which can
be discuseed, even if no adjournment
motion ig admissible. A certain issue
which has been raised in which the
whole country is interested, I think,
Sir, it is as much the right of the
Members sitting on this side to have
a little say on the subject as is the
right of the hon, Memberg sitting on
that side. Therefore, I would mos,
earnestly request you to kindly show
us the same consideration when we
rise in our geats and permit us to
say something when we like to gay
something on a subject like this.

We all feel that this subject which
has been raised on the floor of the
House has created a little confusion
in our minds when you stated the
other day that you cannot allow ar
adjournment motion but you wil
allow a discussion on it. I, first wam
to seek a little clarification from you
before you proceed further in the
matter. The first thing which I
would like to know, before we lend
our support to it, the nature of the
motion which is before you My
second point is this. As I look into
your Rules I find Rule 188 about a
motion for raising discussion on mat-
ters before tribunals, commissions, etc,
8ir, you have the discretionary power
under an adjournment motion but
that is finished. Now, the only Rule
which I find in this book of Rules of
Procedure is Rule 188. It says:

“No motion which seeks to raise
discussion on & matter pending
before any utatuwry tribunal or
statutory authority performing
any judicial or quasi-judicial func-
tiong or any commission or court
of enquiry appointed to enquire
into, or investigate, any matter
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[Shri Harish Chandra Mathur]
shall ordinarily be permitted to
be moved:

Provided that the Speaker may,
in his discretion, allow such mat-
ter being raised in the House as
is concerned with the procedure
or subject or stage of enquiry if
the :Speaker iz satisfled that it is
not likely to prejudice the con=
sideration of such matter by the
statutory tribunal, statutory
authority, commission or court of
anguiry.”

‘We want to be clear in our minds a8
to whether you are acting under your
original thoughts or now, after this
motion has been moved, under pro-
visions of Rule 188 or you have got
something else in your mind. We
would like to know that before we
lend our support. 1 might assure the
House and our hon, friend sitting on
the opposite that I believe in a living
and kicking democracy; it must func-
tion effectively; there is not the least
doubt about it. But we have got to
function within the rules and the pro-
visions and with dignity and deco-
rum in this House. ‘This House ia
being watched not only by the legis-
latures of this country but also by
the legislatures of other democracies
outside. Therefore, it is our anxiety
that while we should give the fullest
sympathy to the demands of the
Opposition and go all the length that
we posaibly can to meet their re-
quests—we must function effectively
and in a living manner—we cannot go
beyond the ruleg in any manner, We
cannot do anything which will hurt
the dignity and the decorum of ‘this
House and that is our anxlety. So
before we lend our support, before
the Hon, Home Minister says any-
thing, we would like to be guided by
you as to what Is the scope of the
discussion which you are now going
to permit and whether the permission
which you are according is  under
Rule 188 or some other rule.

As a matter of fact, we are always
open for a discussion; we want nothing
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but an open discussion. We are match
for anything. We have nothing to
hide. The responsibility of the ruling
Party is fer greater than that of
anybody sitting in this House because
it is the responsibility of the ruling
Party which is at stake. We would
not like to funk any discussion.
Please let us know where we stand,
how we stand and what we are going

to discuss.

Shrl Khadilkar (Khed): With your
permission, T would like to make a
few observatiops, As the hon. Mem-
ber, Mr. Mathur, has said, we fully
share the anxiety over the happening
that has taken place at Bastar. But
I would like to point out one thing.
The question was raised as to within
what limits discussion could be per-
mitted, T would like to point out
that the Supreme Court has held—
I have not got the judgement befors
me juast now—that a Commission ap-
pointed under the Commissions of
Inquiry Act is a fact-inding body.—
1 have quoted this judgment before
—and it is neither a judicial nor a
quasi-judicial body. In order to help
to determipe the limits within which
we could discuss this matter, I have
quoteq this decision of the Supreme
Court regarding a Commission ap-
pointed under the Commission of
Inquiry Act.

sl gew W weww ()
% i qw Afew fear @ weaw wgE,
T T ¥ WY weAr & 99 av A i
gt wrfigdr Sfe ot ot o guiaget
weAT W aed § gf foww g gfar
& W F oL qEr ANy AT 99T g,
£ ey W " € & 99 oA
i geft rfige 1 ge St & oo @
W= & oot st e A from
war & T TW WEA w1 wonTee fEa
Ty ) A & wrgar § fF o o o et
g & ST Wl §

Shri D. C. Sharma (Gurdaspur): I
think the whole House, whether it is



8089 B.OH.
____ Party side or on the
&pos:ticm side, féels anxious ' feels
very much muemeﬂ sbout what has
happened at Bastar and nobody should
get away with the impression that
Bastar is the concern only of the
Opposition and that the ruling Party
Cangress

or the memberg M the
Bepcheg are gbsglp mdj.ﬁgmt 10
it We all want he facts of that

deplorable happenjnx should be aired
properly in a spirit keeping with the
dignity and decorum of thiz House.

1 wanted to read out the same
thing which Mr, Mathur has read out.
There are two things™ in that: # the
first place, it is in your discretion. Sir,
tonllowadmcusmnandlhopemt.
as you have always used this oiscre-
tion in favour of strengthening the
procedure of democracy, you will do
so this time also,

So far as the appointment of the
tribunal or a statutory body or some
kind of inquiry body is concerned,
there is a very good term written
there namely ‘ordinarily’. The Eng-
lish language is a very flexible langu-
age, and the English language always
provides a loophole to those persons
who want to act wisely and prudent-
ly and in the interests of the nation.
Therefore, 1 would say that taking
advantage of those two words ‘ordi-
narily’ and ‘discretion’ you may be
good enough to tell this House that
this thing should be discussed on the
floor of the House.

My nl.-xt pnint is this. ‘The Presi-
dent of the People’s Republie of China
has visited Pakistan, and many grave
and threatening statemients have been
‘made which have a far-reaching im-
pact on this country with reference
to our relations with Pakistan. I think
the hon, Minister of Externgl Affairs
should make a statement on that here.

Then, I would point out that so
many trucks are off the road, and I
think that this is going to ereate diffi-
mltiessota.rnthefoodprobhmar
the country is concerned. I believe
that the Ministry of Transport should
do something about it and should

CHAITRA 11, 188 (SAKA)

BOH. Sag

make a statament about how to over-
come it. 1 am not bothered about the

but I am bothered about the
food ‘scarcity in this country and the
suffering which will be entailed be-
cause of the non-availahility of the
trucks an the road.

Shri G, N. Dixi¢ (Etawah): 1 have
not been able to appreciate the point
raised by my hon. friend Shri Harish
Chandra Mathur. I have not been
able to follow how he relies on rule
188, When the motion was made, all
the speakers had said,

Shri Bhagwat Jha Asad (Bhagai-
pur): We would like to know what the

motian is.

Ahri G. N. Rixit: the
sub-judice matter was to be exclud-
ed from the discussion. The Home
Minister had also aceepted the motion
excluding matters sub judice. There-
fore, rule 1B8 does not apply. The
only rule which applies is rule 184,
and it is entirely within your compe-
tence to give your comsent to  the
motion that is made. . . .

Shri Sham Lal Saraf: What is the
moflon?

Shri G N. Dixit:
Ranga that the matters relating to
Bastar excluding the matters sub-
judice may be allowed to be discuss-
ed in this House. This motlon is not
covered by rule 188 but by rule 184,
and it ig entirely within your compe-
tence to permit a discussion.

Mr, Bpeaker: Has the hon. Minister
anything to say?

Shri Bhagwat Jha Azad: We would
like to know what the motion bafore
you is.

Mr, Speaker: The House will know
it when it comes yp before it.

Shri Satya Narayan Sinha: My hon.
friend Shri Nath Pal must have notie-
ed that about thiz motion there is a
divided qpinion still in this House
whether it should be fo;- 23 haun or
something like that.
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Shri Bhagwat Jha Asad: What is
the motion?

Shri Satya Narayan Sinha: I do not
ow,

Mr, Speaker: Before I have given
my consent, how can I disclose the
motion? That cannot be placed be-
fore the House now.

Shri M. L, Dwivedi: Then, how can
we discuss?

Mr, Speaker: We are not discussing
that now. /

Shri M. L, Dwivedi: We do not
know what the motion is,

Mr, Speaker: 1 only wanted to
know the reaction of Government. We
are not discussing it yet. We are not
going to discuss it now. The discus-
sion was only about the-time that was
to be allotted for it.

An hon, Member: Could Govern-
ment tell us what motion is?

Mr. Speaker: I would not ask them
to disclose it unless T have first Egiven
mny consent,

I had been asked how I had pro-
posed having that discussion when 1
had disallowed the adjournment
motion, because the same rules re-
garding sub-judice applied to any
other discussion as well, ‘That has
been clearly said by Dr. Ram Mano-
har Lohia; he had decimated me or
dissipated me. There is a clear rule
69 which barg the discussion of the
adjournment motion. But so far as
other discussion i concerned, 1 have
to see whether really any discussion
that takes place prejudices the in-
quiry or not; I shall regulate that,
it 1 allow it or give my consent and
that is admitted; now, Government
have also expressed their willingness
and said that they are prepared to
have a discussion, and so far as the
motion ig concerned also, the sponsors
feel that except those mattery that
are sub judice, the other things should
be discussed: therefore there is no
harm in having that discussion, and
Government have expressed thelr
willingness.

APRIL 1, 1968

B.OH. 8993

So far as the other matiers ralsed
are concerned. the hon. Minister may
say what he wants to say.

Shri Satya Narayan Sinha: So far
as Bastar is concerned, you have al-
ready disposed of the matter relating

to that, As regards other matters,
Shrl Kachhavaiya said. . . . .

Shri Nath Pai: What about the
tailure of this Government?

Mr. Speaker: Order, order. This
cannot be discussed.

&t armft e o WY )
wraw WEwa ¢ wTEY, Wnig )
Shri Satya Narayan Sisha: As re-
gards Civil Avistion, we are putting
it first in the next week's agenda, and
hon, Members will have the opportu-

nity to discusy it. As regards Wess
Bengal. . . ,

Shri 8. M. Banerjee: Kindly hear
our points . (Interruption).

Some Hon. Members: Sit down,

o wTT : OETE WER, AT Y
wh fafm g I T T AT, |

weaw AT WY &3 ATy |

ot Wt ST Tl AT Ay
&1 oW FJET § W HAAT ATA W
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Shri Satya Narayan Sinha: As re-
gards West Bengal, 1 think we have
more than once discussed this matter
in the House and I do not think Gov-
ernment are going to make any state-
ment with regard to this immediately.

Mr. Speaker: Rill to be introduced.

Shri Nath Pal: What about the Air
India International strike?

it peor W weET AT AN W
I T wmm ?

oW Agwy o T wmr Ay w
fifwdr
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PRODUCE CESS BILL*

The Minkster of Food, Agriculiure,
Community Develepment and Oo-
operation (Shri C, Sobrammninm): 1
beg to move for leave to introduce a
Bill to provide for the impositien of
cess on certain produce for the ime-
provement snd development of the
methods of cultivation and markesting
of such produce and for matters com-
nected therewith.

Mr. Speaker: The guestion is:

“That leave be granted to in-
troduce a Bill to provide for the
imposition of cess on certain pro-
duce for the improvement and
development of the methods of
cultivation and marketing of such
produce and for matters, connect-
ed therewith”.

The motion was adopted,

_Hsnrl C.Snln-n-.nhn 1 introduce
the BilL

Mo T WARY  Wifigay : (wEE-
arz) @ werw wEre, i favefve

—
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e TR WA wifgar W
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werw wpe : f ww alE ¥ wra
T 1w an fRdz A g Fgw Al
¥ I W AT AE ¥ wwar §

Tro Trw wAYET Wifirar : qR W
¥5 g &1 A wfawre Hfay ?

Mr. Speaker: No. I have not given

him my consent. He cannot rame it,
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DEMANDS FOR GRANTS—contd.
MmvisTRY oF Law—contd,

Mr. Speaker: The House will now

" proceed with the further discussion

and voting on the Demands for Grants
under the control of the Ministry of
Law, Nos. 75 to 77, for which 3 hours
have been allotted,

Denmanp No, 75—MixisTry oF Law
Mr. Speaker: Motion moved:

“That @ sum not exceeding
Re. 58,55,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March 1847 in respect
of ‘Ministry of Law’"

Demanp No, T6—ELECTIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,82,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March 1867 in respect
of ‘Election’.”

Demanp No. 77—Otuzm Rovewur Ex-
PENDITURE OF THE MINTETRY OF Law

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 39,46,000 be granted to the
President to complete the sum
neceasary to defray the charges
which wil] come in course of pay-
ment during the year ending the

*Published in Gazette of India Extraordinary, Part II

dated 1-4-88.

section 2,

#lntroduced with the recommendation of the President.

*Moved with the recom dati

of the President
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[Mr. Speaker].
31st day of March 1907 in respect
of '‘Other Rwanue Expenditure of
the Ministry of Law'”

Hon. Members desirous of moving
cut motiong may send . their alips to

the Table within 16 minutes, Shri U.
M. Trivedi to continue his speech.

ot wrt (Feeie) - & o e
argar F 7

weny wEYaT : & 4w oWy Al

@ g o
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# % qare YT Mg £ .
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A dar
N6 Member shall speak whiless 1
recognise him,

ot wyt : QX &Y qfeww @ A

aew TRy o g & Y awen
; F s oo & ey 2 fyfewer dvm

Bhri U. M, Trivedi (Mandsaur):
Mr. Bpeaker, Sir, the other day when
I was called, it was impoagible for me
to proceed with my speech,

It is unfortunate that the question
of the Law Ministry hag been relegat-
ed to the background, We have now
to discuss the smallest of the reports
emanating from the various Ministries.
It we read this Report of the Law
Ministry, in all there are four sec-
tions of thig Ministry in the Depart-
ment of Legal Affairs. They are the
Litigation Section, the Central Agency
Section, the Judicial Section and the
Election Section. These are the im-
portant sections of this Mimstry, But
I find that the judicial section has
got no judirial approach and has
pothlng to do with justice in India;
Tudges of High Court or of the
Supreme Court or all those who have
got anything to do with justice have
nothing to do with the Law Ministry.
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Hame Ministry which deter-

It is_
eﬂtnuncruﬂm-wtuo:tthg

mines

ment Advocates are appointed to posts
of Judges of the High Court. T think
it 1s ldgh thme that we put a step to
this. The colour of the ruling party
is imparted to Judges and from Judges
to expect any judgment of an im-
pertial ngture where the litigation is
between the subject and the Govern-
merit becomes a difficult problem. The
present Law Minister is an eminent
lawyer and has alsp been a Judge of
the High Court. He should see to it
that this pernicious system of appoint=
ing Government Advocates and Public
Prosecittots to the posts of Judges of
the High Court ceases.

The same thing is happening about
the appointments to the, presiding
posts of industrial tribunals,

This morning you remembét a ques-
tion was put about the Railway Min-
istrv agreeing to pass ordiars fegarding
technical objections in litigation bet-
ween the Government and the States.
Would it not be proper for the Law
Ministry also to see to it that techhical
objections are not raised in defeating
the claimsg just cliims, of subjects
where liability in tort, apparent and
patent on the face of it, is made out
against the Governmént? It is un-
fortunate that we could get time to
change the foot. Ib qechni system into
the metric system, pass a special law
for coinage, but had no time whitso-
ever to pass the Government Liability
in Tort BN, A very reesnt jujdg-
ment of the Supreme Court has
brought 1o the fore this question of
l:a'b:ll\y in torts. All over India, the
citizens are suffering, but the Goveln-
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ment has not paid any attention to
this particular subject.

Similarly, there is no effort whatso-
-ever to codify the civil law for all the
citizens of this country. The Govern-
ment was jealous, or I should call it
liberal reformist, where Hindus were
concerned, but is entirely funked of
legislation so far as Christians or
Moh are concerned, Why?
What makes it afraid of making the
law? Is a Mohammedan woman not
to be respected? Does she not deserve
the same sympathy which the Hindu
woman did? Is it meet and proper
in these days of the twentieth cen-
tury that the Mohammedan should be
allowed to have four wives? Is such
;yc:)mepﬁontomnﬁnwmowm-

Shri D. C. Sharma
What is the harm?

(Gurdaspur):

they had been converted. Such a
state of affairs must be mended, and
mended soon, 1 will draw your atten-
tion to this government litigation sec-
tion. Where as in Bombay advice can
be given by the branch to one and
sundary of the central government so
far as litigation is concerned, there is
a limitation put upon the advice to be
given by Calcutta, How long are we
going to be steeped deep in thix
tradition of red tapism? This must
end. Day in and day out complaints
have been received and I see with
my ownh eyes sometimes that in cases
agringt the railways, if the case is
put on the board whether it is likely
to reach in ten days or 30 days, even
if the lawyer hag got full work other-
wise he is paid at the rate of Rs. 5O
per day for walting charge. The
second appeal may involve only Ra.
T00; wet it will cost the government
tremendously. Huge amounts are spent
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for writ petitiong arising out of servicg
conditions; government does not come
to terms; even if the officers know
that they have committed a mistake
they carry on that litigation. Is it
not the duty of the law ministry to sea
that this sort of burden should not fall
unnecessarily on the exchequer.

From the list of translations given
at the end I fing that the translation
section and the officlal language
(Legislative) commission had trans-
lated @ Acts in Tamil and 8 Acts in
Malayalam and 5 Acts in Teluguw How
is it that they have translated oaly
two Acts, Transfer of property Act
and the Indian Contract, into Gujarat
whereas all the Acts existed in Guja=
rati in the Baroda state, This could
have easily been published. Yet, why
has Gujarati been made to lag behind;
it is one of the foremost languages of
Indla with the greatest wvocabulary
available. I would say that when ap-
plying this criterix of translation, the
richness of the language and the
standards to which it has reached
must always be taken into considera-
tion, The fear complex of the
southerners erying or the northerners
erying should not come in the way and
government should discharge its duty
without fear or favour.

I would like to refer to the nature
of amendments which are being sought
to be made to the Representation of
people Act We have the case of
Biren Mitra, of Shri Biju Patnaik ani
gsome others whom I do not want to
name. They have escaped the conse-
quences which ordinarlly must follow
on grounds of morality and propriety.
Why? Betause government thought it
fit to do away with the provision
contained In the first Representation
of people Act that if a person was
directly or indirectly concerned with
any contract with the government, he
was disqualified. This word “indirect-
1y™ having been removed, the Election
Commission now finds it difficult to
drive out a Minister or a Chief Minds-
ter who makes and declares from
housetops that he has made Rs 23
lakhs in one year or Ra. 18 lakhs In



8999

[Shri U. M. Trivedi)

two years and goes on accumulating
wealth. We ought to take a lesson
from the United Kingdom also where
this provision still remains, and if we
want to raise our morals high and
keep up our morals as high as the
others have done, then the norms and
standards require that we should go
back to that condition which was there
when we first passed the Representa-
tion of the People Act.

One word more, It is high time
that we did this thing; the hon. Min~
ister of Law must know it, and I am
sure he knows it very well. There is
no use Jeaving the decision on election
matters in the hands of district judges
and one-man tribunals. Many of us
have suffered, and suffereq tremen-
dously, on account of this one-man
tribunal, and all applications made for
transfer of such petitions from their
file to another, have also not succeed-
ed, because the Election Commission
is not a man of a judicial turn of
mind, It is, therefore, necessary that
the law must be so amended that such
tribunals must be from amongst the
judges of high courts or from such
other persons who have retired from
the post of a high court judge if they
80 agree, because I find that some of
the retired judges are now no longer
agreeable to become election tribunals;
they even hate the very idea of
becoming such, But in any case,
some method must be found out
whereby persons of integrity, honesty,-
unchallengeable in that respect—
must be appointed for the determina-
tion of these questions,

As the Ministry has now taken up
under it the working of the company
law, it is very necessary that the Gov-
ernment should also consider this pro-
position which I reiterate again, that
the sppointment of the Judgeg of the
high courts must be carried out by the
Law Ministry and it may not be left in
the hands of the Home Ministry.
Very recently, there was an occasion
when, on account of the bombing of
Jodhpur, it was said that the judges
of the Jodhpur High Court suggested
that an alternative pravision must be
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made whereby in the case of any
emergency arising they may utilise the
place, where they can shift, without
any further considerstion. This is a
question of organisation of a high
court. The organisation of the high
courts is a subject absolutely within
the control of the Central Government.
But 1 am told, and I believe that
my information is true. that the
Chief Minister of Rajasthan turned
down the proposal without consulting
the Central Government in this res-
pect. What right has the Chief Minis-
ter of Rajasthan, regarding the organi-
sation of a high court? But then, the
Chief Ministers are now growing
stronger, stronger and stronger, with
the net result that the day is not far
off when they can even shake off the
yoke which appears to be laid upon
them by the present Central Govern-
ment.

Shri HA N. Mukerjee (Calcutta
Central): Mr. Speaker, Sir, ] am sure
my hon. friend the Law Minister will
not take it in bad part if I say that
after going through the slim, littie
brochure that he bas produced as the
report of his Ministry, I recall Shake-
speare who being classic cannot be
unparliamentary, and who said that
the law ir an ass. There is between
law and vested interests a kind of
historic link which at one time made
Jack Cade in the British rebellion
of the 14th century say, “Let us go
and kill all the lawyers"” ...

Mr. Speaker: Not your neighbour;

8hri H. N. Mukerjee: . . . which is
perhaps ovt of place in a country like
ours which iz supposedly moving
towards a soclalist society,—

13 hrs,

Mr. Speaker: Shri Hiren Mukerjee
did not listen to what I said. I said,
“Not your neighbour”. You can kill
other lawyers.

Shri H. N. Mukerjoe: We can laugh
at ourselves. Perhaps, that is some
assurance of self-confidence.

I remember how Mr. Justice Holmes
of the United States of America had
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once said that there is en inarticulate
major preraise behind al legal formu-
lations of the present day which is
that property and other allied rights
are paramount.

Now, thure is a link between law
and vesterd interests and there js no
link, as far as I can discover from a
perusal of this kind of a report, bet-
ween the Jaw of our country and the
needs of our soclety let alone the
proclaimed objective of socialist pat-
tern of life.

We have reference here to the work
of the Laiwr Commission and 1 have
been consirained to fiind that fram
year's end to years's end the Law
Commission goes on with its activity,
preparing digests, examining codes
of criminal procedure and so on and
so forth, but there is not the remo-
test hint of a suggestion of a basic
reform either in the sphere of subs-
tantive law or of procedure—nothing
of that sort at all. Even when you
come down to palliatives like the
provision for legal aid to the poor or
the elimination of law's delays, I do
not find arything in the report of the
Law Ministry to indicate that any-
thing serivus is sought to be done.
It may be that between the Law
Ministry and the Home Ministry cer-
tain jurisdictions overlap sometimes
to the detriment of the rule of law
in this country as my hon. friend,
Shri Trivedi, has tried to point out,
but we find that even these pallia-
tives are not looked after properly.

I do not quite know what to malke
of the sudden transference of the
Company Law Administration. I am
a little uneasy because I fear that our
friend, the Law Minister, has rather
gentle hands and he may not be able
to deal wilh the kind of people who
operate in that sphere in the manner
that they «leserve without the kind of
teeth which his Ministry needs in its
apparatus, largely even without the
know-how necessary to deal with
seasoned operators on the stock ex-
change and similar areas of unsavoury

CHAITRA 11, 1888 (SAKA)

D.G. 1966-67 9002 .
activity. 1 do not quite know how

the Law Minister will carry om his

activity.

I hear of sales being surreptitiously
conducted often implying huge foreign
exchange swindles of tea gardems in
Assam—I do not see my hon. friend
Shri Borooah, over there who knows
a lot about it—and of companies as
well known as Gillanders Arbuthnot,
sometimes even to benemdars of big
hours interests like the Birlas. This
kind of a thing goes on. I will not
meake any reference to the case which
is now belore the Supreme Court
about the Barium Chemicals concern,
but there are notorious incidentg like
the BI Corporation, Dalmia-Jain
Airways and so many other— I am
sorry to have to say—rackets about
which the Company Law Administra-
tion has {0 come down with a very
heavy hand. I do hope that strength
is given to the elbow of the Law
Minister so that his section which
deals with Company Law Administra-
tion can perform its job property.

My hon. friend, Shri Trivedi, has
referred tu the Election Commission.
I am sorry, here again, I am constra~
ined tp say that it ig not g happy
thing that, whatever political life we
have got, the Election Commission
appears sometimes to get entangled
in the rullng party's interest and
machinations. No by—elections have
been held for quite a long time now
and the result is most anomalous and
undesirable because it has caused a
particulariy queer paradoxical situa-
tion when the Prime Minister of the
country has no seat in this House nor
will she have a seat in the House for
the duration of this Parliament if the
present posture of affairs continues.
This is a very bad precedent being
created, for a seat in the other House
for the Prime Minister is by no means
enough. Everybody knows how Lord
Home in the United kingdom had to
give up his seat in the other House
and his baronetcy or whatever it was
before he could become the Prime
Minister ¢! his country. And we find
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here that on account of the Govern-
ment's failure to hold by—elections,
which should certainly have been
held—there is nothing to prevemt in
the constituen¢y’ which is now vacant
on acoumt of the death of the late
Prime Minister, La] Bahadur Shastri,
in that kind of area there is nohing
to prevent a by—election being held
and for the Prime Mimister to have
conitested it—but they take shelter
behind all kinds of umbrellag end the
result is that with the Election Com-
ment's failure tp hold by—elections,
.are not taking place.

Then ajain, 1 cannot understand
how, if we are having a rule of law,
which the Law Ministry has at least
some shate in trying to implement,
there is no representation in the other
House, the Rajya Sabha, for Kerala.
This is & fraud on democracy and the
prineiple of States’ representation in
the Union. India, that is Bharat, is
a Union of States and in the two
Houses the States are represented.
The other House, the Rajya Sabha, is
a Council of States, and a council of
states without the representation of
one of the constituept States of the
Indian Union is a very lame duck and
it cannot operate in the manner that
it should as far as its position in the
Constitution is concerned

Again we discover the Election
Commission getting entangled in the
politics of the ruling party when the
Election Commission seems to have
recommended—at least that is what
we were told in this House—that in
Orissa the elections which were due
should be held over. I do not under-
stand it. Five years ago or a little
more there was an occasion when
some of us had a feeling that oo
account of the poverty of the peopls
of Orissa and perhaps other regions
which prevailed at that time, which
1 need not recall the elections should
have been postponed. But they were
not postponed even though Pandit
Jawaharlal Nehru himself was there
on the scene in those days and the
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elections were held because the times
were propitious for Congress suc-
cess in Orissa. Now, only day before
yesterday, Shri  Kishen Pattnayok
referred to starvation deaths in Orissa
which the Food Minister could not
repudiate. The condition of things
in Orissa is going from bad to worse
and in the ranks of the ruling parily
there is secthing corruption of a sort
—I am not going into the details of
that—which needed the corrective of
popular elections, particularly at
this' point of time. But the Election
Commission and the Law Ministry
between them, goaded on perhaps by
the Home Ministry with all its autho-
ritarian tendencies. decided that there
should be no elections in Orissa.

1 find also that the Election Com-
mission sometimes behaves as if it
is not very willing that the ceiling
regarding election exp hould be
sought to be enron:ed pmpeﬂy‘ It is
throwing out suggestions as if the
ceiling is unreal and, therefore, should
be given up; that is to say, whoever
has the maximum amount of money
in his pockets to throw about and try
to win over by all kinds of corrupt
practices' should have the freedom of
the election sphere. That is a kind of
thing which goes against the grain of
any decent democracy. But the
Election Commission seems to suggest
things which would help the ruling
party because the ruling party has
got all the money in the world at
their command and it is they who
really can play this ugly role of mak-
ing money play a very important role
during the elections.

I fear that all this is a cry in the
wilderness because we live in a pe-
riod of, what used to be called, law-
less law., When Shri Setalvad, the
leading jurist in our country today,
used the expression “constitutional
dictatorship”, I thought, it was a
wvery polite and characteristic euphe-
misrh which he employed in order
not to have to use that bad, malodar-
ous word “lawless law” which at one
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time was current”in the politcal voca-
bulary of our country. Now there is
this lawledd law in operatlon. The
Government Knows very wel that
recently all former Chief Justices,
whoever is living among them, and
leading citizens made an appeal to
the Prime Minister gsiting for the
restoration of fundamental rightsy and
the revoucation of the emergency.
Th-se wvvople, including the Chief
Juslices of our eountry, said:—

*“t'he Defence of India Act and
Rules, some of the provisions,
contravened the provision of arti-
cles 14,21 and 22 of the Constitu-
tion. These proyisions are un-
constitutional and void. Notwith-
sianding this  inconmtrovertible
nusition, these void provisions
have continued to be on the sta-
iute book of a free and demo-
cratic republic for over three
years.”

These are not my words, the words
of somebody whom you can dismiss
ag a mere agitator, who has no place
in this kind of a forum. Bu!here are
words used by Chief Justices of our
country who weigh every single
syllable of whatever they say. Later
they go on to say that glaring abuses
hive come to light in the operation of
these laws which are at bottom un-
constitutional. ‘They sxy:

“It would not in our view be
an exaggeration to say If ours was
a police state and we had never
hmdd&dmuy and the rule
of law. Orders passed in such a
case would not have been more
urbitrary and oppressive than the
orders with which we are deal-
ing”

This is the language which they use,
which the highest judfclary in our
country is using noéw because this is
a kind of condifion to ' whith this
country has been reduced.

“he Law Minister is a very polite and
personable kind of Mﬁdﬂl‘.l but he
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gratuitously went to Allshabad some
time ago and made a speech defend-
ing the continuation of the emergency
and all that kind of thing. Maybe,
he discovered that he had been shunt-
ed into this cabinet, and there is &
kind of Cabinet responsibility, and
therefore he should go about talking
in that kind of way. But, as a for-
mer judge, as a person who has been
inducted into this Mini because he
is supposed to have imbibed the prin-
ciples of jurisprudence of the highest
sort, he should have thought thrice
before landing himself. to participa-
tion in the game of the kind of poli-
tics which Mr. Nanda might very well
be playing, but he has no business to
have gone to Allahabad and to have
talked against the tenor of whatever
is being said by all the leading jurists
of the country. Mr. Chatterjee is
here. He is one of those who are
signatories to this particular docu-
ment. But this is a kind of thing
which is taking place. The Law
Minister should have some say in re-
gard to the Home Minister, his col-
league. The Shankar’s Wukly wrote
only the other day that in his long
political life he has never made a
joke except in the case of the noto-
rious White Paper on the Left Com-
mrunists, ebout which people are
laughing, and still they cannot holc
their sides because laughter geems to
be convulsing them. This is the kind
of thing which takes place in this
country and the Law Ministry has
abdicated its responsibility.
pity we have to remind a man like

words which everybody who has any-
thing to do with law remembers. He
sald: “Even in the clash of arms, the
of England are not silent.” This
is he sald right in the thick of
the Second World War, But our laws
are in cold storage. The Law Min-
ister is conducting—I do not know
what kind of operation it is—doing
something which meeans nothing at
all. The Election Commission is act-
ing arbitrarily in a manner wnich
aguin s drawing the disapproval of
these democratic elémerta In our

tay
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country. Our laws are in cold storage
and this Report is really worth very
little. because, nothing is being done
eitl r to have a fundamental re-
shaping of our laws, or even to see
to it that elementary principles of
decency which should animate our
lives should be maintaimed. Let not
our Law Minister merely tell me that
he is passing on the buck to Mr.
Nanda. And it is not his cup of tes;
Mr. Nanda is having enough. You
are a Csbinet functioning together
and you should do something to alle-
viate the kind of agony which he goes
through from day to day. Particular-
ly, the Law Minister has special res-
ponsibility regarding this kind of con-
stitutiona]l dictatorship which stinks
in the nostrils of all decent people;
and T do hope that if he puts his
weight—he has no axe to grind as
far as professional politics is concern-
ed—he will be able to do something
in order to act in the spirit which
animated Mr. Setalvad. In view of
his great record as a jurist, he does
not hesitate to say what has got to be
said, if it is necessary to call a spade
a spade or even bloody shovel; he
does it because he thinks it is his
duty to do so. And 1 hope that as far
ag the Law Ministry is concetned, the
hon. Minister would try to do some-
thing to bring back some sanity, some
sense, some deceney in the working
of our laws and other apparatus
which are under his command.

1318 hrs.
[Mr. Derury-SPEAKER in the Chair]

But I know it is a complicated jurgle
where all kinds of things are done in
the old bureaucratic way, but even
g0, it is his duty to do a kind of thing
which Mr. Setalvad has indicated.
That is what 1 want him to remind

himself of.
Mr. Deputy-Speaker: Shri G. K.
Drixit.

Shri G. N. Dixit (Btawah): Mr.

Deputy-Speaker, Sir. ..
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Mr. Deputy-Speaker: The bell is
being rung—Now, there is quorum.
The hon. Member may continue his
speech.

Shri G. M. Dizxit: Mr. Deputy
Speaker, Sir, 1 rise to support the
demand and to oppose all the cut
motions, The system of democracy
envisages the rule of law, end in my
opinion, this department, which de-
serves to be of sufficient importance,
has not been given that importance so-
far, although the enactment of law
and litigation and the Official Langu-
ages Commission have been the prin-
cipal part or the principal task of
this Ministry.

Before 1 come to the other two
parts I will like to make one or two
small submissions about the Official
Languages Commission which, accord-
ing to me, has not received that im-
portance which it should have receiv-
ed.

Sir, as you are aware, no nation can
be built without its language and our
constitution-makers thought of a way.
They enacted a particular Part, Part
XVII, about the Official Language,
and in Article 343, sub-rule (1) it is
categorically stated that “the official
language of the Union shall be Hindi
in Devanagari script”. It has also
been provided therein that there shall
be an Official Language Commission
and their functions could be found in
the subsequent article, Article 344,
and onwards. Now it is in conson-
ance with thoee provisions that Wwe
have an Official Language Commis=
sion at the moment functioning under
this Ministry. My submission is this.
On account of so many political con-
siderations this subject has not re-
ceived that consideration which It
should have recelved:
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Sir, [ have gone through the speech
of our late Prime Minister, Pandit
Jawaharlal Nehru who was the prin-
cipal architect of democracy in this
country and I would like to refer to
some parts of the speech which he
made in the Constituent Assembly
about this language question. Well,
with your permission, Sir, 1 will read
‘some parts of it, He said:

“The question before us is a
very vital question and it is right
that vital people should feel vital-
ly about it.”.

“Then he said:

“A very wise man, the Father
of our Nation, thought of this
question, as he thought of so many
important questions affecting our
national future. He paid a great
deal of attention to it and
throughout his career he went
on repeating his advice in regard
to it. Now, that showed that, as
with other things, he always chose
the fundamentals of our national
existence. Almost everything he
‘touched, you will remember, was
a basic thing, was fundamental
“thing.”

“He put this question on the
‘same high level and locked upon
it from the point of view of a step
which might either help us to
build a powerful and enlightened
India or be a disintegrating or
weakening factor.”

That was the angle from which the
Father of Nation looked at this ques-
tio  Panditji further said:

“Now the first thing Gandhiji
taught us was this: that while
English is a great language—and
I think it is perfectly right to say
that English has done us a lot of
good and we have learnt much
from it and progressed much—
nevertheless no nation can be-
come great on the basis of a
foreign language. Why? Because
a foreign language can never be
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the language of the people, for
you will have two strata or
more—those who live in thought
and action of a foreign tongue
and those who live in another
world. So, he taught us that we
must do our work more and more
in our own language.

Partly he succeeded in that,
only partly, possibly becususe of
the inherent difficultles of the
situation. For, it is a fact that
in spite of all his teaching and in
spite of the efforts of many of the
honourable members present who
are keen and anxious to push up
our own languages, the fact is
that we continue to do a great
deal of our political and other
work in the English language.”

In the same speech, he further said:

“The Britishers have gone.
Are we going to think of going
back in mind, thought and action
to that type of culture which
once brought us to slavery? Of
course, every hon. member will
say ‘No'. Yet, I say this line of
thought is intimately related to
what I say. It leads you to that.
If you look backward, if vou talk
in the terms in which some hon.
members have talked today and
yesterday, I say it inevitably
leads to that conclusion .. ."

Then Panditji went on to advocate
that we must have our own language
and that language has to be the Hindl
language. It was as a result of this
view of Panditji that these articles
were enacted in the Constitution.
When the Constitution was enacted,
it was envisaged by the Constitution-
makers that within a span of 15 years,
the Officia] Language: Commission
will succeed in glving text-books In
Hindi to all the courts in India. But
I am sorry to say in no court we ve
got any books in Hindi which are
being used. The result ls, now it has

tions ms a technical body, not a body
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whose primary responsibility is to
see that at the earliest opporunity
Hindi becomes the language of this
country. Hind! can become the lan-
guage of the country only when the
district courts start functioning in
Hindi, when they have got books
written in Hindi in a manner that
they can be used by lawyers, and not
to be read by a student. Unless you
create literature in Hindi which can
be used in every district court, High
Court and the Supreme Court, there
is no hope of Hindi ever becoming
the language of the country at any
time, because it is the language of the
court which is to be the language of
the country. Unless you make Hindi
the language of the court, you cannot
make it the language of the country.
I am advocating the cause of Hindi
in English so that my frlends who
are not conversant with Hindi must
be persuaded to agree to Hindi, be-
cause this is the only way to bulld up
our languages.

Really it is a matter of shame for
us that even today in the Supreme
Court all the records are in English
and not a chit of paper can be read
there which is in Hindi, although it
has been laid down by the Constitu-
tion-makers that grievances of any
type can be presented to any autho-
rity or court or person in any langu-
age of this country. 1 beseech the
hon. Law Minister about whom this
House has got very great hopes, be-
cause this is something which touches
every man's heart in this country; 1
have great hopes that what has not
been done during these 15 years will
be done by him and he will hear the
voice of the country and, the voice of
the Father of the Natlon and execute
what Panditji wanted, so that the day
will come when Hindi shall be the
language of the country.

Shri Muthyal Rao (Mahbubnagar):
‘May 1 request the hon. member to
speak in Hindi, because he is a pro-
tagonist of - Hindi? The Law  Minis-
ter knows Hindl well.
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Bhri G. N. Dixit: I am speaking
purposefully in English for the bene-
fit of those of my friands who are not
conversant with Hindi, so that they
may be converted to my point of
view, ,

So far as law is concerned, enact-
ment of law is a very difficult thing.
It is said nobody in India knows
what the law is, whether he is an
officer or lawyer or a High Court
Judge or Supreme Court Judge. Law
has become so complex and compli-
cated and voluminous that nobody
knows what the law is. Those who
have the onerous duty to execute the
law do not know whether a crime has
been committed or not. So, the law
has to be szimplified, so that every-
body knows what are the offences and
what are the rights end duties, As I
said the other day, thrice amend-
ments were made to the Constitution
only relating to High Court Judges.
But the important matters of the
Constitution must be considered; the
law must be considered as a whole if
you want to revise it.

I want to draw the attention of the
Minister that if there is a difference
of view between the civil judge and
the High Court in a malter, the valua-
tion of which is more than Rs. 20,000,
the judgments being at variance, the
litigant has got the right as of law
to go on appeal to the Supreme Court
if there is a question of law involved.
But if a man is sentenced to death
and the judgment of the lower court
is at variance with the judgment of
the High Court, there is no right of
appeal. When a man's life is involv-
ed, there is no right of appeal. I have
just pointed out one matter. There
are so many like that. The entire
matter relating to the Constitution
and law needs to be axamined. I am
sure the Law Minister, who has had
the reputation of being a very hard-
working lawyer at the top will put
into this Ministry all his zeal which

he has put into his profession all his
life. had

-
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Shri Tyagi (Dehra Dun): Law Min-
.igter should be proud of hig junior!

Shri G. N. Dixit: For that, 1 will
suggest Mr. Tyagi will be very help-
fu!l, because what is required is zeal
and we know what an amount of zeal
Mr. Tyugl has got at this age! There-
fore, the entire law and the Consti-
tution needs to be reconsidered and
it should be seen as to what is to be
dane,

With regard to litigation, after all
things Lave to go on principles, Some-
time back a circular was circulated
amongst Members of Parliament about
the principles on which an Attorney-
General should be appointed, The
citation was from the system obtain-
ing in America and England that only
a party man should be appointed He
should be a party man who must go
with the government and must come
in with the government. If the oppo-
sition comes into power, they must
have their own men as Attorney-
General. I do not know what has
happened to those principles which
wgre circulated. Later on the sys-
tem was given up. The Law Ministry
must apply its mind to this point and
i&:‘cide whether it is going to accept

at is the practice in England,
America and other democratic coun-
tries. Matters should not be carried
on just because they are to be car-
ried on. Matters must be decided on
the basis of certain principles.

A new department has been added
on to this Law Ministry, namely, the
Company Law Department. I have
said twice in this House and | repeat
it. As & result of the findings of the
Vivian Bose Commission, it was found
that public money to the tune of more
than Rs. 2 crores has gone into the
pockets of the directars. The Home
Ministry has prosecuted the offenders.
In spite of the report of the Attorney-
Genera] of India that it was a weak
case, the Home Ministry and its ad-
visers thought it fit that they must be
prosecuted. I do not see any reasom
why the Company Law Department
should not act accordingly and file
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civil procedings for the refund of that
money to the tune of Rs. 2 crores.

My submission is this and I appeal
to the hon. Law Minister to examine
this point. Mr. T. T. Krishnamachari
who was then the Finance Minister
was in charge of the Company Law
Administration; he would have gone
into the whole thing. I hope you will
also look into the matter and see that
the right thing is dome. Why cannot
the Company Law Administration do
the same thing? I hope this matter
wil] be examined. -] congratulate the
Government of India in having such
eminent lawyers in the Law Ministry.

Mr. Pathek and Mr. C. R. Pattabi
Raman are names which are known
to every lawyer and I have great
hopes in them that things will be
done well indeed.

Shri N. C. Chatterjee (Bardwan):
Mr. Deputy Speaker, Sir, twelve years
back, I had the privilege to sponsor
a suggestion in this House, in the
First Lok Sabha, that a Law Commis~
sion should be instituted because it
was perfectly true that our laws had
not been touched or reshaped for
fifty years or more. Therefore, Sir,
I strongly advocated the appointment
of a Law Commission. The then Law
Minister, Mr. C. C. Biswas—you know,
he was a good lawyer and a former
judge of the Calcutta High Court—
immediately responded to this and
accepted my suggestion on behalf of
Government. But, I am sorry to say
that even today our hopes have not
been fulfilled. The Law Commission
has gone on, as my friend was saying,
year in and year out, but nothing
much has been done. I do not know
why. I would request the Law Min-
ister to give a shape to the Law Com-
mission and to see that it functions
effectively and ‘properly. Even today,
you know, Sir, the old Indian Contract
Act is holding the fleld, because it
was drafted by eminent lawyers on
the basis of the English Law. But
that English law has been ~ompletely
altered. That is a part of the common
law and therefore it could be allered
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should we be lagging behind in India?
We ‘are still clinging to the old sta-
tute. I do mot know why nothing has
been done as yet. We have got a
very good man as the Chairman of
the Law Commission. Perhaps he is
being saddled with too many dutles.
He was appointed the Chairman on
the De-limitation Commission and
now we have given him an important
assignment as the head of the Com-
mission to go into the question of op-
pression of minorities. Possibly that
i holding up this work. Therefore,
I am appealing to the Law Minister
that he should see that the Law Com-
mission functions effectively and pro-
| perly and our statute book is radical-
1y altered and brought inte conson-
ance with the latest norms and latest
developments in the legal fleld.

I would like to make another sug-
gestion today. I did not agree at all
with what was sought to be done when
Mr. Setalvad was retiring, namely, the
‘attempt to combine the two portfolios
of Attorney-General and Law Minis-
ter. That was quite wrong,

1 was one of those who were strong-
ly opposed to it. 1 am glad that that
:system was not introduced. My learn-
ed friend said just now that that is
happening in England. India is not
England and we need not blindly
follow whatever is being done in Eng-
land. You know that Lord Reading
was the Chief Justice, but before that
he was the Attorney General. He
had condemned this system. Even
Sir John Simon, who was the Attorney
General and who also held a port-
folio like that of our Law Minister,
had stated that this system did not
work. I remember, Sir, T had the
privilege of arguing ap important
case. There. the Supreme Court ac-
cepted my submissions and struck it
down,

The Minister of Law (Bari G. B.
Pathak): 1 do not aspire to become
Attorney General.

was saying was that all we did was
perfectly right and proper and the
Attorney General could sit in judg-
ment even over the decisions of the
Cabinet and give his honest opinion.
I can give one illustration. When the
Bengal Immunity case was decided and
the Supreme Court held that the Act
challenged was illegal and ultra vires,
another statute was sought to be
introduced nullifying the judgment of
the Supreme Court. I challenged that
as illegal. Probably you may remem=
ber, Sir, that the then Prime Minister
said that he would bring the Attorney
General to give his considered opi-
nion. Shri Setalvad came and gave
his opinion in this House. We want,
therefore, that the Attorney General
should give his independent judgtpent
even on the decisions of the Cabinet.
That is the type of Attorney Gengcral
we would like to have in India. To-
day I am pleading with my no:n.
triend, Shri Pathak, that he sheu'd
take steps to eppoint immed.ia_tely an
all-India Commission for tnr:-k.l{ng one
gerious problem which is brmgmg_the
whole administration of law and us-
tice into disrepute. There i.s_ a scand-
elous delay in Bengal both_m regard
to civi] and in criminal litigations.

When I left the Caleutta High
Court, the Chiet Justice told me ‘you
are going away, Mr. mtt:er;ee, but,
there are 11,000 cases pending on the
original side in the h.igh_cou.rt,‘ Last
January, 1 had the priwlege_ 10‘ pre-
side over the Regional Council Forum
of the Bar Association of India which
was held in Calcutta on the_ 29th olf
January and I put myself in touc
with the leaders of the bar. These
are the facts which I have nol‘lact'ed
which 1 have sent on to the Law Min-
jgter. And I think and I hope Mr.
Pathak would give his gerious thought
to this.

Shri G. 5. Pathak: I have not got
them as yel.
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Shri N. C. Chatterjee: Let me first
give the facts, I have get the facts
from the leaders of the bar of ‘he
Calcutta High Court both on the civil
side

Bhri G. S. Pathak: Will you kind-
ly send them to me because I have
not got them as yet?

Shri N. C. Chatterjee: I shall for-
ward them to you. I should give
some examples which the House
should know,

For an alleged offence committed
in the year 1950, trial had not yet beep
brought to an end till this date Le.,
till 28th or 28th January, 1866.

A group of criminal appeals filed
in the High Court of Calcutta in the
year 1861 by a persons who was a
highly placed government servants
have not yet been heard until today
and the appellant had to be put in
custody for over one year before he
could obtain even a bail order from
the High Court. I am saying that
Calcutta High Court is not peculiar;
Calcutta High Court is typical and
there are other High Courts wherc the
same thing is happening., In Calcutta
High Sourt so far as 1 know—I
gather from the leaders of the pro-
fession and from the leaders of the
ecriminal bar—in the some cases of
persons who are in custody sirce 1962
have not yet been heard. It is a sad
state of things both in civil as well
as in criminal litigations, What is the
good of saying that we have got a
wonderful Constitution and we have
wonderful administration of law and
Justice?

1 am therefore pleading, let Mr.
Pathak who is our Law Minister, on
whom we have high hopes, see that
there shall be .an all-India Commis-
sion which will tackle this serious pro-
blem and put the house in order. I
am quite sure that the entire profes-
sion will welcome it and we shall all
do our best to give constructive sug-
gestions to that Commission and do
our best to eradicate this evil and
purge it out of our legal system. Par-
ticularly, Sir, after the DIR. bas

44 (Ai) LSD—8.
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come into operation, practically bail
is out of question and that means for
days and months, the man is locked up
in custody without any bail because
there is some reference to D.LR. This
is a horrible thing.

Mr. Mukerjee was passionatiely
pleading that the periphery of the
Law Ministry should be extended; I
am also pleading very seriously that
the authority of the Law Ministry
should be windened. I am pleading
seriously and I have been all these
years in this Parliament that it 1%
totally unfair and we are stil] sufer.
ing from the hangover from the Buri-
tish imperialistic methods. Why don't
you place the judieiary under the Law
Minister? What is the good of haviag
Mr. Pathak, a distinguish lawyer and
an ex-judge of the Allahabad High
Court and a man of erudition and
calibre, if we do not trust him with
the administration of justice? Why
do you place it under the Home Min-
istry? You know that the historical
reason was that Sir S. P. Sinha, who
later became Lord Sinha, was nppoint-
ed as a Law Minister and slp_c_e__lﬂﬂ_’[__
an Indlan was appointed as a Law
Minister. The Britishers woull not
trust Indians with the responsibi'ily
of appointing High Court judges.
Therefore, they kept that under Sir
William Vicent or some other trusted
ICS officers who were invariably Home
Ministers. Why should you suffer
from that complex in independent
India? Why should Shri Nanda or
any other Home Minister—I am not
talking of any particular person—do
that? It Is entirely wrong for the
Home Minister to do this. The other
thng is, if it is placed under an emi-
nent lawyer like Shri Pathak or a
Law Minister of his calibre, then the
situation would have been different.
Not one single suggestion has been
accepted, which has been given by
the Law Commission with regard to
improving the status and prospects of
the judiclary in India. Why? The
Home Ministry turned it down. Mr.
Justice Gajendragadkar, the then
Chief Justice of Indla, convensd from
time to time conferences of all Chief
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Juystices in India. All of them met
and made certain suggestions. It may
be that certain suggestions are per-
fectly good. A man like Chief Jus-
tice Gajendragadkar and other Chief
Justices, all responsible men, would
not do anything which would be
improper. But all their suggestions
have been turned down by the Home
Ministry. It is thoroughly disparag-
ing, thoroughly wrong. It should be
placed under the Law Minister. I
am quite sure, if it had come to man
like Shri Pathak he would have
considered it favourably. There are
some suggestions about travelling al-
lowances, about improvement of
conditions with regard to pension and
so on. You know, Bir, the salarly of
judges was fixeq years and years
ago. That has been reduced fo
Rs. 3,500 now. How can you possibly
maintain standrads unless you ime
prove the prospects of the judiciary?
This is false economy. You know
what has happened in England. They
were getting 4,000 Hnd it has been
raised to  8,000. Some partes have
been made free of income-tax also.
In our country we do not do that.
Therefore, you do not get the best
men from the bar for the purpose of
occupying responsible posiitions in
tha High Court. Are you going to
make it a second-class court or a
third-class court? You cannot main-
tain standards unless you improve the
prospects of the judiciary. Therefore,
the Law Commission made these re-
commendations. 1 think Shri
Betalved was the Chairman when this
was done. They put forward ce-
tain suggestions which were all
turned down.

: Shri G. 8. Pathak: ] was a member
00.

Shri N. C. Chatlerjee: You were a
member too. Your suggestion was
rejected. Now, I hope you will re-
member that. I am thankful to Shri
Pathak, Sir, for remainding me that
he was a member of the Law Com-
mission. Therefore, his recommenda-
tions were also turned down. If I
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remember correctly, it was a unsmi-
moug recommendation of the Law
Commission. You cannot raise the
judiciary and make it function pro=
perly unless you improve their eco—
nomic side. It is not very much, but
still this is only false economy if you
do not do that 1 am, therefore,
pleading for a real extension of the
periphery of the authority of the
Law Ministry. 1 am asking for the
widening of his horizon and his juris-
diction in India's interest, and am
asking for the immediate appoint=-
ment of a Commission.

Sir, | remember, the day I retired
from the Bench of the Calcutta High
Court, Dr. B.C. Hoy, the then Chief
Minister, wrote to me saying that he
was appointing a commission for tae-
kling laws delays in the Calcutta High
Court. You will be surprised to know
that there is a pecauliar system pre-
vailing there. Every commercial
suit should be finished in six months,
every liquidated claim in nine
months of one year and any other
suit would take three years, four
years, five years and so on. It is an
un-ending thing. Therefore,  that
thing happened and it went on, That
Law Commission was presided over
by Justice Harries. 1 was @ member
of “That Commission. We made cer-
tain recommendations. The result
was that the City Civil Court was
instituted and there was definite im-
provement in that Btate and in the
Calcutta High Court. I want Shri
Pathak to tackle this problem of laws
delays seriously on an gll India level
and apoint agn all-India Commission
for this purpose. It ig something,
some cog in the wheel of administra-
tion of justice both civil end criminal,
parficularly crimingl. ' I want pro-
cedural laws to be completely over-
hauled, and it cannot be done, 1 reg-
ret to say, although I was a strong
advocate of Law commission, if it is
left only to the Law Commission. It
must be tackled, efficiently and pro-
perly. I mm quite sure if the Law
ﬁiste;hkuhﬂemﬂmit.itmba

e,
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Sir, some months back I went to
the Commonwealth Law Conference
held in Sydney in Australia 1 found
one thing. We are very backward—
and this is a disgrace for India—in
the system of legal aid. What is the
good of telling people that we have
given ourselves a wonderful Consti-
tution, a liberal Constitution, under
which article 14 sayg that all citizens
are equal? That equality is a mere
platitude. You know the costs iIn=-
volved. We have got the heaviest,
the most costly system of court fees
in India. Nowhere in the world does
this kind of court fees prevails. In
the Calcutta High Court, on the origi-
nal side, you can file g suit for dam-
ages for Rs. 10 lakhs by paying a
court fee of Rs. 20. If you have to do
that here you have to psy on an
ad valorem basis. That is the case
in any other court in India. There-
fore, I am submitting, the thing should
be looked into. Legal aid is abso-
lutely essential for the poor, illiterate
people. They cannot possibly pay the
court fees and they cannot also meet
the heavy cost on litigation. There-
fore, something should be done. I
know, if the Law Minister would
kindly enguire, he will find that a
Bill was drafted two years back for
an all-India system of legal aid on
the method, more or less on the model,
of other countries. You know, Sir,
England has gone very far, and that
would have given us some solace and
some justification. Otherwise, all
equality doctrines will be mere paro-
dies, mere platitudes.

Also, I am pleading for this. Let
the Law Minister also look Into this
demand—not accentuated by any par-
ty motive—for the eradication of the
present emergency, ending of the pre-
sent emergency and the restoration of
fundamental rights to the people. It
is very vital. You find that there is
a climate of violence through out the
country and that has been accentuated
by the frustration caused by this kind
of continuance of emergency and
deprivation of people’s liberty with-
out trial, even without formulation
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of charges. I appealed to Shrl
Nanda saying, at least for Members of
Parliament have some kind of a
qupsi-judicial tribunal consisting of
a Supreme Court Judge and some=
body else. He said he would consider
that. He is sfill considering 1it. I
hope the Law Minister will take thay
into account. It is really a matter
for the Law Minister and not for the
Home Minister of India. It is essen=
tial that these fundamental baste
rights should not be reduced to a
mockery. They should be made real
effective rights and the citizens of
India should not be deprived of them.

Mr. Deputy-Speaker: Hon. Mem-
bers may now move the cut motions
to the Demands for Grants reclating
to the Ministry of Law, subject to
their being otherwise admissible.

Shri Warior (Trichur): I beg to
to move:
“That the demand under the

head ‘Ministry of Law' be reduced
_ by Rs. 100.”

[Need to provide legal aid to the
poor in all the States. (14)]

“That the demand under the
head Ministry of Law' be re-
duced by Rs. 100."

[Need to expedite
Kerala.

the elections in

(16)]

“That the demand under the
head ‘Ministry ol Law' be redu-
ced by Rs. 100."

[Need to expedite the translation of
all the Central Acts in the re-
pional languages (16)]

“That the 'demand under the
head ‘Ministry of Law' be redu-
ced by Ra. 100"

[Need to supply free voters lists to
all the candidates contesting the
elections. (17)]
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“That the demand umder the
head Ministry of Law’ be redu-
ced by Rs. 100."

[Need to enforce rule regarding
marimum election  earpenditure
(18))

“That the demand under the
head ‘Ministry of Law' be re-
duced by Rs. 100.”

[Need to dispose of election cases
within a period of one year from
date of announcement of results.
(18)]

Shri K, C. Sharma (Sardhana):
Mr. Deputy-Speaker, Sir, in this year,
1966, if we consider the basic factors
of life and the impact of law on hle.
we may say that never before has
law played the part in shaping the
life of the individuals, the societies,
the nations and the world as it is
playing today. Therefore, it being
the basic foundation of civilised exis-
tence, it should be made rational,
strong and helpful to all people, all
individuals, all living beings. "

Sir, T have been a mofussil lawyer,
Here I want to relate, with pain and
sorrow, a story where, not myself
but an Englishman, a district judge
wept, not bitterly. What happened
wag this. Nine persons, many of them
young children, were murdered In
cold blood in their houses on acrount
of some communal trouble or some-
thing of that sort. Not & single
man was hanged for that. What is
the reason behind it. The story is
this, that the rich man can buy the
services of the best lawyers. The
judges are recruited from the strata
of the society who have mot learnt to
look upon the common man as some-
body having the right to live well
and respectably. It is not the slory
only here, in our country; it is also
the story in England. Who iz the
Judge? The corporation lawyer. Who
is the corporate lawyer? Who
pleads for the vested interests. They
have got a society where the feeling
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for the common man is doomed for
ever. The lawyer, be it of mofussil
court, be it of High Court, be it of
Supreme Court, the intelligene and
the guccessful lawyer ig the lawyer of
the corporate body, of the vested in-
terests. He is elevated to the
High Court Bench or the Supreme
Court Bench. What feeling has he
got for the poor peasant? What feel-
ing has he got for the worker? There-
fore, the law as it stands, stands Yor
the vesteq interests. That is the mis-
fortune.

I beg to submit that these Calcutta
riots, the Bengal riots or Punjab riots
are not riots for partition of Punjab
or for lack of food in West Bengal
They are the conflict between the
blood—blood of the poor—and the
gold—gold of the millions. The gold
kills the blood. The wvested interest
stands against the life and liberty of
the common man angd the growth of
the child. Because of this adminis-
tration of justice, the poor child
cries: I have no Uood or clothing.
This is the conflict. How 1long can
you solve this conflict by force?
How long can you solve it by send-
ing police?

The law provides that every indi-
vidual should get equal right 1o
justice. But that justice is to be
dispenseq with by a judge who has a
vested interest. That is the tragedy
of Indian courts. Compare it with
the law in Russia. There the man is
considered as a function, as some-
thing having life and right to live.
Here we have got Macaulay's crimi-
nal law, where & man is consi-
dered as & machine. Once he fails,
break it. We sentence a man for
two years' imprisonment just for
taking sugarcane from somebody’s
flekd or for having taken a few rupees
from some body's pocket. What is
the result? He becomes a criminal
throughout his life. He cannot be
employai anywhere. In Russia, on
the other hand, the peoples’ Judge
will call a report from the locality
where the man lives and will see
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that this man is employed, he is edu-
cated, he is made fit to serve the
people.

Ag Banes hag observed:

“Law and lawyers are today
the most important directive ele-
ments in our civilisation. Our
technique of production, transpor-
tation and communication may
be determined and controlled by
science and machinery but our
institutiona] life is dominateq by

law and lawyers ... Ours iz as
much a lawyer made eclvilisation
on its institutional side, as the

civilisation of Assyria and Rome
was a military one and that of
Middle Age a religious one.”

So, 1 beg to submit that the entire
system of law requires a change.
Where does the change lie? Old
classical jurisprudence, from which
we had derived our principles ol law,
wag what was called juristic statics.
Now, in modern age, we require
juristic dynamism. That is to say, &
man does not exist as a body alone.
A man exists as a source of function,
energy to develop something. There-
fore, he is not to be looked upon as a
mere body; he has also a function in
life; he requires living conditions,
better conditions in a society. Spen-
gler has stated:

“It must be emphasized there
with all rigour that classical law
was a law of bodies while ours
is a law of functions. The Romans
created a juristic statics; our task
is juristic dynamics. For us
persons are not bodies but units
of force and will, and things are
not bodies but aims, means and
creations of these units, The
classical relation between bodles
was positional, but the relation
between force is called action.

For a Roman the slave was a
thing which produced new things.
A writer like Cicero could never
have conceived of “intellectual
property, let alone property in a
practical notion or in the poten-
tialities of talent for us”. On the
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contrary, the organizer or inven-
tor or promoter is a generating
force which works upon other
executive forces by giving
direction, aim and means to their
action. Both belong to econonuc
life, not as possessor of things
but as carriers of energies.”

I beg to say that where change is
required we should create law insti-
tutions, law acedemies to prepare
lawyers and judges. For that legal
training is necessary. Intimately con-
nected with it is practical experience
in the economic life of the person and
exact knowledge of the legal history
of the West and ancient India with
constant comparison with German,
English and Roman development and
knowledge of the classical jurispru-
dence, not as a set of ideal principles
of present-day wvalidity but as a
brilliant example of how a law can
develop, strong and pure, out of the
practical life o! its time. Roman law
has ceaseq to be our source of prin-
ciples of eternal validity. But the re-
lation between Roman existence and
Roman law ideas gives it a renewed
value for us. We can learp from it
how we have to build up our law
out of our experiences.

I have the support of Harold Laski
in demanding that the Ministry of
Law should be turned into the
Ministry of Justice. He says:

“A Ministry of Justice is an
urgent requirement with ade-
quate facilities for clinical re-
search into the law. It should
not be staffed wholly by lawyers,
and it should have the same
facilities for encouraging in-
quiry into legal administration
and its improvement as Lhe
Ministry of Health exercises in ils
own fleld. To it should be trans-
ferred the responsibilities now
exercised by the Lorq Chancellor
and the Home Office, including
the latter's jurisdiction over
prisong and police.”
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Here is another suggestion:

“It should be an obligation of
the judiciary to report upon the
experlence they have of the law
as it works, and to make pro-
posals for its continuous amend-
ment. Though there is institu-
tional provision for this in our
system, it hag practically re-
mained unoperative.”

1 will not take much of the lime of
the House. 1 again emphasize that
here we stang in a pradoxical situa-
tion, where one of the greatest men
o; the century, about whom a Minis-
ter has said “like him one is born
in five hundred years”, Cane gavce
uz this Constitution. He lived for the
common man, he worked for the
commun man and he died for the
common man; and, yet, in his own
lard the common man cannot cluim
cqual justice before the law. He
cannot have the services of lawyers.
He is -not able to produce even the
evidence in hig support. I have got
practical experience ¢f how lhe poor
people fare and I feel sad for it. 1
think. Shri Pathak will do his best.
He is capable of doing it provided
he puts in his best effort.

With these remarks, I
the Demands.

support

14 hra.
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¥ ot aga gwy aw At ¢ ol Sn
9 gy F A @) e o
FORTT § wEreEl #7 dwar aurk & e
ol Y gwar ot agnf o T 8, fw
¥ sravawar Wt ¥ | e qoe W
o A A7 aE o e 3 g fr
gwes} o e O Ty ¥ @ ok
it w A fydx

gaTt ¥ ¥ v wY avrg wiww
£ | & wTvg w0 R WA
e ¥, samaifes Tow §, mOaY Wt
amg frogee feen wfgg 1 Iv A me
¥ & e goee Y oeF & OF der
ot wifipy o sifie 3 S & e wor
walver wey ¥ Farg ey it ot &, o
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IAT AW F wEAHE Ay g7 A
& fog gger 250 w90 &Y $rw fafee
oY, &fe s 99 & faw 750 w97 &AT
o% @ & 1| W ag § 5 9w i s
¥ 250 T ¥ o w2 fow omt &, A
e o widw # wws fAaw 750 w9 w0t
T qF | W AEET S7 RN aTE W
w T owfEr

IUT F2W HT HETC 7 FE
wgr & & | & = wgrET ¥ frdww v
argar g fe w7t w9 art § gedw
w41 T1fge | & awwaT § W & wvaw
¥ gk w1 ar gitw #R ¥ w9k gae
¢, #fer 9w qwan & Q@ ¥ "o
a# § | vy v e fap e i dfew
% | 7% wravaw § 5 9o B ¥ 6
e ®Y werar wWry |

off ffwa & wfee ¥ arfewsr
134 %7 fax far § 1 wore forelt dramit
& s o qEaied, deqoee, #ie garc
ol &7 &, & g w1 & duA ¥ fawr
@ e £ 97 awdt & e w
g s Afri dm A qm e fear g, &t
ww % grE w1 wifeww 134(1) (&)
& weria qXfEwe Ad 3T &, 9w a%
w & A ¥ wdte arfeer adf @ et
&1 & frdee wom wrga § 5 ow a1
a1 9% WAy S W R ogady W
& 7 4 o Wit ZE avs W
Tq-5% ¥ T4 g), A S & wEre
gk v &7 oefawe & aic wdfie T
oY a7 wweet & 1 & Frdgw wAT g
g e W@ wewmw W gerar ang |
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wifet oF Wl w1 ot A e
o ¥ wfes & 1w fom d@ wEEm
T are § fa=m w70

fu & fefewe oo w1 wdwr
o gwL AEl & wrag § § wfawe
# fawr gu &, o e wreege & faer

Zafar & faar o= &t o s g
wifed o o W @ A N oW
g w1 wfawT g g aQige |

™ v & g ¥ o warwy &1 Ay
wAEH wa & qA wega fear m g,
JHT EAEA T E )

Shrl Krishnapal Singh (Jalesar):
Mr. Deputy-Speaker, Sir, it is some-
what presumptuous on my part to
speak on these demands. I am not &
lawyer and 1 have never been much
of & litigant. But what I want to do
is to place before the Minlstry the
plight of the common man.
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It is very difficult for Ministers or
those who are enjoying a protecied
existence to realise the plight of the
ordinary man these days. It will not
be an exaggeration to say that an
ordinary citizen of our country these
days lives in a feeling of terror either
on account of the criminals or on ac-
count of the tyrannies perpetrated by
the officials. What I want to suggest
is that the Law Ministry which is res-
ponsible for advising the Government
on legal matters should think and con-
sider some effective means of giving
protection to the terror-stricken citi-
zens.

The House has been agitated for the
last two days over what has happened
in Jagdalpur which reminds us of the
Jallianwala Bagh tragedy in very un-
fortunate days. The fact that such a
thing should have taken place under
our own Government ig extremely un=
fortunate. Members have suggested
here that we should enlarge the com-
mission of enquiry which has been
appointed by the Madhya Pradesh
Government. I feel that it will cer-
tainly improve matters but I am very
much doubtful whether even a Sup-
reme Court Judge will be successful
in bringing all the people to book who
were responsible for that unfortunate
tragedy. The reason is this. As is
known to hon. Membere of this House,
the entire town, must have been be-
seiged by armed police. They had
sufficient time to do away with most of
the evidence,

Mr. Deputy-Speaker: The matter is
b judice,

Bhri Krishnapal Singh:
say a word about it.

1 will not

1 am only attacking the system. The
police and the executive are so power-
ful that the citizen has no chance of
getting justice.

I may here give a minor instance. I
will not go to these major incidents of
which we have had so many in Bengal,
in Kerala and in U.P. in the Banaras
Hindu University and the FPunjab
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where complaints have been Inade
aboul the excesses committed by the

police. The other day, when the hon.
Minister for Education felt surprised
at Mr. Chatterjee's lack of confidence
in the High Court Judge, I was re-
minded of the remark made by ano-
ther High Court Judge, I mean Justice
Mulla, obout our police force. Now, I
ask: Do the Government atiach less
importance to the remark of that
Judge of the High Court? What have
they done to improve the conditions?
I venture to say that things have
deteriorated and they are deteriorating
everyday.

Last year, there was & poor rickshaw
puller living in my neighbourhood. He
quarreled with another family in the
neighbourhood who were friends of
some police constable. That family
complained against this poor man and,
the police regisiered a case of *heft in
his house. A lota and & torn dhoti or
something else were discovered in the
house of the rickshaw puller, and he
was arrested. I sent one of my men
to plead before the kotwal sahib to let
him free and to take legal steps.
That poor man was being beaten and
maltreated. I may say, that is an
everyday occurrence. The police offi-
cer, instead of explaining that it was
not possible for him to do that,
threatened to prosecute my man.
Fortunately, he ran back to me,
Somehow or other the poor-rick-
shaw puller was challaned. I am des-
cribing what the system Is, A bail was
arranged and the police started getting
hold of the sureties and they actually
persuaded the sureties to withdraw
with the result that the poor man was
again about to be locked up. With
great difficulty, other sureties were
found and later on he was acquited.
That is what happens. The poor rick-
shaw puller had to sell his belongings
and it was with great difficulty that be
was able to secure an acquittal.

Then, last week, when T went to my
place, I was told about another inel-
dent. A dhobi came and he sald:
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qfre & wrer ) [oasked: o gy ?
Then, he said that two constables
were drinking at a liquor shop and
he had a shop there. Somehow
or other, it is just possible that

he said something which annoyed
them. Fortunately for him—it later
on turned out to be a misfortune—one
of the sepoys of the army who had
just come to Mathura was standirg
-there and he intervened and iold the
policemen not to beat this poor man
without any reason. The policemen
were intoxicated with liquor and
power and so they turned towards
the sepoy and beat him. He was all
alone. He had returned from Pakis-
tan and he was not in u mood to
take all this lying down. So, he call-
ed his other companions and they
thrashed the police consiables and
took them to the koiwali where the
kotwal apologised to the army per-
sonnel and the matter was hushed up.
The Dhobi is still afraid that the
police will persecute him and they
may do.

I ask: What is the poor map in the
circumstances to do? What protuction
is being assured to him? Thuese oare
matters of daily oceurrence, Take, for
example, the crimes. I said that the
people are living in terror. In my own
district Etah, a chshier who was carry-
ing over a lakh of rupees belonging to
Lover Brothers was killed and the
money taken away and so far the cul-
prit has not been traced. After a few
days, 16 men were shot down by &
gang of dmcoits. ‘Then, I read in the
papers that two of the constabies were
shot down and their riftes taken away.
These are the happenings which ececur
everyday. The comsnon man is either
living in terror of the criminals or of
the local officials. How is the Govern-
ment to profect him, When Justice
Mulla passed that remark, we were
hoping that the Government will enact
certain measures which will give ade-
quate protection to the ordinary man.
Nothing has been done and I can assure
the hon. Minister that things are get-
ting from bed to worse. When the De-
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1 was tempted to suggest after haviug
heard of this incident in which a dhobi
was beaten, that it was time that we
sought the intervention, just as we
seek the protection of the Armed Fur-
ces in dealing with civil disturbances,
of the Army in protecting the crdinary
man. The civil authorities have com-
pletely failed to give him the much-
needed protection. What can even the
best of judges do? After all, they will
have to decide cases on the ev'dence
which is brought before them and it is
not possible for an oidinary man, for
a poor man, to get a!l the evidence und
give it to the court and %o incur all
the expenditure on defending himse!f,
The Government can afford to have
very good lawyers. But how can a
poor man, who wants to go to the
court, engage a good lawyer? Even if
he sells all his belongings, he will ot
be able to engage a good lawyer. This
is the first point that I was going to
make. Much has been said about the
cost of litigation; that is an important
point. I will not dilate upon it.

1 will now come to the elections
straightway. As we all know, elections
are costly. A candidate who has not
got much money or whose Party is
not very rich canont afford to fight
electiong properly. 1 suggest that
something should be done to reduce
the cost of elections, T understand
that the Eelection Commission has
algo made certanin recommendations on
the subject.

Then 1 come to a very important
matfer, i.e., the sanctity of the ballot
box. fUnder the conditions in which
elections have been held during the
last few years, I venture to say that
the sanctity of the baliot box hes not
been preserved,! It is a matter of
ghame that some of the candidates
have to send some one io sleep in
the offices where the ballot boxes are
stored. |[There have been quite a
number of allegations about the
boxes being tempered with; 1 think
in UP. some one gave a demonstira-
tion that one of the ballot boxe; was
tampered with by removing the
botiom without opening the lock and

‘fence estimates were under discussl
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breaking the seal. This jg the type
of elections that we are going to
hold, and we swear by democracy. 1
say that it is the greatest hypocrisy

whic eing enacted these days.
Then a word about the ballot
papers. Ballot papers are, it is

alleged, tampereq with. What is the
way to prevent this? My suggestion
is that, first of all, the ballot papers
should be printed in the security
press and not in {he ordin#ry press.
The secong thing is that a proper
account or & sort of return should be
prepared by the Presiding Officer at
every polling station and should be
given to the polling agent of every
candidate so that he is surc as to how
many ballof papers were brought to
the polling station, how many votes
were cast for every candidate and
what is the balnnee of unused ballot
NaApers.

1 thank you very much, Sir. I
tad to say a little more, but sinece
the time is limited, I conclude here.

Shri Khadilkar (Khed:) {'-I‘he Min-
istry of Law, if I may say so, re-
presents His Majesty of Law in this
House. Though it is supposed 1v
discharge many functions like legal
advice, legal drafting, Jlaw reforms
«wnd legal profession, unfortunately
this Majesty has been crippled in
practice, ] In the modern world,
particulafly in the modern States, the
Ministry of Law is the Mh'ilﬂ:ry of
Justice and it is considered ss the
custodian of the common man's rights
und privileges. }..Here judges are
appointeg by the Home Mihistry and
the tiribunals are asppointed by the
administrative Ministries and the
Law Ministrvy has np control over
them.] So, in stature, at the present
juncture the Law Ministry slands as
# body doing o sort of an advisory
function and has become more or
less an advisory and a  drafting
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certain uneasiness iz prevailing all
round, it i& not simply a successful
lawyer or a former judge who will
be capable of understanding the
present  dynamies—I call them as
social dynamics—and giving a direc-
tion in legislation to this House and
and in implementation to the judi-
ciary. The so-called establishment
stands today on the present legal
system. On one side it supports the
law which is essentially g conserva=
tive thing and on the other side the
dynemics of social change is clearly
visible, There 15 a big widcning gulf.
As a former Supreme Court Judge
of the U.S.A. observed on the ques-
tion of qualifications of a judge, the
first qualification is his philosophy. I
expect the same thing from the Law
Minister, What is his philosophy
and social outlook will determine the
functions that he discharges and
certain attempts that he makes to
bridge this widening gull; otherwise,
1 am afraid in this country we will
be fuced with a very grave situation.
If 1 were o come to some concrete
things, we had a Law Commission
and our eminent jurist Mr. Setalvad
was its Chairman, He made ecriain
recommendations regarding the ad-
ministration of justice, What has
happened today? There is delay and
there Is also the costliness of jus-
tice. It has been made very prohi-
bitive; it has become a luxurry of
the rich. We say that he is a suc-
cessful lawyer, he will builg a for-
tune for himself; but the common man
finds it difficult to enter the portals
of any court unless he hag meang and
ecven if he has means, there is the
question of delay, Delayed justice is
denied justice and I would ask the
Law Minister to take certain steps
Immediately to rectify the present
situation. It has become almost a
chronic thing. T do not want to
quote. Mr. N. C. Chatterjee quoted
wome figures from Caleutta High
Court. I know some figures from the

body, Would it be proper at this
juncture to keep this stature of the
Law Ministry? Who pi the
position of the Law Minister? He
i5 an eminent judge, a successful
lawyer and al] that. DBut at this

_juncture, in my opinion, when a

‘Bombay High Court. He will have to
look to this aspect of the problem.

Then 1 will come to the other im.
portent mspect, {.e,, the administrative
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tribunals. In this country at various
levels tribunals are appointed by the
administrative Ministries—labour
tribunal, revenue tribunal and what
not. It is a jungle of tribunals and
really this problem ig before the
Government for a very long time, The
Proliferation of administrative adjudi-
cation, in my opinion, has completely
undermined the faith of the common
man in justice. The hon., Minister
must bear this in mind. In other coun-
tries certain steps have been taken.
Even a most conservative couniry
like Britain has taken certain steps
and I would like to read out a few
things. Before the Frank Commis-
sion’s report was out, on thig a 26-man
committee was there; I am quoting
from the article of the Hindustan
Times, very eminently written, advo-
cating the constitution of the tribu-
nals and the setting up of a committee
to provide for procedures—because
this suggestion has been made by the
special consultative committee set up
by the Home Ministry, A wvery gra-
phic description has been given in
that article wherein it has been point-
ed out that this committee of 26
eminent lawyers made a report in
which it hag been stated:

“There is a growing feeling that
the citizen was no longer having
the protection of an objective
law from the capriclous exercise
of arbitrary power by an execu-
tive officer enjoying a very wide
grant of discretionary powers.”

Unless something is done to improve
the situation, things would become
very difficult. Another eminent law-
yer has written a monumental book
on this subject calleq The New Des-
potism. 1 am sure the hon. Law
Minister knows it very well.

Shri G. S, Pathak: It is by Lord
Hewart.

Shri Khadilkar: In his scathing
criticism he has sald We are today
talking of lawlessness. But what
about the administrative lawlesaness?
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He has used the phrase ‘administra=
tive lawlessness’. Therefore, I would
like to know how the hon. Minister is
going to meet the situation in the pre-
gent circumstances. I am afraid the
Government is evading the issue.
Therefore, I would humbly plead with
him that the time has come when
some measures must be taken. It is
no use pleading that the Morarji Desai
Commission is going to examine the
administrative system or the adminis-
trative mechanism. This is not the
fault of the mechanism but it arises
out of the functioning of the adminis-
trative mechanism. I wish that the
hon. Minister would devise some sys-
tem of administrative tribunals on the
bagis of the Oliver Frank Committee's
report; this report has been accepted
in that country and they have set the
things right there; it was a most
conservative country which had al-
ways resisted the constitution of
administrative tribunals, but they have
accepted it now. In the new set-up
of administration, this has become a
necessity. I would plead with the
hon. Minister that some immediate
steps should be taken to restore

at least some faith in the mind
of the common man in justice.
At present, firstly, there is delay,

secondly the cost is high, and thirdly,
there are vagaries in the administra-
tive courts, and the common man is
absolutely at sea and he does not
know where to go. This {s the posl-
tion in the country, and, therefore, I
would plead with him that he should
take some steps and justify that he
has come here not because he is an
eminent lawyer or because he has
been a former judge—there has been
s0 many eminent lawyers in this
country—but because of his philoso-
phy. I would judge him by the
philosophy with which he is imbued
and how he is translating it in his
social outlook and in  his policies.
That is very important at this june-
ture, if he wants to save this country
from the growing unrest which is
likely to result in & type of a chaos,
it T may forewarn the Government
about it.



9041 D.G. 1068-67

The department of legal advice is
now a centralised Department. = That
being so, why should my hon. friend
permit every administrative Ministry
to set up & legal department of its
own? I would also like to know whe.
ther in a foreign country like America
where we have several deals, we have
any legal department at all. I do not
know whether there is any; to my
knowledge, there is none. It is not
time that the law authorities, or His
Majesty of Law at least asserts in this
field and centralises the thing so far
as the litigation part and the drafting
part are concerned whether in India
or outside? I would say that it is too
late already. Therefore, I would urge
that he should take suitable steps and
ask the administrative Ministries, if
they want legal advice, o approach
his Ministry; he can delegate some
competent person from his Depart-
ment for giving advice or for carrying
on litigation. This is another reform
which is called for.

Now, the company law administra-
tiun has come under the jurisdiction
of the Law Minister. Of course, he
has taken charge of it only very re-
cently and it is proper that it is under
his jurisdiction. But I would like to
know in how many cases instituted
by the Company Law Administration,
the Government have succeeded.
Where some steps were taken, to my
knowledge, in not a single case have
they succeeded. Secondly that depart-
ment has become the preserve of some
people coming from the Income-tax
Department, so far as I know. Why
should some eminent lawyers not be
planted there?

A sort of company law tribunal has
ween sel up but its powers are 3o
limited that you encourage litigation
thereby. These rich people when they
come before the tribunal have a first
appeal to the High Court and then a
second appeal to the Supreme Court.
1 do not know why two appeals should
be kept. Why should there not be
only one? After all, an ex-judge is
usually appointed. That being so,
why not have one direct appeal, if
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at all an appeal is necessary or a
review is necessary? I would concede
that i; is necessary, but let there be
one direct appeal tp the Supreme
Court, and let the powers of the tri-
bl.u:m. be widened at the first stage,
mTl'us is one suggestion that I want to
.

One hon. Member here advocated
an immediate change-over to Hindl in
regard to law. I think he had not
realised the implications of it. All
said and done, the unity and integrity
of our country has all the time depend.
ed on the one legal system which we
have had; whatever other differences
we may have had, the legal system
has been one, the language of law hus
been one, and, therefore, today, there
is a sense of unity in this country.
At this juncture, if these kinds of
suggestions are adopted, and steps are
taken, under some pressures from
patriots in the region, or because therc
is & lsnguage patriotism and there is
also language intolerance in this coun-
try, then I am afraid, he will not be
serving the cause of unity, but he will
be presiding over an empire or king-
dom which is supposed to disinte-
grate or liquidate itself, if T may use
the phrase borrowed from Churchill.
Does my hon. friend want to do that?
If he does not, then I would plead
with him for one thing. There is the
Official Language (Legislative) Com=
mission and they are translating laws
and evolving legal terminology. b d
simultaneously, experts in the reglonal
languages are also not associated and
simultaneously the translations in the
regional languages are not also under.
taken, 1T am afraid there would be
about twelve Penal Codes in this
country, and nothing less than that
number, because the terminology will
not be the same in the different lan-
guages. Therefore, I would plead that
simultaneously with the translation of
the laws in Hindi, translations in the
regional languages also should be
undertaken at a centralised level, be=
cause it is a highly technical job. The
commission is there, and there are

some good experts there who have
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done a job. But I would submit that
it should not be & sort of ad hoc com-
mittee; it should not be considered as
a place for some promotion where
some ex-seoretary could be planted
after being given one year's extension.
That sort of body will not discharge
thie function properly.

Another factor that I would like to
mention in this regard is this. Law is
being taught in the regional languages
already, and Gujarat has made a
beginning. No doubt, they can teach
jurisprudence and they can teach
equity and the first principles of law.
But if on the question of teaching
law, the language of law is not uni-
formly evolved, whether it be Hindi
or any other regional language, then
I am afraid that we shall be sowing
the seeds of disintegration; unless pro-
per remedial measures are taken and
the teaching is started on proper
lines—I do agree that it should be
started, but it should be on proper
lines—and according to some well-
defined syllabus and some clear termi-
nology ultimately determined by the
Official Language (Legislative) Com-
mission, things would become very
difficult.

Bhri Himatsingka (Gonda): One
particular language will have to be
adopted, whatever that language may
be.

Shri  Khadilkar: The Official
Language (Legislative) Commission at
the Centre has evolved some termi-
nology. Some thought should be given
to this matter  that the people will
have to be persuaded to accept this
terminology as far as possible. Other-
wise, the interpretation wpuld lead
the different High Courts and the
Supreme Court in different directions.

As T said in the beginning, we are in
a crisis, and I know that this crisis is
something which the hon. Minister of
Law alone cannot avoid; for, on the
one side there is the dynamics of
social change, and on the other, there
is the legal system supporting the
establishment; there is a wide gulf at
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present between the two., Some new
orientation hags to be given to the
whole Law Ministry; it should not be
there merely to interpret the law in
just g legalistic and wordy sense; but
some new life has to be given to it so
that there will be some sense of

vibration of social change in this
country.
ot omare fag (Fmm) oA

wrEy T T & oww ¥ ek @@ @@
wrafdY &7 e giar &, W S=wit
¥ FET qgwar § 1 e o qm E
oA AT A g f A A A e
TR & wEem ¥ oo @ oqwE
TRy Wi WTH | gETS RTEIR grE
o & g wg § & ar foe,
F2T AT § g w1 ¥ AT qud A A
o arelt & 1 GaT AW g wifgw
ot wraet 72T foer Ay, fafeees &,
awew @, 39 ¥ fR A dw
I TR FET TR & feemE
WA

Fod T 7y & ww siford T
it g aF wreht § K over sl
FlAa IR iR o WA W ¢
T ST WeT IW 6 @y Ay ¥ K
v ¥ ot § 6 AT et
9T 200 ¥o FHIAT g A@T & A TE
200 ¥o HTHTC ¥ w7 WA & | <@
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I FT HET AT §, W@ AU
EHT §, W SW I W e
T AT k) oag Kk P ower &
e £ fe oo &% w6 e
g arwen wify ¥ femr gt & R
firdy % wt & s Wi | oW @y
FUeTT ¥ wifer fie a 3w vl W
weiaT 2 | o § e R fw Y
FAT § a9 gL W W w g
1 fordmrr were § | #fF @@ ge
feamw & | T AT W 0T @ W)
oaw AW ¥ P ww § ¥ oomw @,
T o6 g% AT I & ow ¥ e
T F T 9 g a9 o F famms
wigraa & ey &, W 5 wde &, dweEe
aﬂmﬁﬁwqén?fi R
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AT HT STAWI, 5§ § A 7N IA
wot R fae fomanedir  ofes
frr 1 Y S0 Bifa g e W
w8, du1 I &1 aw § 9@ K G
¥ quwan g 5 ag @ & wwnew ¥
wT ¥ fawwmda |

W % a9 # & W o w7
o W 25,000 %o & TW AT ®H
AT TEAT | 25 FWTL To FT HOWA
mz § 5 gt agt mhw A dwe
% €t ag= wR, T W -
BT ¥ T wr g | 25 EUTC To W
wiewd wY AT wT 2 gWIT To WT EwW
farar o ow aw W ofemw & Wy
I FC AT GRA | TE 25 EWIC WA
w w2k e & | w9 ey fe

s ag g wifgy 6 forw wres
#t w1 et §, fom & dovigw W
§, faw %1 S w7 %70 , 3@ A A
B & wYer a4 foar oo 1 3w &

8, fer v T v m;mg
fs forw wifezzosft & & o ¢ agr
#uﬁ-ﬁmﬁmw& driz

frrar o &, wfieior ferar o & ¢
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fedt 2w & wex woRhmE &
St F e #7 @o wrfo ¥e AR
wE wd, ¥few o & FEl &gw
& w3 agt wrn §, fggemt ® oo
FT Fifwea griaw £ & www §, o e
¥ § ¥ J¥ FHAd #7 U F AT E,
S w52 Frel A w9 w1 FAH
£, o Y ¥ F7 dro wrke Fo AR
st &1 ¥ Semnw ¥ G=wogem, ¥
fammft &% @l o J@ § w4, &
ST #Y FXST F @, 15 T, 1947
W e ¥ e g wifs arag
o ¥ wro § sver fear @ a3
AT FY dro Wrie o AT FAT &,
w1 Oy WO ol F FAC WIS
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Shri Balakrishnan (Kojlpatti): 1
thank you for giving me an opporfu-
nity to speak on the Demands of the
Law Ministry. I am not a lawyer,
and if at all I venture to speak on
law, I speak from the common mal's
point of view. -
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Moreover, the patients know well
the effect of the medicines rather
than the prescriber. The doctors are
only prescribing the medicines and
asking the patients about the effect of
the medicines. So also, the common
citizens know very well about the
cffect of the laws.

First of all, I beg to submit that the
law of justice must be generous,
cheaper and quicker; otherwise, it
will be difficult for poor peaple to get
justice. In a poor country like ours,
the cost of justice is increasing day
by day like the cost of foodgrains, So,
thousands of families, evan well-to-
do familles, in our country are ruined
due to litigation. So, my submission
is that the law of justice must be
made cheaper and quicker.

Here, with your permission, 1 want
to read from the report of the Law
Commission of India:

“Justice should be cheap and
expeditious. This is what the
common man wants. Lord Ever-
shed has observed—

‘Expedition and cost to the
comraunity and the litigant
alike are factors of ever present
import’ (in maintaining the res-
pect of the citizen for the Taw).

“Two  important problems
which, therefore, arise for consi-
deration are—(i) costs, and
(ii) delay. Costy of litigation
mainly consist of (1) court-feas,
(2) lawyer's fees, and (3) expen-
seg incurred in calling witnesses,
The question of court-fees has
been exhaustively dealt with
by the Law Commission in the
Fourteenith Report. The main
recommendation in that BReport

. are the following:—

(1) It ir one of the primary
duties of the State to provide
the machinery for the adminis-

‘- tration of justice, and on prin-
ciple it is not proper for the
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State to charge fees from ihe
suitors in courts.

(2) Even if court-foes are
charged, the revenue derived
from them should not exceed
the cost of the administration
of civil justice,

(3) The making of a profit
by the State from the adminis-
tration of justice is not justified.

(4) Steps should be taken {o
reduce court-fees so that the
revenue from them is sutflcient
to cover the cost of the eivil
judicial establishment. Princi-
ples analogous top those applied
in England should be applied
to measure the cost of such
establishment. The salavies of
judicial officers should be a
charge on the general tax-
payer.

(5) There should be & broad
measure of equality in the
scales of court-fees all over the
country, There should also be
a fixed maximum to the fee
chargeable.

(6). The rates of court-fees
on petitions under articles 32
and 226 of the Constitution
should be very low, if not no=
minal.

(7) The fees which are now
levied at various stages, such
as the st to be afixed on
certifted coples and exhibits and
the like, should be abolished.

(8) When a case is disposed
of er parte or is compromised
before the actual hearing, half
the court-fee should be re-
funded to the plaintiff.

(8) The court-fee payable
in an appeal should be half
the amount levied in the trial
court.

A brief reference is also made In
the Fourteenth Report to lawyers’
fee In the following terma:—
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‘The fees paid to a lawyer so
long as they do not exceed the
amounts prescribed by the rules
framed by the several High
Courts under the Legal Practi-
tioners Act, 1879 are also re-
coverable from the opposite party,
if a certificate is flled to the
effect that the lawyer has actually
received the fee claimed. No
doubt the sucoessfu] litigant does
often pay higher fees to his law-
-yer that he gets from his oppo-
nent on taxation. These are
however luxury expenses incur-
red by him for his convenience
in respect of which he is not
entitled to an indemnity. It
may be that if the scales of
lawyer's fees have for lagitimate
reasons risen in particular States,
alterations may have to be made
in the percentages prescribed by
the High Courts under the rules'”

I hope these recommendations will
be implemented so0 as to make the
law of justice cheaper, quicker and
practical also.

You are making two sets of laws,
substantive law and procedural law.
Substantive law determines the
rights and obligations of the citizens,
but it is the procedural law which
enforces the rights and obligations.
So, the effect of such substantive law
depends upon the effect of the pro-
eedural law. Unless the procedural
law is quick and simple, the substan-
tive law will be a failure and it will
not serve the purpose. So, the pro-
cedura]l law must be simple and
quick.

Then, regarding the law of soclal
justice, I am sorry to say that no
sotial law is being implemented in
our country. I sympathise with the
social laws because almost all  the
social laws become orphans. Nobody
cares for them, neither the Govern~
ment, nor the public.

Take for example the Prohibition
Act, the Temple Entry Act, the Un-
touchability Oflances Act. Can any-
'E.v say that untouchsbility does not
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exist in the villages. On the ether
hand, there is untouchabllity in every
village. Even then, the Act is not im-
plemented in the villages.

So also is the case with prohihi-
tion. There is the Act in the statute-
book, but the Act is not properly im-
plemanted. Production and also sale
of fllicit alcohol are going on every-
where, as the law is not properly
applled and implemented. It is my
request that the soclal laws should
be properly implemented.

I am not a lawyer as [ have already
said, but I think there is room for
providing compensation to victims in
section 545 of the Cr. P.C. But, un-
fortunately, the wictims of crimes,
even when they become disabled due
to serious injuries inflicted by the
offenders, receive no compensation,
although there is provisiom for it in
the €r. P.C. So, it is the duty of the
Government to see that compensa-
tior is paid to the victims if they be-
com » disabled due to injuries inflic-
ted by criminal offenders.

Compensation should be given not
only to the victims of criminal offen-
ces, but compensation should also be
given for damages to properties. In
the food agitation in Bengal, the
Punjebi Suba agitation in Punjab and
the Hindi agitation in Madras, lots of
properties were damaged and many
people were even burnt to death. In
such cages, either compensation should
be pald by the Government, or a
punitive fine should be levied and
collected and given for the losg of

preperty.

14.58 hrs.
[Snr1 SRAM LAL SARAF in the Chair]

Then, campensation is in face given
in some cases, for example in motor
accidents, but do you know how much
compensation is given? Poor people
are given poor compensation, and the
rich people are given rich compensa-
tion. In this connection, let me read
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a few sentences from the Indian Police
Journal, October, 1965:

“With a view to ascertain the
practical working of Section 545
Cr. P. C, the Research Centre of
the Maharashtra State C.I.D, was
asked to undertake a sample
survey in Poona City of the
offences of violence reported dur-
ing the year 1960-81 and to
determine in how many cases the
compensation had been ordered
by the Courts.”

I am reading only the relevant por-
tion: '

“(1) The total number of crimes
of violence reported during the
period of two years in Poona
City was 510, Out of them, 127
cases were motor accidents, 227
were serious offences under LP.C.
such as murders, grievous hurts,
robbery, rape etc, and the re-
maining 168 cases were offences
of minor nature under the various
sections of LP.C.

“(2) The total number of con-
victed cases was 182 and out of
them in 97 cases the Courts im-
poseg only fine and imprisonment.
The range of fine was between
Rs. 5 to 750. The maximum fine
of Rs, 750 had been imposed on
the accused in a meotor accident
case.

“The pattern of imposition of
fine showed that fines upto Rs. 25
were levied in 32 cases, from 26
to 50 in 27 cases, from Rs. 51 to
100 in 18 cases, from Rs. 101 to
200 in 10 cases, from 201 to 200 in
5 cases, from Rs. 301 to 400 in 2
cases, from 401 to 500 in 1 case
and from Rs. 501 to 1000 in 2
cases.

The number of cases in which
the criminal courts awarded com-
pensation to the victimg or to the
agrieved parties was 13. Of them
three cases were of fatal motor
accidents under section 304-A
IPC, eight cases were of serlous
or minor accidents under section
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279, 337, 338 IPC and only two

cases were of grievous hurt under
section 324 and 325 IPC.

Of the eight cases of motor
accidents, compensation awarded
to the victims was Rs. 10 in one
case, Rs. 20 in two cases, Rs. 25
in one case. .. ... s

What 1 am saying is that the poor
people are given very poor compen-
sation in motor accidents. The trouble
ig that the criminal courts which try
criminal offences could not award
compensation. The party or the vic-
tim will have to go to a civil court
to get compensation. I plead that the
criminal courts themselves should be
made to give compensation also and
it should also be just and proper and
sufficient compensation.

15 hrs,

Shri Himatsingka: Sir, 1 had ne
ming in the beginning to speak on the
demands of this ministry but in view
of the fact that the company law ad-
ministration has been transferred to
this ministry from the finance minis-
try and the fact that a number of
powers have been vested in the rom-
pany law board, I decided to speak
The tribunals that have been set up
under the new amendments have
been invested with many powers
which were held by court previously
and it is incumbent on this ministry
to take proper steps so that the cases
are disposed of quickly. I am glad
that on account of the proper working
of the different regional registrars, the
working of companies has improved
wvery much. Formerly, compmles‘ did
not hold meetings for long periods.
That is not so now. I may however
point out that a large number of
impediments have been introduced by
the recent amendments; the powers of
the directors about investment, jend-
ing of money, to other companies
sc on have been taken .tw.yt'hem
were useful and necessary for pur-
pose of proper utilisation of funds;
when they are not required by one
company, and they can be properly
utilised by another company. In such
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cases the company law authorities
have power to allow relaxations to
give them permission to do so. In
such cases sections 370 and 872 should
be definitely applied because they
should not be allowed to stand in the
way of proper functioning of the funds
of the company. If there is no man-
ner of doubt that there is no fraudu-
lent or dishonest intention, permission
sought for should be given easily.
If section 370 has already been made
applicable and if some applications
eome for gllowing them some latitude
&g was being enjoyed so long, that
should be allowed.

Anogher section that has come into
farce is the use of voting power by
the piylic trustee in respect of shares
held by wvarious trusts. Unless the
trustees are utilising those powers in
an improper manner for their personal
benefit, I feel that they should be
allowed to tinue to exercise those
powers andl the public trustee should
not come I the way; he should not
come into the picture. As a large
number of powers have been trans-
ferred to the tribunal, proper steps
should be taken so that cases are dis-
posed of quickly. People from Cal-
sutte, Bombay and Madras and other
places have to come to Delhl. If it is
possible to have meetings of the tri-
bunal at the different regions to dis-
pose of cases of those regions, that
will help in minimising the expenses
of the parties. I hope the hon. Minister
will apply his mind to these points so
that the company law department will
function properly.

Shri G. 8. Pathak: Mr. Chairman,
permit me first to express my grati-
tude to the Members of this House
who have participated in this debate.

Shri Hari Vishnu Eamath (Hoshan-
gabad): Sir, permit me to ralse
u point of order. I am sure you will
agree that when the hon. Minister of
Lew is making his maiden speech
here, there must be quorum.

Mr, Chalrman: The bell is being
rang.
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There is still no quorum. The

bell is being rung again—Yes. Now

there is quorum.  The Hon. Law
Minister,

Shri G. 8. Pathak: Sir, T assure the
House that every gingle point raised
by the Hon. Members has been noted
by me. I will pay due consideration,
as I must, to every point. If I cannot
deal with all the points, it does not
mean that I shall not consider them.
It is open to the hon. Members to dis-
cuss with me those points which I
have not dealt with in my speech.

Now, Sir, something hag been said
by the hon. Members about the sub-
jects which have been assigned to me
as a Law Minister. On that I am not
competent to speak. That is the Pre-
sident’s discretion, that is the Presi-
dent’s judgment. All that I can tell
this House is that whatever subjects
are assigned to me, or may be assign-
ed to me, I shall deal with them 1o
the best of my abllity and I  shall
always inform this  House about any
matter on which this House may re-
quire any information.

Shri Harl Vishno Eamath: Is it @
matter of President's discretion or
responsibility of the Ministry.

8hri G. 8. Pathak: When I said the
President’s discretion, it is necessarily
implied, and I am sure all the Mem-
bers in this House know that the Pre-
sident acts on the advice of the Prime
Minister,

8hri Hari Vishna
said, ‘discretion’.

Shri G. 8. Pathak: When I said
‘discretion’ I meant the discretion of
the Prime Minister on whose advice
the President acts; the discretion there
means that he acts on the advice of
the Prime Minister,

Shri Harl Vishnu EKamath: Council
of Ministers.

Eamath: You

8Shri G, 8. Pathak: I hope my
honourable friend, B8hri Kamath
understands what I have conveyed, or
what [ have tried to convey.
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Shri Hard Vishau Kamath: More or
ens. g

' Mr, Chalrman: There should not
be a running commentary.

8hri G. 5. Pathak: Now, Sir, Mr.
Trivedy mentioned that some thing
must be done about the Uability of the
Btate for torts. There is a Bill al-
ready* introduced in this House re-
gardings Government's llability in
torts and'wat Bill is pending and this
mattar will come wp before this House
and then this subject will receive due
consideratjon.

About ggcyring uniform civil law
for the cougtry, we must remember
that it is que of the Directive Prin-
cipleg in Purt IV, It is the obligation
of the State, g secure a uniform Civil
law. DBut we .also remember that in
the case of personal laws, sentiments
tome Into play and we have to res-
pect the sentiments of the citizens.
Take, for exginple, the law of marri-
age among the Nuslims. It is tied up
with the rellgious  gentiments, with
religious customs and with religious
history, and it is no use introducing

. laws which may not be acceptable to

the people for whom the laws are
made,
b

- v /Biarl Bomavane ('Pandharwr). Was

4t:mot-the same for Hindus aleo? Their
cusigms and  traditions were the

R, .,
Shri G. 8. Pathak: We hope....

" Shri Harl Vishoa Kamath: Muslim
coumtries—some of them—have done
ft. They have changed the law.

=

Shri @ 8. Pathak: We hope that
4he tinie will come when the com-
manities ~toncerned will develop pub-
lic opinion and creste a publie opinion
for a particulgr legislation, for pro-
gressive legifidtion, and theh the State
will come in for introducing unifor-

. mity of civil law, We are trying to
do it We gre making every endea-
.vou,r to do It.

Shri B Vishne Kamath: In your
time, = 1.
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Shri G. 8. Pathak: In my time or
somebody else's time—it does mot

matter. There cannot be any doubt
that you cannot have civil laws
which you have to enforce against the
will of the people: so far as the clvil
laws are concerned, the people must
give their consensus to the introduc-
tion of new laws. Where sentiments
and feelings are concerned, we must

take the people with us, We must

have a consensus about the new laws
which may have to be introduced. It
may be that when..

Shri E, C. Sharma: Government
must create an opinion, Government
is not something which is a sleeping
body.

Shri G. 5. Pathak: Government
needs the help of eminent people
like my hon. friend Shri K. C, S8harma
and one would be Interested in
knowing what contribution my hon.
friend haz made towards the deve-
lopment of public opinion in this res-
pect. 1 don't want to say anything
further in regard to this,

Shri K. C. Sharma: I have dene
my best.

Shri G. B Pathak: Take the Dowry
Act. Having enacted the Dowry Act,
are we all satisfied that the Dowry
Act is being followed?

An hom. Momber: Not at all.

Shrd G. S, Pathak: Are we all satis-
fied that the Dowry Act is being
followed in the letter and the spirit
by the citieens? 'That is an Hlustra-
tration of laws which might be made
when the people are not prepared to
eccept the laws and to observe them.
Therefore, 1 appeal to the people, I
appeal to hon, Members of this House,
hon. Members like Shri K, C. Sharma,
to create an adequate public opinion
in the country for the acceptance of
uniform civil laws for all the com-
munities. Govermment will make
every endeavour in that direction, but
that endestvour can suocead only when
the people are willing to accept the
laws, (Interruption).
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Mr, Chairman: Order, order.

Blrl G. 8, Pathak: Hon. Members
have spoken repeatedly about the high
rost of litigation and about the delays

“in the administration of justice, This
problem is a wvery old problem. It
-dvas engaged the attention-of a number
of Commissions and on one such Com.-
mission [ had the honour to serve. We
made a number of recommendations
and we also enumerated the various
metheds which could be employed for
#he purpose of removing the delays.
But you cannot find a solution to any
problem if you lose comtact with the
. Tealities of the situation, What are
*‘the realities of the situation? Delay
is caused by so many factors which
wWe sometimes ignore. It is after all
the people who fight in courts, Our
population is imcreesing at the rate
of ebout one crore a year, if T am
right.

An hon. Member: One crore and

twenty lakhs.

8hri G, 8. Pathak: Yes; one crore
and 20 lakhs a year; I accept the
correction. Our laws are becoming
more and more complex; and they
are multiplying, and we cannot expect
that litigation would decrease in
these circumstances. Our people are
becoming more and more consclous of
their rights. Therefore, we have got
to take into account the fact—it may
be 8 harsh fect—that there are cer-
tain causes which are responsible for
_ the increase in litigation. Now, I agree
. that increase in the number of judges
is not an adequate remedy, en-
ever such question arises, it is always
" said, “increase the number o¢f judges.”
" 'We have got to look into thls mitter
more deeply and try to find out a
solution,

Shri K. C. Sharma: More scienti-
fically,

Shri G. 5. Pathak: Yes; more
scientifically; true, We have to try to
find out a solution which may give
justice to fhe common ‘man, because
~we are all agreed that courts, the law
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and even this Parliament are instru-
ments for securing justice, soclal eco-
nomic and political, to the commen
man. Therefore, we must probe into
this matter more deeply, 1 assure
this House that almost every day 1
am considering this problem and I am
discussing this question with the
leaders of the legal profession, with
olitlciang and also with judges. Shri

. C. Chatterjee has suggested an
all India Commission. There have been
Commissions egtablished a number of
times, Certain suggestions have been
made. Some of them have been im-
plamented, but we are nowhere near
the desired end, Therefore, this is &
matter which requlres careful con-
gideration and wide discussion in the
country; it requires the consensus of
the people who will implement the
recommendations. It requires careful
consideration by lawyers and judges.
It we all agree thet the proper remedy
is not an ordinary remedy but a radi-
cal remedy, that may have to be adopt-
ed, This is not the time for me to
place before you the varlous remedies
which are available, but I assure this
House that this smatter is receiving
very anxious consideration at the
hands of the Government, and I per-
sonally am discussing this matter with
those who may give help to me,
leaders of the Bar, judges, and pub-
lic men In the country. Therefore,
this evil—if I may be allowed to
deseribe it like that—law's delays—is
an evil which must be remedied, will
have to be remedied at some time or
the other, and T hope if hon. Members
of this House and people in pudbMe life
assist the Government with their
views and suggestions on this matter
—because all that we have been doing
so far is to say that there are lgw's
delays—thelr views and suggestions
will be most welcome and we shall
pay, that is, the Government shall
pay due consideration to all the views
and suggestions that might be made
by the hon. Members of this House
and by the public at large.

Shri Hari Vishnu Khmath: Are you
preparing any questionnaire or some-
thing like that?



9063 D.G. 1966-67

8hril G, 8, Pathak: I think we can
discuss it later—

APRIL

Mr, Chairman: Issue a gquestion-
naire.

Shri G. S, Pathak: Questionnaire
is issued by Commissions, but we will
consider this matter, I am discussing
it with the leaders in the professjon.
1 need not mention names; but I gssure
this House that this is a matter which
is receiving due consideration at the
bands of the Government,

Shri Harl Vishnu EKamath: When
you referred to a probe into the
matter, I thought you were thinking
of an enquiry committee or an enquiry
eommission.

Shri G, 8, Pathak: We have not yet
decided whether we are going to have
a committee or not. But there is al-
ready the Administrative Reforms
Commission, of which my hon, friend
6 a member.

Shri Harl Vishnu Eamath: You
were also a member of it. We have
Jost you unfortunately; unfortunately
for us, but fortunately for youl

Shri G, 8. Pathak: I was a mem-
ber., My hon. friend is still a member
and he can also make some contribu-
tion in that Commission.

Shri Hari Vishnu Kamath: Matters
relating to the judiciary are outside
the purview of that Commission.

Shri G, S. Pathak: The adminis-
trative side is probably part of it
Anyway, I would not trouble this
House on this matter in detail at this
stage.

Then, it was said that there should
be some change in the election laws.
1 am glive to the hard fact, the fact
that it is not liked by anybody: that
there are still some election petitions
pending when we are nearing the next
general election,

An hon. Member: A sad commen-
tary, .

1, 1966 Bills Introduced  go64

Bhri G. 5. Pathak: Government has
taken a decision, and a Bill is under
preparation in this connection and ons
of the important changes which the
Government wishes to introduce is to
eliminate the tribunals,

Mr. Chatrman: He may stop now
and continue the speech on Monday.

1529 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTY-THIRD REPORT

Shri Hem Raj (Kangra):
move:

I beg t»

“That this House agrees with
the Eighty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 28th March,
1966."

Mr, Chairman: The gquestion is:

“That this House agrees with
the Eighty-third Report of the
Committee on Private Members
Bills and Resolutions presented te
the House on the 28th March,
1966."

The motion was adopted.

1529} hrs.

NATIONAL RIFLE TRAINING
SCHEME BILL*
by Shri S. C. Samanta

Bhrl 8, C. Samanta (Tamluk): I beg
to move for leave to introduce a Bill
to provide for compulsory training im
rifl i to all able-bodies citi=
zens between the ages of twenty- and
thirty years.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for com-
pulsory training in rifile-shooting
to all able-bodied citizens between
the ages of twenty and thirty
years.”

The motion was gdopted.

“vublished in Gazette of India Ex traordinary, Part II, section :. dated

et April, 1906.
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Shri 8. C. Samanta: I introduce the
BiL

15.30 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 2384)
by Shri Naval Prabhakar
ot waw s ( Feeet-ter amr):
wwafa wgvw, § swma s f fe
wrer & dfwar # ot Gwew wox
Wiy frdas ¥ W e W R e
wfy & wmg

waafit sEtea ;g ag & fr
virea & wfaem & wri dite
o wry frdaw Y qwr
w<A ¥ wefa ft o

The motion was adopted,

ot waw A - K fasgw

LB aC

.31 hrs.

TCONSTITUTION (AMENDMENT)
BILL—contd.

(Omission of articles 152, 370, ete,)
by Shri Prakash Vir Shastri

Mr, Chalrman: As regards Shri
Pakash Vir Shastri's Bill, the time at
eur dispowal is only 38 minutes.

Bome hon. Members: The time may
be extended

ft fegwre sae (o) ;o &
wore v § fie vw & fag wmg @
w2 w1 oy faar wg o

ot e e (wewe) &
W TR %7 GIHEA F@r § |

st wwrwfic Wl (faertty)
W T 'RT o wer f wifgy wiffs
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wa ¥, A weer S gl
g

it At e e (e aNT
weflT) : 91 B R ow wg foar
g |

ot ™ fe (Fem) 2 oft
g, M © o g o fo
wTg |

wafe wvew ;s o 4§ fe o
“xu fum & fog oww O 8
w® aw ay famr wg” o

Let me take the sense of the House.

Shri Harl Vishnu Kamaih (Hosh-
angabad): 1 support this move. But,
I would only request that sufficlent
time be allowed for me, at leagt one
minute, so that I can wmove the Bill
standing in my name.

Mr. Chairman: I shall allow time
till 545 hours., Last time Shri
Bhagwat Jha Azad raised a point of
order referring to para 2 of what Mr,
Mukerjee had spoken. In this, I find
that there is no point of order since
there ig nothing objectiorable in what
he had stated there, Therefore, Mr.
Mukerjee will just continue his speech.

Shrl H N. Mukrejee (Calcutta Cen-
tral): Mr. Chairman, Bir, as I said
last time, it ig & pity that the mover
has spoken sharply against the Tash-
kent Declaration and said in his speech
that we should act as if it was a dead
letter. This kind of a thing is exactly
playing in to the hands of those either
in Pakistan or elsewhere who wish
ill by our country. In spite of some
provocations from Pakistanl rulers, we
should gee that nothing is said et &
time in responsible circles and in this
House, which is certainly a very res-
ponsible forum, which goes against
the Tashkent spirit. It is a pity that
the mover has spoken about the Badig

*Pablished in Gerette of Indie Extraordinary, Part 11, section 3, Duted 1st April, 1964,
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[Shri H N. Mukerjee] .

Govermment in a manner which, 1
fear, was unworthy. It is thut Gov-
ernment standing at the head of the
people of Kashmir which bore the
brunt -of al] the trouble last year,

As far as strategic area was -eon-
cerned, Shri Prakash Vir Shastrl
chose ‘to forget it; Bt lemst thizs House
must net forget it. ‘As I said before,
if from the Government of Shri Sadiq
we had some information before this
House that they wanted, in conformity
with  the wishes of -the .people of
Kashmir, to have abrogation of article
#10, 1 would have ‘understood the
idda gr ‘the need for doimg away with
all the special provisions which are
there in the Constitution in regard to
Kashmir. I could have alsp uhder-
stood if the Sadlg Government had re-
ported tp that effect that it #s no
longer necessary for Jammu and
Kashmir State to be in a special cate-
gory as a constitutent State of the
Indian Union. ‘When that k¥d& of a
suggestion has not come from the
reliable sources, I fear that such a step
as suggested by Shri Shastri would
be precipitous und also rather dange-
Trous.

As 1 said last time, it is no good
our country merely taking certain
theoretical attitude about certain
things. It 1s no good pushing away

. certain facts which may be unplea-
sant to us, but as long ns thére are
facts, we cannot push them away.
That ¢ why 1 heve ventured to say,
ahd I repsit it to-day, that in regard
to Kashmir we do say that there is a
dispute from our poimt of view
begause there should not be any dis-
‘pute. But we eannot get either Pakis-
teh or the rest pf the world agree to
our view-point thet there is no dis-
pute. ‘As far as our stand is concern-
ed, there is no dispute (Interruptions).

Mr. Chairman: Is it for us to say
that.
Shri H. N. Mukerjes: But, the world

oes not agree; Pakistan does hot
‘agtee.. We bave o deal with the

APRIL 1, 1968

. had mpde that megnifcent
_but Pakistan did not recipmHan't

Bin goég

world and we have to deal with Pak-
istan; some of us may not like the
whole idea. Whether we like it or
not, the fact is this. v

Then again, I would like to add
that there iz a big chunk of Jammu
and ‘Heshmir which is actually under
the occupation of Pakistan over which
our claim is unassailable in theory.
But thet is opposed by . Pukistan,
There is now this silver lining in the
eloud ‘that Indla and Pakistan have
ugreed at Tashkent and that we would
not change the posture of things by
taking recourst to militaty ‘fnéthods
but only by negotiations amohg gur-
selves. It would be by bilateral dis-
cuskions between oursklves ‘without
iptervemtion of busy bodieg like the
UN. or anybody else. This is the only
“lvillsed way of .dolng things—the
only way also which is consistent
with the interests of our country.

Last time, I had also referred to
certain remarks of the late Shri
Jawaharlal Nehru which he had made
in the Parliament in April, 1958 on
this issue. Surely Shri Bhagwat Jha
Azad would not have said that since
Shri Jawaharlal Nehru had taken the
oath to the Constitution it was com-
pletely eut of order for him to suggest
this. But, he bad suggested and I am
quoting his words:

“I sn willing to accept that the
question of the part of Kashmir
‘whieh under you, ke, Pakistan,
‘shill be séltled by demarcating
the border on the basis of the pre-
sent cease-fire line. We have no
desire to take it by fighting."

This' is the idea that he had put

‘forth. Now that suggestion failed.

But, my point is, with all honour to
Shri Jawahdrtal Néhru, that he had

stried even in.those conditions to have

a settlement on &n hhnourable basis
it only Paltistan ‘would see temfon—
now, Shri Jawaharlal Nehru, in 1856,
gesture,
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we, In more propitious circumstances
to-day, in view of the Tashkent agree-
ment, though it is under fire from cer-
tain quarters, particularly from Pak-
istani quarters and some other State
which patronises Paklstan, suggest
the same thing? Generally speaking,
the international atmospher® TE¥ im-
proved to a certain extent at least In
go far as Indo-Pakistan relations are
cohcerned, Could we not now take
the initiative again, on the sugges-
tion put forth by Shri Jawsaharlal
Nehru in 1856¢ I am not saying that
the samge suggestion is to be made.
But, the initiative has to be taken by
India. There comes & time in the
affairs of men which, taken at the
flood, leads on to fortune. But if we
omit that opportunity, maybe oppor-
tunities do not come back again.

Let us not stand on purely legal
ceremony. Let us not be repeatedly
stressing our abstract position. Let
us say, 4 a setlement with honour is
envisaged, we are ready for it. Let
us go further and say that all neces-
sary initrativeg in this regard would
be adopted by us. We know that
Pakistan recurringly shows an adam-
ant attitude, but that should not
deflects us from the path which duty
and self-interest require us to follow.

1 conclude by saying that mere rei-
teration of our position on Kashmir
will not help. Do we wish only to
rub Pekistan the wrong way and also
lose in the bargain the sympathy of
the world by our abstra¢t posture?
Let us not accept this Bill because it
does not help at all, but hinders the
golution of the problem of Kashinir,
the solution of the problem of Indo-
Pakistan relations, the solution of the
‘problem of peace in our part of the
world. Therefore, for legelistic
reasons only because we all wish that
J and Kashmir b s part of
India in the ssme way &s &my other
unit of the Indian Union, only Pecause
of that, we should not go a little too
‘far, forgetting certain facts which ure
there: Lat us not do anything which
yili not help, but will hinder the
solutidén of the problems which face

Constitusion CHAITRA.'11, 1688 (SAKA)
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our two countries as well as the pro-
blem of peace in our part of the
world.
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THE DELHI SECONDARY EDUCA-
TION BILL

RxrorT OF JorNT CoMMITTIE

Shrl S8emavane (Pandharpur): Sir, I
beg to present the Report of the Joint
Committes on the Bil] to provide for
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better organisation and development
of secondary education in the Union
territory of Delhi,

EvIDENCE

Bhrl Sonavame: Sir, I beg to lay on
‘the Table a copy of the evidence
given before the Joint Committee on
the Bill to provide for better organi-
sation and development of dary
.education in the Union territory of
"Delhi

168 hrs.

CONSTITUTION (Amnmﬁ'
BILL~—contd.

AOmission of articles 152, 370, etc.)
—contd.

Mr, Chairmam: Shri D. C. Sharma.

% AT qAEw : Og AT G &
& g o, ST AT T amedi ¢

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, Sir the ignorant
Members of the House do not
know that I have as much stake in
the State of Jammu and Kashmir
as any of the hon. Members who
come from there, These hon.
Members do not know that while
Pandit Jawaharlal Nehru could not
have an inch of land in Jammu and
Eashmir, even now I have a house
and lands in the State of Jammu and
Kashmir. 1 am, to begin with, a
citizen of Jammu and Kashmir; to
quote the words of Maharaja Harl
Singh, 1 am a first class State subject
of Jammu and Kashmir. When these
know-nothing people look at me when
I start to speak on Jammu and Kash-
mir. ...

Shri Somavame: Perhape his com-
plaint is that he {s being treated as a
second-class citizen in Jammu and
Kashmir,

Shri D. C. Bharma: When these
know-nothing people look at me fero-
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tiously when I speak on Jammu and
Kashmir, [ do not know what to say
about them. There are some persons
who call me old. I do not know whe-
ther they are in the prime of youth
themselves. It is like a pot calling the
kettle black. What can I do?

1 would submit very respectfully
that Shri Prakash Vir Shastri has not
asked for the moon in this Bill, has
not asked for something impossible in
this Bill, has not clamoured for some-
thing which is inaccessible or unachie-
vable in this Bill. He has only said
that the State of Jammu and Kashmir
should be legally and constitutionally
in line with the other States of India.
1 do not know why my friends are
perturbed over that. And I cannot
understand why Professor Hiren
Mukerjee should have stood up and
said that heavens are golng to fall if
this principle were adopted. I think
the people of Jammu and Kashmir,
about whom we are talking all the
time and sbout whose Integration we
are speaking so loudly, have much
right to be integrated with India fully,
constitutionally and legally—and in
every such term as the people of Pun.
jab or the people of Harlyana or the
people of UP or other States of Indla.
1 do not think they should be denied
their right.

My hon. friend, Shri Samnani, has
been referring to the trouble which we
have created. We are the authors of
that trouble, because in the case of
Jammu and Kashmir we have follow-
ed the policy of undiluted gradualness,
which has done no good either to the
people of Jammu and Kashmir State,
or to our armed forces, or to our
country or to world opinlion so far
as | know it. Professor Mukerjee sald
that we should not rub Pakistan the
wrong way.
to

Bhri Somavane: He referred

China also.

Shrl D. C. Bharma: I do not under-
stand why he was speaking so tenderly
about Pakistan on the floor of the
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Lok Sabha that we ahould not rub
them the wrong way. He should give
thig advice to Mr. Bhuita. He should
tender this advice to Mr. Chou-en-lai,
He should tender this advice to Pre-
sident Ayub. He should tell them:
why are you talking in such rough
terms about India after the Tashkent
Pact has been signed? He does not
say s0 lp them. He preaches to us. I
think this homily to us is most ill-
timed, most injudicious, most unpoli-
tica] and most unwarranted. I think
we the péople of India are not pre-
pq-ed to listen to such homilies from
a person who, as Shri Samnani has
said, goes on changing his views from
time to time.

Again he said that we should be
careful about world opinion. Are we
the only peaple to be guided by world
opinion? Are we the only abject gla-
ves of world opinion in Jammu and
Kashmir? 1s not Pakistan governed
by world opinion? No, according to
him. Pakistan stapds on g higher pe-
d.eum in the esteem of my friend,
Professor Mukerjee, whereas India is
always liable to be misjudged whene-
wver India talks about Jammu and
Kashmir and their integration with
the rest of India.

Sir, you know much more than I
do.or anybody else here that India has
wasted 18 precious years. What should
have been done in 1648 has not been
done even now in 1866. I think, if I
may be permitted to say sa, the history
of our dealings with Jammu and Kagh-
mir State is a history of noble inten-
tions misspelt, of good wishes misin-
terpreted and of trying to do some-
thing good which has not happened. I,
therefore, say that the Government
of India should read the writing on
the wall and the wriling on the wall
says that you cannot keep the people
of Jammu and Kashmir State in a
slate of uncertainty for 18 Jong years.

The Tashkent Agreement says that
Kashmir is not negotiable and yet my
{riend Sardar Swaran Singh, the great
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exponent of our foreign affairs, says.
ihat we can still talk with them on.
the subject. How can you talk lowe
to a woman without meaning love to
her? How can you talk about the
Tashkent spirit without implying
something good or bad about the Tash-
kent Agreement? OQur difficulty has,
been this that we have given I
should say, impetus to those forces in.
Jammu and Kaeshmir State which are
not condueive to the good of Indim
and to the integration of Jammu and
Kashmir State with India. My friend-
was talking about the Plebiscite Front.
Well, we have the Plebiscite Front
here. Why are you talking about.
plebiscite there? We are having the
Plebiscite Front here. We are permit-
ting plebiscite people here. Why
should you talk about plebiscite there?
Anybody who becomes an avowed
enemy of India there, any body who
speaks ill of India there, is hug to our
bosam here. Therefore, I say that my
hon. friend, Shri Prakash Vir Shastri,
even though he is an Independent and
does not belong to any party, is per-
forming a national duty by telling us
that the time has come when the peo-
ple of Jammu and Kashmir should be
told that there is no uncertainty so
far as their life is concerned.

Sir, the Punjabi Suba has come in-
to being within 3 months as if it were
from the hand of a magician. The
Hariana Prant has come into being,
within 3 months, as if it were out of
the bag of a sorcerer. The State of
greater Himachal Pradesh has come
into being, in the course of 3 months,
as if it were out of the bag of a great
magician. But Jammu and Kashmir
State which is ours, which, we say,
shall continue to be ours, which has
been ours in the past, is ours now and
will be ours tomorrow, is still living
in an uncertainty, Why? It is because
the persons who sit on the Treasury
Benches, the persons whg adorn the
Treasury Benches, and for whom I
have the highest regard, can think
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only of their own States. Somebody
thinks of Punjab; somebody thinks of
Saurashtra—there is a movement now
to separate Saurashtra from Gujarat.
Bui nobody thinks of the people of
Jammu and Kashmir who have stood
by us through thick and thin and
have been through the baptism of fire
at the hands of the Pakistani soldiers
not once, not twice, but thrice. Nobody
thinks of them and I warn the Govern-
ment of India about this that they
should now try to abrogate this arti-
cle and make Jammu and Kashmir
State a part and parcel of India as the
Hariana Prant will some into being in
a few days and the Punjabi Suba. wil)
come intg being in a few days.

SBhri J. B. Kripalani (Amroha):
Mr. Chairman, Sir, the history of
Jammu and Ksshmir is a tragic his-
tory. It seems that we are pever tired
of commiting blunders so far as the
accession of Jammu and Kashmir with
the rest of India is concerned

According to the Act of Parliament,
the princes were free tp join one
dominion or the other, India or Pakis-
tan, and the ruler of Kashmir joined
India. And yet, somehow or the
other, we were guidedq by such evil
genius that we began to talk of plebis-
cite and self-determination. 1 can
understand self-determination; 1 can
understand plebiscite. But these are
absolutely useless terms, they have
abselutely no meaning unless you
specify the territory. You can say to-
morrow that there will be a plebis~
cite in. say, Central Provinces. It has
absolutely no meaning. Firet of all,
you must apportion the territory
nationally and if there is some portion
that does not belong to that nationa-
lity, only then you can talk of g ple-
biscite for that portion. You cannot
talk of a plebiscite in one nation. You
cannot talk of gelf-determination in
one single nation where the people
are united in the nationality. This
talk of plebiscite has to stop.

Then, there was this article 370 and,
I think. it was again the evil genius of
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India that introduced that articie.
There was absolutely no need for it
This gave Kashmir separate Plans, a
separate judiciary, a separate Consti-
tution, a seperate Governor, a geparate
flag and a separate Prime Ministar
algo. I remember, when I talked on
this subject that there can be ne two
Prime Ministers in one country, there
was one learned minister on the Trea-
sury Benches in those days—thank
God, he is no more there who said that
in Australia all the heads of the diffe-
rent States are called Prime Ministers.
As to what happens in Australia or
in Timbuktoo we do not know. In
India, either all the provincial heads
be called Prime Ministers along with
the Prime Minister of India or there
iz no paint in raieing that bogey to
terrify us. Then, in Jammu and Kash-
mir, they called a Constituent Assem-
bly. The Constituent Assembly forms
a functioning nation,

That is the fundamental body; there
can be nothing beyond that. Tha
Constituent Assembly decided thas
Kashmir would afliate with Indm,
Yet, that also was brushed aside. Our
late lamented Prime Minister, Shri
Jawaharlal Nehru, said that this did
not affect our promise of plebiscite.
We have a great quarrel with Shei-
kh Abdullsh, but I think in ths
Sheikh Abdullah was right. He did
not want any conditional connection
between India and Kashmir. Then we
are surprised that people out side do
not understand our position in Jammu
& Kashmir, If T were a foreigner, 1
would nol undersland; even as an In-
dian, I do not understand these things.
I cannot understand how. two territo-
ries that arc supposed to be one are
kept apart. We say that the accession
of Kashmir to India is complete and
that Jammu & Kashmir is an integral
part of India. If it is an integral part
of India, how are we going to retain
a stalute which scparates this coun-
try, this portion of our land, from the
other portion. 1 have questioned
many people in foreign lands. They
say, “we do not understand your posi-
tion in Kaghmir”, What was the re-
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sult? After the recent war, we sent
batches of Members of Parliament—
some even from the Opposition Par-
ties—to explain, after 18 years our
stand on Kashmir., They realised
that it had not been explained. | tell
you, “do what you will", but the fore-
igners will never understand gur posi-
tion in Kashmir as long as Art. 370
remaing in our Constitution. So far
as Jammu & Kashmir is concerned,
what are our rights there? The Jammu
& Kashmir people can come and settle
4n India and they are settling in India;
they can purchase land here. But we
cannot purchase land there. The only
right that we have in Kashmir is the
right that Americans or the English
people and all sorts of people have
there—to be only tourists; we have
no other right in Kashmir. What
happens? We have been spending
crores of rupees on this Xashmir,
Even today you can get a kilo of rice
for seven annas there while you may
not get it even for one rupees here.
‘The education in Jammu & Kashmir
iz free upto M. A, class.

Bhri Khadilkar (Kbed): Good.
Shri J. B, Kripalani: Yes; very
good; but you do not provide this

here,

Mr, Chairmam: How do they stop
you from introducing this here?

Shri Harl Vishnu Kamath (Hoshan-
gabad): Government's policy.

Shri J. B, Eripalani: I am only
saying that, if we treat one part of
our country in a special manner and
then we say that it is an integral part
of India, then it becomes incongruous,
People do not believe us. They might
have free education not only upto
M.A, but upto Ph.D. or any degree of
education. But at whose expense?
‘They get it at the expense of the rest
of India where, in some places, even
primary education is not free. The
result is that we make it possible for
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Pakistan and for every country in
the West 10 miss our point of view.
They do not understand what we stand
for, whether Kashmir is really an
integral part of India or it is some-
thing separate. And I believe that
this question will crop up again and
again, If you destroy one plebiscite
front, there will be another plebiacite
front. As long as you do not declare
that there will be no damn nonsense
and that Kashmir & Jammu are part
and parcel of India and they will be
treated as such; that there will be no
special privileges given to the people
of Jammu & Kashmir nor will there
be any special handicaps—sometimes
they have handicaps =also. I agree
with the previous speaker who said
that Jammu & Kashmir in that case
will be divided if this State of things
continues so also Ladakh; and soon
there will be & cry that these terri-
tories be divided on linguistic

The cry will be linguistic, but at the
root of it, it will really be a commu-
nal cry.

ot guwelt - agt 9T o IE
qrgiee qEEAEl # g Rt e
Wi ¥ ?

_I"-'Iu‘”}‘cul’h"d‘u‘“u“‘]
a2 pllen gl g0

[ e yauts

Shri J. B, Eripalani: The hon. mem-
ber can say anything he likes.

Mr. Chalrman: Acharyaji
please conclude now,

will

Shri J. B. Kripalanl: If you want
me to conclude, then I will conclude.
I econclude by saying that Article
370 of our Constitution must be scrap-
ped, must be revoked; otherwise,
periodically we will have trouble not
only from Pakistan but from the peo-
ple of Jammu & Kashmir also; not
only that, we will have trouble all
over the world; on this question we
will find that nobody is with us, in-
cluding Soviet Russia.
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Shri Khadilkar: Mr. Chairman, we
all realise that the course of Indian
politics has been bedevilled by Kash-
mir for the last eighteen years.
Though we had &n independent ap-
proach to international affairs, yet,
because our neighbour was so much
obsessed with Kashmir, to some ex-
tent our foreign policy also, in some
measure, emanated from this fact that
there is such a thing as Kashmir. 1f
we bear these things in mind, would
it be appropriate, would it be timely
at this juncture, to take the step sug-
gested by Mr, Prakash Vir Shastri?
“That is the question.

‘What has happened after the last
confrontation with Pakistan? One
thing has been made clear not only
to Pakistan but also to all the world
powers who  were intriguing round
about the Kashmir issue, What is
that thing? Even at the United
Nations headquarters as well as at the
time of Tashkent negotiations, one
thing was made clear to Pakistan:
that their demand for a plebiscite or
self-determination on Kashmir is not
tenable because all these slogans are
forces of disintegration. That way,
at Tashkent, apart from other advant-
ages, we have gained a new position
on Kashmir after the war. At Tash-
kent, whether they willingly accepted
or not, it was made clear that once
and for all 3o far as Kashmir is con-
cerned, nowhere, no big power.—leave
aside China; I will deal with China
separately—no big power in  the
western world nor even Pakistan—
Russia was never of that view—can

raise the issue of plebiscite or self-
determination.
Shri Siddheshwar Prasag (Nal-

anda): What about United Kingdom?

Shri Khaditkar: Still let me my
this very plainly. Can we just brush
it aside and say that there ls not some
sort of a problem? T honestly feel
that we might shut our eyes to it. . . .

Shri J. B, Kripalani: Article 370 Is
‘the problem.
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Shri Khadilkar: . . but one thing
remains. As our Government have

stated, it is not a problem between
Pakistan and India. That also has
been made very clear, . . .

Shri Samnani: What about Azad
Kashmir? That is a problem between
Pakistan and India.

Shri Kbhadilkar: The problem is this.
For instance, there ks o demand for a
separation of States, as in the case of
Punjeb; and there iz a gentleman,
Master Tara Singh, who says 'I want
self-determination.’. Do you call him
a traitor?

Shrel J, B. Kripalanl: Yes, we do.

Shri Khadilkar: If he says that he
wants it within the national frame-
work, and he feels that it should be
there, . ..

Mr, Chairman: Sel{-determination
has a wider implication. Would the
hon. Member agree to that?

Shri Khadllkar: [ am coming to
that. When the pcople of Punjab felt
that the present arrangement was not
good, T was one of those who sald
‘All right, divide the State into lingu-
istic arens or regional areas’. We had
accepted that demand. BSo, this
question which is very pertinent must
be quietly and patiently under-

Shri J B Kripalanl: After eighteen
years.

Shri Ehadilkar: Even now it should
be understood.

Shri Nath Pal (Rajapur): By whkom?

Shri Khadllkar: But after Tashikent
s new situation has been created.
What have we declared now? We
have declared that we want to keep
the spirit of Tashkent, and we want
to abide not only by the letter of the
agreement but by the spirit of it. And
what Is that spirit? That spirit is
that we shall not take any step which
in any id give an
to our neighbour to launch another
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tirade against Indla and say that we

are undermining the spirit of Tash-

kent.

Shri Bishanchander Seth
No.

(Etah):

Shri Khadilkar: My hon. friend may
be intolerant. Democracy never sur-
vive with such intolerance. My hon.
friend must realise it.

Shri Nath Pal: Nor with weakness.

Shri Khadilkar: If you want to con-
vert them to your view then ¥you
must argue with them and persuade
them. If there is a small pocket in
Kashmir which feels differently, then
you must argue with them and per-
suade them. If they feel that the
present arrangement is not so good,
then we should argue with them; we
are convinced that they do met want
to walk over to the other ede; cer-
tainly, we must take note of that, and
try to talk to them and open a dia-
logue and understand them:.

1 am surprised that such a senior
leader of this House as Acharya Kri-
palani grumbled that education had
been made free up to MA. in Jammu
and Kashmir,

Shri Bishanchander Seth: At the
cost of the others.

Shri J. B. Kripalani: I was referr-
ing to the discrimifation.

Shri Ehadilkar: Even then 1 would
say that it is justified. In HKashmir or
in Nagaland or in the Mizo Hills area,
if we are a lttle generous, that is
better because they are sensitive
spots. . .. 5

Shri J. B, Kripalami: Maharashtra
also.

Shrt Khadflkar: Those sensitive
spots must be looked after with a
little more generosity and under-
stending.
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Therefore, my submission is this
that this measure that has been
brought forward for a second time is
to my mind absolutely uncalled for at
the present juncture. Government
have already taken some steps in the
matter. My hon, friends are talking
about the past still.

16,34 hrs,

[Mr. DeruTY-SPLAKER in the CHair]

Is there a Rajpramukh or a President
or Sadar-i-Riyasat there now? Or is
there a Governor? Is there a Prime
Minister or a Chief Minister there
now? Has not power been taken by
Government to have Presideat's rule
also there?

Shri J. B. Eripalani: Under article
370.

Shri KEhadilkar: My hon. friend is
obeessed with that article. I am com-
ing to that.

Shri J. B. Eripalanl: Yes, I am
obsessed with it because I want my
country to be put right in the eyes
of the world.

Shri Khadilkar: With this slow pro-
cess, the situation is being assegsed. . . .

Shri J. B. Kripalani: We live in
etaTnity!

Shrt Khadilkar: Ag the situation
ripens, we take the people with ue
from Kashmir, and step by step a
situation iz created when article 370
becomes a dead letter, and though it
remains it has no significance what-
SOBVEr. ...

Shri Harl Vishnu Kamath: Redun-
dant.

Shri Khadilkar: And it becomes
absolutely redundant, like a ripe fruit
which falls from the tree, though it
remains there till it ripens.

I would submit that those who are
agitated about Kashmir and aviicle
370 should understand the Wwhole
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background; they should not advocate
any step, showing a little wultra-

nationalist approach. All of us are
nationalists; the people in Kushmir
are also nationalists. I do not doubt
their bona fides. If 1 doubt the bona
fides 1 would have said so, but 1 do
not doubt their bona fides. But some
section is dissatisfled there, as there
are so many sections dissatisfled in
our society. For instance, the poor
are dissatisfled. ...

Bhri J. B. Kripalani: I would only
like to put one question to my hon.
friend. Government have declared
that the people of the valley have all
along been with Government and with
Indin. If that be so, then what is my
hon. friend talking?

Shri Ehadilkar: If they are with
ug, and a certain arrangement is made
in the Constitution....

Shri J. B. Kripalani: Why is that
special arrangement made? Why
should it be there when they are
with us?

Shri Khaflifkar: Let my hon, friend
have patience. Slowly, that is being
eroded.

8hri J. B. Kripalani: If they are
with us, then why this special arrange-
ment?

Shri Khadilkar: The whole situa-
tion is such that the article is being
eroded by certain steps taken by the
Ministry of Home Affairs. So, article
370 is being sroded slowly. Why does
my hon. friend want to hasten that
process? Alfter all, we must take into
consideration the social fortes. When
there are pockets of discontent all
over our country, why should we want
to single out Kashmir? What did we
see in Kathmir ot the time of the last
war with Pakistan? 1 have made a
searching inquiry into this matter, and
I find that when there was infiltra-
tion, the inflitrators never got a local
foothold at all

Bhrl J. B. Eripalani: Quite right;
that shows that they are with us,

Constitution CHAITRA 11, 1888 (SAKA)

Bill 9106

Shri Khadilkar: That shows that
they are with us....

Shri J. B. Kripalani: Then why this
special article?

Shri Ehadilkar: If this article were
to be dropped overnight, it will nat
change the situation. Therefore, 1
would make this appeal to the hon.
Mover of this Bill that et this junc-
ture, he should not press this, firstly
because we are committed to the
Tashkent Agreement, and we are
committed to honour it in spirit and
letter, and secondly becausc this
article is being slowly eroded by the
concrete steps taken by the Home
Minister as a result of which it would
soon be a redundant article adorning
the pages of history showing the past
history but having no present signiftc-
ance.

Bhri Harl Vishau Kamath: Only
historical significance.

Shri Hhadilkar: Tt will have only
a historic mignificance but it will have
no present significance,

Therefore, I say that at this june-
ture, to bring forward a measure of
this nature would only help those in
the wide world who are interested in
raking up this issue again, which has
bedevilled the course of Indian poli-
tics for the last eighteen yrvars. Let
my hon. friend the Mover beware of
this damger.

Bhri Koya (Kozhikode): The hon.
Member promised that he would say
something about China also but he
has not said anything about that.

st et (2T < T wgew,
& E, & wrdm e f s ow
ar w1 oA W § T fra®r 1710 a9t
# gardy Aifa, gurh mEAE ) fifr o
wréw ¥ Ay e iy ofr ¢ B formd gw
A EI M wTX N 0few w7 gg
dfea orameT & gE ¥ A feat e
W faferery 1 27 379 Aifa o o,
SATTA & AT A I A € v s Y o
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¥ gaT w1 fivgr s | ag S A
T | TEE WET FE-Agt & o 99 9%
S o Ayt 94g O e %1 -
wrar fear | % wwwan g fF s o
WEW T WIST 41, qgF FAT a7 |
WA IF e d | Iy gure et
aral ¥ W wE are Aoag Wi ge 1 e
& war wrgan § fie g oramg e ot 41
v wEwaT A #, T F oA @
quferdt ar Aifa giet & W a7g & e
& AT UF AW FT AT quferdy off
Taer & fog dare g wfgy ) S A
g & 6 3 arfere OF ATz 3w mf g W
WO Frag AT FAw § g
¥ fag s @i g s arferdt
e ¥ fog Wt e g wTfed 1w
T foF g T gae e T a1 feaw
e % Srdfae v | O T gee
a7 R A e T wwE
wanwr e sy e gl g
% wrEHY WY et o wT awaT g

T gt ddt § o 3fw gw W
wY Trorifaw #Y ag & faka v wifgd )
wertfaw Wt 6 foeerd & wgal
g g g R w0 & fag,
wt aferfadt ot & fag, arr A
firg s 7Y WA wifgd 1 g Ferg Y
wo wifgy s gl qifoem = gy
ifew g grh g fe et s
M i ¥ 1 Suw W
¥ o IuF TX ue afefad st
aw wr§ qen o & oAl ae g
e g % peeml wir gEd ¥
wY W Y@ wT W A T WA A4
T EEAT | AT AT T fr g
et wh wfer ¢, W g, STgEE @
T AT T T & W I FAr
ik fraely o g o orfie o
foem 911 K wwRE ¥ A0 W
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¥at & fir wror ag Gl At g Yt 4
JaF T Ag g fegwy frar W ww
T #7 wfow F 1 & oF T Qe
gfe mﬂa a e fe weic g
Wrw i 3 IR # s
woFEY a3 ag a9 fear —

“We, the people of the State of
Jammu and Kashmir, having
solemnly resolved, in pursuance
of the accession of this State to
India, which took place on the
26th of October, 1947, to further
define the existing relationship
of the State with the Union of
India as an intergal part thereof
and to secule to ourselves social,
economic and political...... "

This is the constitution of Jammu and
Kashmir.

T ST F Al q wod T
®IEIE0z wTadT ® W% aq fxar
f e FAT fgrem w5 r’m
mg | wtfews a7 9 oW
wWw g fewmT 5@ §—

“The State of Jammu and Kash-
mir is and shall be an integral
part of the Union of India, The
territory of the State ghall com-
prise all the territories which on
the 5th day of August, 1047 were
under the sovereignty or suze-
rainty of the ruler of the State.”

Shri Eapar Singh (Ludhiana): Is
it 5th day of August or 15th day of
August 10471

Shri Tyagl:
1547,

WA ag £ e 9 ohpamE st
§ i w g W wmfae § e
T ¥ st §wife § aert
wtedteque # ot wifaw § | Sfe g
1 ogw e A e wew www 9T
W T Aay g arrdg gk OF A
WwREem s R A, gt ¥ 0

15th day of August
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aifven & &gr aw fF T FwiT w7
Wt w1 &ag s s g K ug
wiwra § e o v aog § fr v wwiw
TECE 1w wwi Fred ar ¥ fawa)-
fedr wifas ag e 57 31 ¢ f orfs-
T T $VHIT &1 A fgemn d%z wr dAw
wifgg a1 fedie =< ¥ waf R e
& ATCE 7 G AT, THAET AT A
¥ oY ZEt gen W A g ¢ quAr
wigar § 5 wr gw fadom dwE &
anfe g gfrar wrww v & fag W
! o O e wor JO% ¥
woET § WX WO U ¥ WEET
& wfeg ot At ag & e wwiic
W e TR}, swr vt fag
wgr g & AT & T A ¥ '
wigan § % ag agi @ W WA
% & g & e e w1 wwiT araTfgenT
@ T afex oigErer s @ gt
£&rH a1e § o wg § fadwe gt
fafedw § Wi ag &1 9 W T W
T AT T g e fag
ik § 1 ey & g g f e g g
AT AT W |

qr ur gae Oy & fe gEtO
wiedye fat s ga v v
Tu¢ wifeww 19 H oy famrgan -

“All citizens shall have the
right to freedom of speech and
expression, to assemble peaceably
and without arms, to form associa-
tions or unions, to move freely
throughout the territory of Indis,
to reside and settle in any part
of the territory of India, to
acquire, hold and dispose of pro-
perty and to practice any profes-
¥ion, or to caITy on any occupa-
tion, trade or business.”

How does this operate there? Does
the position there not go against this
provision? We cannot acquire land.
Our citizeng are not free to go to
Kashmir,
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tant Member of the Cabinet. What
pert did he play when he was in the
Cabinet in support of this point of
view?

Shri Inder J. MalhOtra (Jammu and
Kashmir): That was why he resigned
ot it wr Prfw gz § e
qe, AW, Anmdv oY swfc
fegrm & gut fyedt & fadoew agi
qT wir wity gy ¥ awa § 1 Awrhe
¥ =T g W wrae §, AW ¥ wee
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[sfr =]
& o ey, ATTvE ¥ seeT Al W
awy | W wE &y oagi oA
e fggrmm & fedeew & faU
Wit 1§ ! e W ag wE 9l
W ¥ F w F g =g )

Shri Somavane: Can he do one
thing when he was in the Cabinet and
something else when out of it?

st mnf g S W A FE F
QTR 2, AT &Y qraww oo ag
giaw fea o sFE wrfz
¥ gl W 1o T ¥ WreT § Amfoey
& agi o W9 T §Y wAAe § AT 9@
7T P TR Y e g f
¥ & sichequa &1 ag wfe gz
fge WY I orgl 9% oY e W #
at I www ¥ w0 s
ZgwT & AdaTT At wgfaa &1 Aw ¥
K< T ¥ F 0% @ gh s v
TfEw |

Tz 31 sfear ¥ 370 2w €7 R
*1 FiM § TwA arae & wyen § e o
WY IART qrer 7 oy wfew g fafa-
T ¥ Y A w1 e sty fe o
¥ AqT o wredRgwm w1 d6r & i
forerdy wibdy wwsfiT @ MY afew wie o
feesii & oret ww oy W wwrwe & g
WY I g wTF UF AfEw 9T AWr aw
W £9 I9F FTC TE W T
o6 o JeR aww (hrw o vy
w% | gafAy ¥ ag wgm ¢ R W
gt & °g adaeTey fv owiv Oy
T w w7 durc § qv o ?

Mr. Deputy-Speaker: How much
time does the Minister want for reply?

The Minister of State In the Minis-
try of Home Afilrs and MinWier of
Defence Supplles in the Minisiry of
:;l’enoe (Shri Hathl): About half an

ur
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Mr. Deputy-Speaker: And Shri P. V.
Shastri?

Shri Prakash Vir Shastri (Bijnor):
Ten minutes.
st aret TR M (wEAT) oS
= REEE, W e o afeRe
7 fear 39 Y g7 wT qF T WO
g fr ar anfeese iy & arfedas
aw @ E o fs e wgfeel & am
ot ar zfiqor gt anfeeme aEw A
w® § wifs g @ wiw Wi
e &7 & 7 aroe #7 W § afy
I T faem w6 oW T
wgT & i e & audy St A W
et 9z w7 % T § R wefit <
wrf qrrdm g grir 1| W ERTT
ow sz v & o Tw 9T e T
8 &Y AT ) RGN Ay aTwEeeE w1
gATAT 3T W TAWT AGTT AFT HAT-
AT 7g zw g fE dfwm ® &
THT 370 T geAT wrfEw § wwwar §
fF Ty af A o W T AR
0§ 72 &1 wwa & 1 & o7 gy A
ur fi wrk £ amart ot § @9 F A
VITIZ WIEAHT AT FT WF AggH grm
w7 wg g9F ATET fE wwrd S o
Wy & AT maw g g f
arfemsT At & oF 1= Y Hfeaa
¥ Wl aTH W AW AT e w7
o & o frer 3% & A W W €
ag % A w7 few ¢ | gfae & gg
frrde w7 S ¢ fF oo wwT owRH
HEAT & | B9 X9 A ¥ a7 ey
A TEET WA gETT ATEL AT § |
o #F qEAl o A I www A
oF x| ars 5 = & Aify o o ok
grft ey f6 9% W o wAT W
A st wE # anodt ay wE
TR UR AN A AT Y w5 g
w= A1 arfes wuiET e e Wy
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THIR ww ardt ¥ oF wrew frar o
wf Iw¥ I 7 TgEmn a1 v afe-
w A W g % e gt & Iww aw
¥ wwlwr ¥ ag W@ &= @ § f
wifafez A i v wwit § oo
I A€ o7 g%t & 1 AA Y WAL 370 WY
T ¥ AT W 7w A fee i
wY Joge w7 ¥ s A g ?
wive gw ag & ¥ f& ame #
wr e gf & a1 wwder w WA §
7 =\ *q1 WAl ¥, W A1 9% § fe oW
wr wred § 7w g wgd § e e
FYT ZOOW WA R AT W 370 T
w1 g% omly ¥ owdy wWr w1 W
wfgT | WTH I WY & A
o W g wafae g o A
qydt Az @1 ¥aw g A ¥ feoow
TH ¥ @Y e § S gl g
wrm ¥ o Wz ¥ o g fe ool
T ¥ o A TR O AW 6 T ¥
# faz % & wufen soit & s
ot S W & g S0 qg wiw
t fr ag v frern o s g &
FIOE TR AT TH B oA v
A | Wt =TT off § gy v e
snfeemsfaer o & o & Wi &Y
§ @ ¥ wigmrafgar oA
W9 FFET AT AW § | WTH TAT 4g
% e gt w1 9 W W EEY
¥ gATL ¥od  waT 41, IH fa
¥ Ewrrert ¥ g Ay o, wfsem
& IFT A & Iy faar ) O g &
& =1 o fgewa wT Ay § 7 & awwr
§ e wTwirc & o @ el Y ag
oere T wawdt & | I wuwe e
agi 9T qEwATl w1 A §, i
T w1 awers g1 o § o e &
wawat g fe wferw 370 & i U
TN @ W el Aawers g ot R,
ety Feft w1 Y @\t §—Forereft

e Clicul b f o g

44 (Al) LSD—9
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T @ wx i o® e gy,
fore dgwfion #t g gork 3 &, 3ewd
AT WY JU WX W wert & ane oy
T vl § g fr arfeew 370
wt g2 foar ark ) amwe R %
W W faw @ E—grif & wF ¥
W wek § s avmerr wawtar
T wifgq W, AfeT & o W qrar
B 5 wawr o wefor freerst e ot
WX aifeerT # AT ¥ Al goed
*t ATt off ' e R o
oY var §, IEer dwd gu aw wwh
f foerft oedt  w%, ©& wifeww o
7 7wl R q@ w ¥ fr-
T & 819 et w7 wifygy | afeer
& 99wt 9 qw I & A wf@
& 1 o et feew  war g1 8, ot
97 RWETAfET & 77w Wi A € wd
W g ! oW AT § e @
w & & amwen f e i o
gL & ww o gk & | o g e
370 ®Y geT &, & gw Wt )y fiew
W AT ) gwee Wi el
woeaTal w7 g9 FF ¥ s firdir

Wi & wreft ot # gery W
[ ¥ wdy s

Bhri S. Kandappan (Tiruchen-
gode): I would like to congratulute
the Mover of this Bill, Shri Prakash
Vir Shastri, for bringing this time-
ly measure and I wish and hope the
Government would accept this.

Even Shri Khadilkar did not dcny
the substance of this Bill. His con-
tention wes that the Bill was not
timely. I would rather say that I
can find no other time more fitting
than this one Tor a Bill of this nature.

This Kashmir [ssue is not an ondi-
nary issue. The Government by its
lukewarm attitude and its policy of
appeassment has already wasted a lot
by way of men, materia]l and money.
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The whole war with Pakistan, 1
should sxy, wag due to this half-
hearted attitude of this Government

rather than to the belligerent atti»
tude on the part of Pakistan.
Acharya Kripalani was d of

grumbling ower some special privi-
leges bestowed on Kashmir, It is our
right to gremble when the legally
wedded wife ls treated differently
from the corsort. The Geverament
has all along kept Kashmir us a
privileged State which not constitu-
tiopally integrating it with India.

Fortunately or unfortusately, ww
have a writtep Constitution. When
the Government has got a Constitu-
tiop properly framed by a Comsti-
tuent Assembly, amd whan they e
not integrate Kashmir constitutional-
ly with Indis, they have no right to
praclaim to the worlq that Kashmir
is an integral part of India, and even
if they deem it fit on their part to
proclaim so, they cannot expect other
countries to copcede that claim or
profession.

Kashmir is being kept virtually as
a separute, almost sovereign entity,
excepting some kind of formal pro-
clamations on the part & Gavern-
ment. When you allow that kind of
thing to exist, is it mot fair tp comcede
that there is every likelihpod nf
Pakistan or, for that matter, any
other country to comment and say
something with regard to Kashmir
which we may not like? So, it is
the policy of the Government that
gives room for Pakistan or any olber
nation in the world to claim that
Kashmir is mot really an integral
part of India. 5o, I urge upon ihe
Government either to integrate Kash-
mir or to come belore the country
and openly and frankly lay before
the public the difficulties that they
encounter with regard to the integra-
tion of Kashmir with India. If there
ar= prectically ne  difficulties with
wrepnd to integration, there iz mno
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excuse for the Government to pogt-
pone this perpetually, endangering
the lives of our men and our spender
financial resources.

Shri Sham Lal Saraf (Jammu and
Kaghmir): 1 know there is very
little timg at your disposal, but still
I must thank you for accommodat-
ing me today.

Firstly, I would like to remove cer-
tain misunderstandings creatad by the-
speeches of Acharya Kripslani and
one or two athers. I must say very
frankly that nothing hag been given
gratls to Jammu ang Kashmir. What-
ever we have beem drawing is abso-
lutely according to the law, accerd-
ing to the procedure for loans, grams,
ete., appliesble to the rest of the
country. Firstly, they have their own
resources, revenues etc. Thep, as
far as grants and other things ware
concermed, they flow there for the
developing plans ag they flow to any
other State within the country.
Therefore, it i* not correct to say
thes they get this at the cost of the
Indian taxpayer, and I should rectify
this.

I must thank Shri Prakash Vir
Shastri for bringing this Bill ang in-
vitipg the attention of the Govern-
ment te this matter. I would give my
considered opinion to the Govern-
ment that this will be the last time—
for them to understand. We have
had certain agreements with the
Government of India, and I may hum-
bly gay that I have also been one of
the signatories to them right firom
1047, but this last sttack on Kash-
mir has opened our eyes wide
enough. We could not know fill the
raiders, mot obe but thousands, fully
armed, came right upon our hewds
It was a providential eseape. I must
frankly say that tedsy we msust rea-
lige the implicationg for this country
by not having Kashmir as a part of
Imdia.

Becondly, the wulnerability of afl
those barders on that side ang this
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constant friction with Pakistan and
China on the other side make it
highly incumbent upon the Govern-
ment of India to have a direct epe,
dirert interference, direct attantion
o! the areas that surround our por-
ders. They must be very, very vigl-
lant about the functioning of the civl
Government there, Today I would
say very frankly that in spite of the
fact that my erstwhile colleagues
might be working in that Gowern-
ment, the peopls are not behind them,
there is no political support, and un-
less you get that suppert, we are sit-
ting on a volcano, and God knows
when it might crupt.

Till new I Beve mot said these
things, but today the position is this.
Though I belong to the ruling party,
though 1 belong to the Congress
Party, I must say it today that if the
party does mot take a decision with
regard to Kashmir, sconer 1 will say
rather now than later, 1 do not know
what might bappra. So, we  shall
say things in the open, what we have

. mot said so far.

Shri Kapur Singh:

clearly.

Tell us more

Shri Sham Lal Saryf: My words
are clegr anough.

It was for certain specific reasons
that this article 370 was introduced
in the Constitution, and 1 must say
that Jammu and Kashmir in a sense
hag henefited very much by that, but
after the passage of so much time, its
continuance is proving a great im-
paliment. There is insecuxity, theze
is no mental integration taking place.
Seocomdly, it leaves loopholes for amki-
elements to create trouble and arouse
the people there day in and day out.
Thirdly, the mind of this Govern-
ment is not yet clear.

17 hrs.

There wid a time when there were
certsin mutval enderstandings, but s
far =3 the people of Kashmir are
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concerned, it is not omly thc Gtate
Constitution, sur resolution, we have
alwuys wanted full integration with
this country as emy other 3State.
It was the gowernment of Pandit
Nehru and others who never took
courage in both hands and agreed to
our request. That has not becn dome.
I will again say that conditions have
changed. The circumstances teday
are absolutely dangerous. It is high
time that the government of India
applisd their mind omoe again to this
matter and came to the conclusion
ang drew a new relationship on the
pattern by which all the other States
are part and parcel of this country.

Shri Tyagi: Woud your govern-
ment recommend it? .. (Interrup-
tions).

Bhri Sham Lal Baral: Apart from
the goveroment, Tyugiii, the people
are with you. 1 am saying that the
position is not happy in a number of
ways. For the sake of the defence of
the country, internal and  externsl
security of the country, it is absolute-
ly essential that the central Govern-
ment must apply its mind; they must
also keep in view the situstion in the
borders outside the country. I agree
with Tyagiji that this Bill may not
be good in its present form but as
far ag e purpert of it is comsarnaed,
I agree and let the government itself
bring in a Bill with this purpose.
With these words, | express my mind
on this Bill.
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[« famr == &3]

areT wfYr wETT wly ww §, i
& w1 W wrelt wreEEgT ¥ wTe
wrf Wt iy 'l awer § e g
W W e ¥ oomee aff wdw
%y |

ot oyt @ vy o agt Wy o it
wT g | SR gEr wreT wTr T
awen §, afew gm ooy Wt mff W<
Y |

ft fawrr a5 : & ag fraaT
w71 g g fr weiie 2 ¥ waew
¥...

Shri Kapur Singh: Shri Tyagi has
referred to & genuineg public griev-
ance which should be taken note of.
1 am afraid you did not take note of
it; it was immersed in the noise.

ot famet wor @5 & s &
FreE ¥ oE T ASAad A
fakea &7 wgan § | aw s ¥
QT AT T W A W @R
w= 1o, IHF aw FTeT A
B ¥ 7 gATL HTRA W, WU FTWHIC
& s ag wv gl g 5 agi oF
g B &, g s fafrex §,
FEQ A w1 WO §, @ Wi 1w qwnk
o e FAr T o g 8, T g
g W feafa @ sec o g e
FIHIT ®T Rew WA gEd awg w1
T W | WY W I
e 2 & v § 1w faw e
oft @t off T F ¥, w9 IR A
#faie ¥ I WA & A fer W
€ @ 1 g T &7 O T 0
fis s wiE faw A & aow oWy
#Y Tat AT w qwar § fE g fad ol
Ty et e wr ok ) & et ww A
frtmr so1 g f fs wiw
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¥ |r9 saree x SR | wre faaw @
o qgr 9¢ N §, feay anfewwe
aTEw ¥, oF W wiedT wow dae
aff § Ao W W fgT e
TAATAT w1 |

it 7T R el o

ot e W & : § e ) i
w S § 1 e ag dqe feoes ¢
Ao fad e e W
X 7 AT | A AT AT ¥ W
AT T g, A wG A @ WK I
T HT AT A1fEy | W T H
¥ ®eF W & uae A g wed
W fe At 3w & v Al w1 W
W ¥ T wAw g ¥ arfase &
o 3T WA W 22w § q e
sidque ¥ quim ft aw
% Wi § fe 91T gw At ¥ wwrE @
afatr ot &t w=w gorey 1 & s A
FEIgU S AT E
Mr. Deputy-Speaker: The
Minister...... (Interruptions).

Shrl Nath Pal: One Member from
Kashmir wants to speak. I did not
exercise my right to speak; you did
not call me.

hon.

Mr. Deputy-Speaker: Two have
already spoken from Kashmir,

ot sTweTaIT TN T AR 36T
@x § W §, O (7% e wawr s
faae fear amar =g o

Shri Hathi: I will sacrifice five
minutes for the Member from Kash-

mir.

Shri Gopal Datt Mengi (Jammu and
Kashmir): Mr. Deputy-Speaker, the
hon. Member Mr. Hiren Mukerjee
speaking just now said that if Mr.
Sadiq, the present Chief Minister of
Jammu and Kashmir, wanted abroga-
tion of this article, we can proceed
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accordingly. Mr. Sadiq wrote an
article in the Hindustan Times of
November 26, 1063. He has been the
president of the Constituent Assembly
of Jammu and Kashmir and a very
responsible minister all along. The
article is a very long one. 1 would
read only two paragraphs which
would indicate his mind. He says:

“The authors of the article had
clearly envisaged the raising of
the standard of administration in
the State s0 as to bring it to the
same leve| as jn the other States,
It is time now to modify this
article in such a manner ws to
make the rest of the provisions
of the Constitution applicable to
the State in order to enable the
people to derive complete bene-
fits from the welfare measures
adopted in social, economic and
educational flelds. Legislation so
far enacted by Parliament has
taken due note of the interest of
labour and investing public
against the mathinations of un-
scrupulous elements in trade and
industry. But the advantages of
such laws will be available in
the State only if the Constitution
applies to the State in its entirety,
We have no doubt in our mind
that this step will go a long way
in guaranteeing the socio.
development of the Jammu and
Kashmir State along with the
rest of the country and in aceord-
ance with the high objectives of
achieving a socialist democracy
and a secular society.”

I do not know what Mr, Sadiq would
say today.

An hon. Member: He is always con-
sistent.

5hri Gopal Datt Mengi: Let us hope
so. In the light of this article, the
Government should now take stepe to
apply the Constitution of India in toto
to Jammu and Kashmir. Only two
days back there was a question raised
in Parllament about direct elections
to Parliament from Jammu and Kash-
mir. Tae hen. Minister have a wvery
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vague answer. He said: we will
amend our Representation Act and
see what can be done. In Jammu and
Kashmir we have a separate law; for
the rest of India there is a separate
law. When direct elections are to
take place, why should not there be
the same law for the whole country?
Therefore, I make this humble request;
it is not a request, it i3 a demand?
The demand is that the Indian Con-
stitution should be applled in toto to
Jammu and Kashmir, It is high time
it was applied,

Mr. Deputy-Speaker: Shri Hathi,

Shrimati Tarkeshwari Sinka (Barh):
Sir, I may be given just five minutes.

Shri Hathl: ] have already beem
called.

Shrimati Tarkeshwarl Bimka: Shri
Kamath said that—(Interruption).

Mr. Deputy-Speaker: Order, order.
1 have already called Shri Hathl.

Shrimati Tarkeshwari Sinka: Please
listen to me, Bir. I make am appeal.
Shri Kamath said that aven if he gets
only two or three minutes, that i
time enough for him to move the Bil,
and then it can go om the next day.
So, why not give five to seven minutes
each?

Mr. Deputy-Speaker: Then, Shri
Sidheshwar Prasad also wanted time

to speak.

Shrimati Tarkeshwari Sinka: He
can also be given three or four
minutes.

Mr. Depuiy-Speaker: I am sorry.

Shrimsat! Tarkeshwary Siaba: It »
very strange.

Shri Harl Vishns Kamath: Five
minutes for Bhrimati Tarkeshwar:
Sinha and five minutes for Shri Natz
Pal may be given. The debate cam
go on till ons minute 1o 8 o'cloek.

Bhri Hathi: Shri Prakash Vir
Shastri will also reply,
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of e farewr e : <irer WG T
s

Shrimati Tarkeshwari Sinha: You
can give me five minutes. Shri Kamath
is prepared %o give his own time.
{Interrupiion).

S5l Kapuir Singh: You have already
said fhat she carmot be secommodated.
Let those orders be obeyed. Bhie inust
obey the Chatr.

Shrimatl Tarkeshwarl Sinha: Pleasc
let me have the indulgence.

Shri Inder J. Malhotra: Shri
Kamath is willing to give his time;
be is prepared to wait. Be, she may
be given five minutes, before you call
Shri Hathi.

Mr. Depuiy-Speaker: Shri Hathi.

Shri Hathi: Sir, it was really grati-
fying to see that all the Members who
spoke, excepting one, took the same
stand that the Government and the
whole nation have taken en Kashmir,
There can be no doubt that Kashmir
is an integral part of India. That has
been our stand throughout and it shall
remain the same, There can be mo
question about it.

Shri Tyagl: What about the occupi-
ed part?

Shri Fathi: We have already said
that they are aggressors. There also,
we have said jn the Security Council
that they are aggressors.

Shei  Tyarl:

It forms part our
tountry. !

Bhri Mashk: Yes. There can be no
doubt about that. This is not a ques-
tion which is a party question. It is
a national question: the stan@ on
Kashmir.

An hon. Member: Rather an inter-
national question. (Mterreption).

Shri Hathi: I say it is a national
question an | a national stend. I would
request ho . Members to hear me
patiently.  “his is not at all a party
question. ] has erossed all the party
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barriers and the stand that bas been
taken is not st all on 2 party basis.
¥t is on a national basis. Everyone
of us here maintained and shal] main-
tain that Kashmir is part of India and
that any challenge from anybody will
be met by us. It is mot necessary for
me to recall how durmg Auwgust end
Beptember, 1965, we, the whole nation,
stood umited in our determinatiom to
meet the challenge of Pakistan, and
1 would also say, thanks to the valour
of our armed forces we were gble to
reply very effectlvely to the aggres-
sion which Pakistan dared to commit
those days.

Bhri Hari Vishau EKamath: People's
co-operation also.

Shri Hathi: I said so. It was the
unity of the people, the united will of
the people, the united determination
of the people, that gave the Govern-
ment the strength to fight against
Pakistan. That fact, nobody can for-
get so soon.

Now, at that time, I do not think
anybody looked at article 370 of the
Constitution, whether this article 370
at all comes in the way or whether
we should hesitate even for a moment
to drive the aggressor out of Kashmir.
Nobody looked at the copy of the
Constitution, because we believed and
we firmly believe that Kashmir is part
of India and Pakistan has no right
whatsoever.

Shri Gopal Datt Mengl: What
about the separate Comstitution of
Kashmir?

Shri Hathi: Please hear me. I shall
come to that. I am at one with all
the hon. Members who have expres-
sed their sentiments. On that account,
I am perfectly at one with them. There
is no question, and there can be no
doubt whatsoever. Let me be very
frank and very clear about this.

Shri Han Vishou Kamath: Perhaps
only a question of time.

Shri Hathi,
tion of time.

It is not only a ques-

I shall say what it is
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actually. Shri Prakash Vir Shastri
who Has always been a champisn of
thit cause and who had brought a
Bill Jast time aiso, has spoken very
-emphatically and emotionally too, on
this Bill. He referred to the hostile
activities of Pakistan. He also refer-
red to the Tashkent agreement. We
were and we are a peaceful nation
and we did not want to fight, but we
fought ageinst them when the time
came and when it was thought that
there can be a possibility that the
hostilities could cease we agreed 1o
conclude the Tashkent agreement. We
still want to ubide by the letter and
apirit of the Tashkent agréement, But
of late we have noticed, as the hon.
Member rightly remarked, the state-
ments of the leaders of Pakistan, We
have also noticéd, as the Defence
Minister himself said in the House the
other day, how the Chinese are hob-
nobbing with Pakistan, and we have
seen how the military aid that they
have given was paraded on the streets
of Rawalpindi. We have taken note
of all that, and therefore, let It not
be said that we are not awhbe of all
these things. We are aware, But we
still hope, as was sald by the Defence
Minister in the House the other day,
that Pakistan will see light and that
they wlill also see that it is in the
interest of Pakistan herself—as well as
in the interests of both the conutries—
to abide by the Tashkent agreement,
and that she will abjure the use of
force and arms. We know that posi-
tion, and we are alive to the facts.

Then comes the question that this is
not the proper ime when the present
Bill should be pasked. What is the
object of this Bill? The object of this
Bill is this: that an impression 12
created by the presence, the existence,
of article 370. that Kashmir is not a
part of India. Now, in whose mind
ts this doubt crested? Certainly not
in the mind of the psople of India
and the people of Hashmir whith is
a part of India, ‘There is no doubt
abbut it. If there was a doubt,—

Skt Sham Lal Sanif: Espetlally in
Kashrilr, theie is a feeling growing.

1 must say it frankly.
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Bhri Hathl:. If there was a doubt,—
well, we ali pay a tributs to the people
of Kashmir for wha. they have doné
during the hostilittes. We should pay
them a tribute.

An hen. Member: That is a diffe-
rent thing.

Shrimati Tarkeshwari Binha: What
is the utility?

be frank and let me tell the House
that I am at one with all the senti-
ments expressed.

Then we come to the constitutional
and legal interpretation and all that.
Because this is a Constitution Bill so
mally legal Interpretitions have been
cited and quoted. Let us gee what is
the legal implication. Firstly, let us
take the Constitution of Mmdia itself.
Does it not Swy that Kashmir is a part
of India? Article 1 is very clear. It
says thal “Indis, that is Bhatat, shall
be a Unloh of States” Then, it says
that “THe States und the territories
thereot shall be as cpecified ini the First
Behedule” Theérefore, if we take atrti-
cle 1, at the very beginning, it applies,
just as article 370 apglies, to Jammu
and Kashinir, Therefore, according to
this Constitution, Jammu and Kashmir
ig @ patt of Indla. There is no ques-
tion about that. That is accepted, ad-
mitted and provided for in the Consti-
tution,

How the question comes about admi-
nisttative and legal application. Hon.
membérs referred to the election law.
So far as the integration of the various
laws and adminlstrative systems is con-
cerned, article 370 is a simpler method
of applying the whole of the Constitu-
tion and of the various laws and the
entries in the Schednle; it does away
with the regular smendment of the
Constitation. Theéfa have béeh Pre-
ddential Orlets from time to time
beginning right from 1950—In 1980,
1854, 1956, 1060, 1961, 1962, 1964 and
1#85. By these varlous orders of the
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President, without amending the Cons-
titution, it has been possible to apply
Various entries and laws to the State
of Jammu and Kashmir. It is being
done and it can be done not by amend-
ing the Constitution, but under a Pre-
sidential Order. Under the same
order, even the whole article 370 can
be abrogated,

As hon. members know, as Shri
Kripalani also said, the phrases Prime
Minister and Sadr-i-Riyasat are no
more used. The words Chief Minister
and Governor are now used. Now he
s the Governor,

Shri Tyagi: Is he appointed by the
President?

Shri Hathi: Yes. By a Presidential
Order in November 1985, he shall now
be appointed by the President as in the
case of other States. The Prime Mini-
ster is now being called the Chief
Minister. So far as nomination of
Members to this House is concerned,
as I sald the other day, we are lssuing
a Presidential Order whereby direct
elections will be held. Members will
not be nominateq and the Election
Commission will be in charge of the
elections there. The functions of the
Election Commission of India extend
to Jammu and Kesshmir not only in
respect of elections to Parliament and
1o the office of the President and Vice-
President, but also to the elections to
the State Legislatures. The Election
Commission is responsible for superin-
tendence, direction and control of these
electivns also. In matters inveolving
interrpretation of the Constitution, the
Supreme Court has the same jurisdic-
tion in.respect of Jammu and Kashmir
as in respect of other States. The
Supreme Court has also the power to
grant special leave to appeal, as in the
case of other States. Regarding
appointment, removal from office,
salaries and allowances, the service
conditions of the Judges of the High

. Court of Jammu and Kashmir have
been brought on par with those of the
Judges if the other High Courts in
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India. Then, we also gpee that in res-
pect of the Indian Administrative Ser-
vice there is & common cadre. In the
Indian Police Service also there is now
a common cadre, The provisions of
the Constitution of India extend to
Jaummu and Kashmir in respect of the
restrictions on practice after being
appointed permanent judges transfer
from and to the Jammu High Court
and other High Courls and in the mat-
ter of removal of judges. Al]l these
High Courts are now under the supe-
rintendance of the Supreme Court. In
1858, Jammu and Kashmir fell in line
with the other States by accepting ex-
tension to it of the scheme of two
existing All-India Services, namely,
the Indian Administrative Service and
the Indian Police Service. I am just
narrating these things to show that in
the various flelds of administrative set
up there has been uniformity and that
means integration.

Shri Gopal Datt Mengl: My infor-
mation is that the IAS officers serving
in Jammu and Kashmir and in the
rest of India ere serving under diffe-
reht terms and conditions and not
under the same terms.

Shri Hathi: We have IAS officers
working there.

Shri Gopal Datt Mengl: In Jammu
and Kashmir we give free residences
whereas in India they do not get free
residences. In Jammu and Kashmir
we deduct Rs. 100 from their pay for
the car whereas the State pays Rs. 150
to the driver of the car and the officers
also claim DA and TA.

Shri Hathl: Supposing certain fagi-
lities mre given because of the terrain
or conditions of the situation that does
not mean that the common Indian Ad-
ministrative Service cadre is not there,
Tt is a very minor point. If Rs. 100
exira are given for serving there, that
does not mean that the whole adminis-
trative set up of the IAS and IPS has
not been extended 1o Jammu and
Kashmir. There are in the rest of
India also various places where we
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give special allowances for certain
posts and in certain places—for exam-
ple, there is Andamans. Therefore, it
is not that that takes away anything or
that that means Kashmir is not a part
of India.

What I say is, the whole problem is
of the integration of the judicial sys-
tein the legal gystem, the adminisira-
tive system, the police system, the
electinn system, the industrial syatem
etc. The industrial regulatiotis are
applied to them, the labour .aws are
applied, custom laws are applied, ex-
cise laws are applied. post and tele-
graphs rules are applied, All India
Radio works there and so on, Let us
see what is the full picture of Jammu
and Kashmir right from the Governor
who is now appointed by the President.

8hri Eapur Singh: What about the
graft system?

Shri Hathl: It we take this picture,
the Indian Administrative Service, the
Indian Police Service, are there. The
functions of the Comptroller and Audi-
tor General of India were extended to
Jammu and Kashmir in the same year.
Then, the federal financial integration
which has taken place in the case of
the other States was practically achjev-
ed fully in the case of Jammy and
Kashmir in 1054 as a result of the State
Government agreeing to the application
to Jammu and Kashmir of a large
number of items. As I said, the ppe-
rations of Union departments like the
Central excise, posts and telegraphs,
civil aviation, All India Radio etc.,
have been extended to Jammu and
Kashmir just as in other States, Then,
recently, after the last debate on the
Bill of Shri Prakash Vir Shastri on the
same subjpct, we have applied articles
356 and 357 to Jammu and Kashmir,
That means that we can have presi-
dent's Rule in Jammu and Kashmir.
Any time it is necessary, President's
Rule can be imposed in Jammu and
Kashmir. Tt is not as if it has to be
done under article 370. Now if the
President has the power to administer
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the whole State directly, who can_say
that it Is not a part of India? clll
anybody say that the Presidential
Order has to be issued only under arti-
cle 3707 Articles 356 and 357 apply
to the State of Jammu and Kashmir
and under those articles President can
directly take charge of the adminis-
tration of that State.

ot gAY S T & wand
fis ot = @ mr ¢, few fag
wifeew 370 v mar k)

4y Plppe gla 4]
o AW W JU S L
[ oW rve i L s
Bhri Hathl: Therefore, we have said
that slowly and slowly let article 370

be eroded. That is exactly the reply
which I am going to give.

Bhrl J. B. Kripalanl: Government
have swallowed the whole camel. Now
why are they hesitating to swallow a
small gnat?

Bhri Hathl: The whole question is
this. There is a method and that is
provided in article 370 itself. Under
that very article whatever is left ean
be done by a Presidential Orders; we
can do so.

Shri Tyagi: Are you going to do it?

Shri Hathi: That is what 1 am say-
ii'. We are doing it and we shall do
it.

Therefore, I am not in the least
opposed to the spirit and the genti-
ments which have been expressed by
the House, namely, that Kashmir is a
part of India. There is no doubt that
the provisions of the Constitution
should be applied to Jammu and Kash-
mir. But my only objection is to the
way or method suggested, namely, by
deletion of article 370; we want to use
the powers given under article 370.
Therefore, when [ say that I do not
agree to this Bill, let it not be mism-
derstood by anybody that the Govern-
ment s opposed to the principle.
Government is one with the sentiments
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that hbve been expressed. The only
peint of dispute iz about the mechanism
to be used. Tt can be done by deleting
article 37 by amending the Constitu-
tion. But, then, article 368 comes in
the way, The skme thing could be
achieved by a Presidential order, abro-
gating it or by espplying it. One by
one it is being done. 1 assure the
House that it will be done.

I would mot like to touch any other
point. Because, there is no fear com-
plex at all, what the other countries
will say and so on. There is no such
question at all as to what Russia,
Pakistan, China, UK or USA will say.
There is no question of &ny fear com-
plex, because we have told everybody
that Jammu and Kashmir belongs to
India, ig a part of Indla. We have
done it not merely by Tegal quibbles
or constitutional quibbles but bv acts
and deeds which we did in September.
There can be no doubt about it.
Therefore, I would inform the hoa.
Member that there is a mechanism and
let us work that.

o frdvere ware ¢ sl wew A
wrar @ f& gwA W aF wifewe
370 # T ¥ wro wTH-ATy fear
g gs s A k1 3 wd
s W7 §© wow ATHY B

&t gt : B7 o 3w fear
L

oY it el FaTsTe wENE,

¥ wad e wwwe T wgET
aTy I Wyl ), fagid AR
fridre #1 endw Aok W ¥ W
aTet w7, Wi frfa w9 & armpeTei
& Frotfi oY wremelt &7, ot e
wfafafie  fear &1

froell arc 1A W aw
frdtre wai frg tv waw &
ot I §WT FANT o N W

ﬂjﬂ
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friry w@ &1 i daw o WY
fag w1 § ww A &, afew wwfic
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3
-
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w7 aredrart aw wifar o W iy I
w foln woft f—QuT e mff
& afes feafer oy & fs oot Romr
w1 ¥ g W § ang e

st i & o o ¥ wwf ¥ G
w3 atwex ff Wi € e §
W areex # o aetar gar &, 39
(=W % € W s wr froiw ol

wr wfge 1w feafe ¥ amwe
TR T THE ¥ wT dfrem W
w3 g€ 8T 370 W gEA & g A
9 w1 drwr i wry eyt aw Ifww d ?
Shri Hathi: 1 never sald s0. On the
contrary I said that Shri Prakash Vir
Shastri referred to this. I never said

this. I repeated what the Defence
Minister stated in the House.

Bhri Kapur Singh: Do you repu-
diate Tashkeni Agreement?

8hr1 Hathi: No, no. We would cer-
tainly abide by it. But if Pakistan
does mot gee¢ the light, then I repeated
what the Defence Minlster said.

ot yereite et : R TR
swwwar & fr oo grft 3 wrar W
wrr we W K for wwr § et
srfereem wefy it fw sefy & Trererfody
wryw T ot Tregafer & ifeer &
4R & g arwey A & oW
woeft wreere 't sqwer ey & o W
oft & o T ot oft far wCy woer
R grerfirwar B wor oy g o
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A ot ar & Frite w0 ¥ w7 At wRAE & ay oW fed s
wTgaT §, 7% 48 & fn o= o gy 4z fAreee & 9T | orw ag ay WA &
wg § fr dfrary o ool g & & Sfaem AT wpw e W oA

& 97 F WrETC 9 IS T
garT wfew v g, 3 & S & wrar
T ¥ ag o Irga § fF aepaefiT
= AT #Y I KT WEAT A A4
sfafrfea ¥ a=7 & & gu ooy-
VAT & O OTE ®TA §, a7 wr A/
@ § M wwwi & wiafom
W & gEe Ami § fradf § o
Fe-FTeT 1w § fo w g
aroe T qxar &, e fe o s
T O¥AT § | TEY WEA ¥ ITvem o,
e WK FR F 6 sfaffe aee §,
o ¥ ¥ qtw =few a § Foregdf ¥
ez W ¥ g T vy § i qfrarr
w370 WA K we-ewe ¥
s & A9 ¥ AUET 4y wRg 4
g ¢ fr frgem &t goerc \n
gur( feafa Sy s awme &, Sy
W 1 gEy uedi W feafa wwwet
¢, 71 gy ey & o v Tt 810

oY wiyarer ww WY wE o gw X
agma g\

=1 JweiT e Hifed, e
azen W fay e w7 A ey faer
a1 & it g frarc wre Y wgfim &
a7 A ¥ wy wfafafu ag
ata %g 72 § a1 & wwwar g f o gt
T G A, O a9 F 7 AT |
dtar ot gAY X vy e g X qar
w naArg W g fear & fs s a
¥ ww o% ATt Wiasw F ww & Ay
¥ wewr w @y gur & | gonen &
ATH 9T gATe foly A of ww & v
T YA Fel 9¢ @Y aYW Wi,
WfaaTT ¥ 370 T WY KET ¥ AY-
wwe ¥ frarfadi & 7 ¥ 39 oy
W gT wiforlr | % awr v afy s grdt,

&< fzar &, wiwwa Wi w1 wfiw
g &, wgufa A & Ao sy
BrmE g & ag ar e Wy ¥ qeen
g § fF wie ag @) aomed fis ot
1 ¥ 3% A FTE a9 § A o
s I A T or E 7 Wik &
Wil AT A€ Y wH ¢ AW w1 oHw &
WTTT ORI & q%AT ATEaT E |

T WTTT FT wfew w7
& gu Ty §, a7 WY 9g sAney fr
wx Tt HA A & @ W 9w H
ag Wi frad § “mere s oo
w1 Ou feaf & g0 &% o fn
W ¥ FTT Ayt o o @ @
w9 gy feafa wod wmoer & oo Ay
wTan g

0 A g A IR W
¥ vt o fomn g W wed
g9T | ¥W ava w1 A% IW awg §
faar a1 o fw @@ @27 ¥ 3g fadaw
W7 9T WX 39 g9y A AT ¥ 59
wreard ot & o | F wnm s @
a1 i g7 et o §9 T SR
U A TFET F S E g
w wrfe 3% arelt g 1 T A AT
war & f& @ A0 g€ e A A
21 W@ § aur W §UETC 18 WEE|
¥ ¥ 16 wedl & AwdA § @ A
wew & writ o, few g & e
T fwd-f? wex O 27 & A,
AT I GHY AT A A TR ¥, A gy
wr§ o ar At Ty NG

o s W F 7 3w fm oW
wi df Wi & wen w<ar a7 fr grdy
wmgw fafrey w9 & gaX & 1 ww A

ag T Tedfa W AT v W
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frew fam av 1 &Y w18 WY F
™ gwre % wr¢ feafy war o ol
art, famil ag §19 @y fin w=p-wmeic
¥ wregafa w1 wrET AT $E & T
¥ ® saEr w0 | ag feafy aw
o1 e wifey o 9w A qwifsy
W ¥ W ag W § 6 awifeut
T 9O AT wE {, v fE oww i
vk faers wrdardy s qF €
afer aep-ww § 9w fafteT 7
ww ¢ e g9 7 A 7d #§ W AT
N ww ¥ A ar fe e ¥
waifsy o 71 § ) A W ¢ B
Ae-ETI & A1 fafrer ag Nad
&, o7 T AR & g WA A A
¥ A F A Reawr awrsa wgl &0
™ am w1 @ Froty grr wifEd |

IV & T2 A4 ft ¥
fen g woAr wEEET § owgd £ %
™ ® @7 [F qgF 9 T @ fE
qrfeeTTT E9AT $TA AT £ | qriREE
WX W AT FT @ v AT
qad AT F WI W T I AT
wx T aEifer agr 97 aOAT Wy
w® W7 W R Y qar A4 | A
aerar frar azr 97 43 @ W AT
& wr wTH T ATH AT FET ¢

ara &t feafa aeg-wedIT w3,
aq wZ & FAT & ff T am st
§, wxi oY 7l arfzdi & arew A AT
wv @ § fs xopwwie & awer
wepwmwAte ®r mefafredwr aoaad
¥ omd w4f 2, WA GOEIC WX §S
F wt AT wH ¥ F9 @A g w1 s
drarat T w1 wfEe WOy g
% x| az o fr few 777 & tfmededt
agi X Ox § o' Wy & 97 W
woere w1 arfoer g1 wfgy Oy
el TTETT 9T T AT AT ST
wifed | & grwar o1 f o1 qv Wl

& ot § et Wl oy wwr #
JoT &1, ¥fen Fugeww grir A
frardd & mofic § Wi wOT &
T § 1 W A% W & faraAT
Frrva g€ &, & owea ¢ oo & qgd
YH WHIC IA6 wrawi & w47 frere
agf g€ 1 ¥few fee off Fasre o,
W §THIT A T 6T < &, & Iwwy
7t Aga w1 fredt awc &
¥x g7 fadgw war qr o & s av
fie & =ff W s gfar & ey
g amy wry, fir wfrarT FF o a0 N
Ty ¥ fay a9 & fadgw arar ot
W 9T ¥ HGT F T w) ¥ qony
sTafi wre I fardia fean o fae
g @ T G ww X g A o
9 wE-ETET & Av ST W
w W wawA A A AT AT |
& sz § fe woere g @ fadas
w1 ATETT E W A TR O A
TETT FT WIEATAA Z, a7 ofr grdav A
w7 & 5 a7 @ faues € W A
g & g At g oo oA
g Wi ¥ T A% §fw § w@w
arqm | ¥ar fava wfzad § faaer
AT ¥ @ ETU WY A Y T U R
& | WX Og OV AT w@AT A a1 o
g & fAr qufe gar

w1 W& & arg &, Iureny AgEy,
FToTC &Y g 7 v gU, W faigw
® AT F3 T ggAty Agwm o a7
frdas 7 aoA F Wiy wrw =
A g1 aw AfeT wTRT WIA W
7 ww aff qwey | gORC WA WAt
w7z w2 o o fey W oeT
Tt wTAT ArEdT A w9 F w4 370
Y gy & oy A S e}
ot o § 1@ g & qrafeen wF
#T AT AT NI X @ W W
farirgs Ay | A @ o F afx @
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[st wrrnfiT W]
gl g ok & @ ag W fadow 1740 b
9 giear w1 3T Wk T CONSTITUTION (AMENDMENT)
X THTT St g ¥ T § WO

g qm fm = v gg
%o @ faw @ oaw A
s g

Mr. Deputy-Speaker: 15 Shri Vishwa

Nath Pandey pressing his amend-
ment?

Shri Vishwa Nath Pamdey (Salem-
pur): No, 1 seek leave of the House
to withdraw it.

Ms. Deputy-Bpeaker: Has the hon,
Member leave of the House to with-
draw his amendment?

Several hon. Members: Yes.

Amendment No, 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Has Shri
Prakash Vir Shastri leave of the
House to withdraw his Bill?

Several hon. Members: Ves,
The Bill was, by leave, withdrawn.

1748 hra
RELEASE OF A MEMEER

Mr. Depaty-Speaker: I have to in-
form the House that the Speaker has
received the following communication,
dated the 30th March, 1966, from the
Superintendent, Central Prison,
Hyderabad:

“I have the homour to inferm
you that Shri Laxmi Dass, Mem-
ber, Lok S8abha, who was detained
in this jall has bpen neleased
from detention on the 2@th March,
19€8."

Shri Hari Vishos Kamath (Hoshan-
gabad): Not on parole?

Mr. Deputy-Speaker: Released.

Shri Hari Vishan Kamath: If it is
‘Teleased’, then it i all right.

(Amendment of articles 75 and 164)
by Shri Harl Vishnu Kamath

Skri Hari Vishny Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, Sir,
after such a scintillating debate on the
vital issue of Jammu and Kashmir,
the integration of thet Btate with the
rest of the Indian Union and the cog-
nate jssue of the repea] of article 370,
1 bag to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideratiom.”

This Bill is a simple one and non-
condFoversial, and 1 am sure Govern-
ment will have no difficulty, and the
House will have even less difficulty,
in accepting it. The Statement of
Objects and Reasons makes it clear
that:

“The higheat traditions of
parliamentary democracy, with a
bicameral set-up, demand that the
Council of Ministers at the Centre
and in the States should conmsisi
mostly of members who are
directly elected by the people, gnd
that the Prime or Chief Minister
hould in ne ci nces be a
member who has been elected
indirectly.”

The releyant articles of the Con-
stitution which 1 seek to amesd
through this Bjll sre articles 75 and
164, article 75 pertaining to the Parlia-
ment or the Union legislature, and
article 164 relating or pertaining o
the State legislatures.

While moving this, I do not wish
to draw any invidious comparisoms
between the so-called Lower Houme
and the so-called Upper House. Thst
is only, political parlamee more e
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less. In the Constitution, these words
“Lower House' and ‘Upper House' do
not find a place. These words have
become current coin only by long
usage in other countries. I do not
wish to go into the history or the
genesis of these terms because that is
not germane to the provisions of the
Bill. May I have your undivided
attention, Sir, either yours or that of
Shri Bham Lal Saraf who is taking
the Chair?

Shri Bhagwat Jha Axad (Bhagal-
pur): We are all attention.

The Minister of State in the Minis-
try of Home Affairg and Minisier of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): We are hearing
him.

Shri Harl Vishmm Kamath: The
Chair is more important or at least

Constitution CHAITRA 11, 1888 (SAKA)
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equally important.
1751 hrs.
[SHRr SmAM LAL SARAF in the Chair]

ot wae fey : (faarr) aurafa
wgra, %3 F voqfa 7@ § |

Mr. Chalrman: The bell is being
rung. The House stands adjourned till
11 am. on Monday, as there js no
quorum,

17.53 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
4, 1066 /Chaitra 14, 1888 (Saka),



